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LOK SABHA
Thursday, 22nd August, 1087,

The Lok Sabha met at Eleven of the
“Mock

[Mz. SreAxex in the Chair]

ORAL ANSWERS TO QUESTIONS

P. & T. Employees in Hyderabad
Circle

*1042. Shri T, B. Vittal Rao: Will
the Minister of Transport and Com-
manications be pleased to refer to the
reply given to Starred Question No.
53 on the 22nd March, 1957 and state:

(a) the reasons for the delay 1n
the publication of inter se seniority
list of employees of Posts and Tele-
graphs Department in the Hyderabad
crcle; and

(b) when it 15 hkely to be com-
piled?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadar): (a) The seniority
list has been compiled but a doubt
has now been raised about the senio-
rity of candidates recruited on the
basis of competition who joined duty
on dates later than their juniors in
some Units. Another reason is the
time taken in converting the dates in

(b) Before the end of December,
1057,

Shri T. B. Vittal Rao: May I know
whether the date—before
this year—is the firm and final date
because we had some final dates and
we could not keep to the schedule last
year?

9348

Shri Raj Bahadur: I am sure the
+hon. Member will appreciate the difi-
culties involved because previously
the recruitment in Hyderabad was
done by the State Government. 8o
many aspects are to be taken into
account in fixing the inter se seniority
and 1t necessarily takes time. As I
said, I regret the delay. But certain
necessary things have got to be done
before fixing the semority

Shri B. 8. Murthy: May ! know
whether this question is considered,
taking into consideration the amalga-
mation of the Kurnool circle because
the Rurnool circle is going to be amal-
gamated and a new PM.G. appointed?

Shri Raj Bahadur: This question
hardly needs any reply.

Shri B. 8. Murthy: My question is
whether the amalgamation of the
Kurnool circle......

Shri Raj Bahadur: May I say that
this question pre-supposes that Kur-
nool circle and Hyderabad circle will
be amalgamated? That position is not
before the ddministration

Shri Heda: The amalgamat:
the postal department of the
Hyderabad State took place
as in 1951 and already six
passed and there has been
fixing the seniority of the staff
on the ground of converting
into the Christian era. It is
convinecing.

il
red,

i

Shri Raj Bahadur: So far as
fixation of the inter gse seniority is
concerned, the records of each one of
the employees of the ex-Hyderabad
State postal department will have
be gone into so that their rights
not adversely affected by the seniori-
ty list and it takes time,

g

s
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Piant Quarantine Siatien

*1044. Shri Shree Narayan Das: Will
the Minuster of Food and Agrienlture
be pleased to state:

(a) the strength of each Plant
wuarantine Station established in the
country, and

(b) the nature and extent of work
that they have undertaken so far?

The Deputy Minister of Agriculture
(Shrl M. V. Krishnappa): (a) and (b)
A statement 1s laid on the Table of
Lok Sabha [See Appendix III, an-
nexure No 60)

Shri Shree Narayan Das: From the
statement 1t appears that from 1952
to 1956, 790 conmgnments of plants
were nspected May I know the
amount of fee collected from the pr-
vate individuals for this*

Shri M. V. Krishnappa. I requre
notice

Shri Shree Nartyan Das. May I
know whether any fee 1s charged from
private individuals for the import of
plants from other countries and, if so,
the fee charged?”

Shri M. V. Krishnappa: In some
cases the fee 1s charged

Mileage Allowance for Firemen on
8. Rallway

t

*1045. Shri A, K. Gopalan:
Shri Narayanankutty Menon:

Will the Minister of Rallways be
pleased to state

(a) whether 1t 15 a fact that the
recently announced enhanced rates
of mileage have been granted to
Drivers and Guards 1in Olavakkot
Divimon of Southern Railway while
it has been denied to Firemén of the
same Division,

(b) whether 1t is also a fact that
the enhanced rates have been imple-
mented in the case of Firemen 1in
other Divisions on other Rallways,
and
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(c) if so, what are the ressons for
withholding the same to Firemen in
Olavakkot Division?

The Deputy Minister of Rallways
(8hrl Shahnawas Khan): (a) The
enhanced rates of mileage allowance
have been fully implemented in the
case of Drivers and Guards but not in
the case of all Firemen

(b) The enhanced rates have not yet
been implemented everywhere

(c) The distribution of posts of Fire-
men m the Olavakkot Division m the
scales sanctioned on the recommenda-
tion of the Joint Advisory Committee
has not yet been finalised Payment
at enhanced rates can be made only
when the cadre 15 finalised

Shri A. K. Gopalan: May I know
why the enhanced rates have been
implemented in some places and not
implemented m some other places?

Shrl Shahnawazx Khan: The Joint
Adwvisory Committee made certain
recommendations We are trying to
implement the recommendations of
that Committee The delay 18 great
We are aware that it 13 rather a
regrettable thing and we are taking
every possible step to expedite the
thing

Shri A, K, Gopalan: May I know
the time within which the recom-
mendations of the Joint Advisory
Commuttee will be implemented”

Shri Shahnawax Khan* We hope to
mmplement it 1n the very near future
We are following up the matter and
I hope 1t won't take a long time

Shri B. 8. Murthy: The driver has
been given this allowance and not his
assistant, the fireman May I know
what are the reasons for denying this
category of workers the allowances?

Shri Shahnawaz Khan: As I just
explained, they were put on different
grades of pay previously Then the
Joint Adwvisory Commuitee recom-
mended different sets of grades of pay.
Because the number of firemen is lar-
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ger, there has been some delay We
are doing our best to finalise the thing
as early as possible

Shri B. 8. Marthy: Is 1t not a fact
that the Jomnt Advisbry Commitlee has
given power to the authorities, to the
Railway Board, to take up the case as
an when necessary” Once the case of
drivers was taken up, why the case
of firemen was not taken up”

Shri Ranga: Their work is more
arduous.

My, Speaker: They say they are tak-
Ing steps But 1t takes time

Shri Shahnawaz Ehan: These cases
are being finalized They have been
finalised in all the railways except the
two, where we hope to finalize them
very very early.

Shri A. K. Gopalan May I know
whether 1t 13 a fact that the chances
of promotion as shunters and drivers
are now less than before in view of
the fact that direct recruitment 1s tak-
ing place for those cadres?

Shri Shahnawas Khan: No Sir Ido
not think that the chances are less
than they were before I don't thunk
0

Shri T. B, Vitial Rao: In view of the
fact that the Jomnt Adwvisory Commit-
tee's recommendations were made in
1949, may I know whether all these
railway employees will be entitled to
retrospective effect, as and when these
recommendations are implemented?

Shri Shahnawaz Khan: These revis-
ed rates are admissible with effect
from 1st April 1056

Epidemiological Studies

*1046. Shri 8. C. Samanta: Will the
Minister of Health be pleased to state

(a) what special steps have been
taken to implement the results ob-
tammed from the researches conducted
on the projects of “Epmdemiological
Studies 1n Cholera” in West Bengal
and “Special Research 1n Tuber-
culosis”; and
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(b) how far the Indian Medical
Counci] has helped in the matter?

The Minister of Health (Bhri Kar-
markar): (a) and (b) A statement is
lmd on the Table of Lok Sabha.
[See Appendix III, annexure No. 81].

Shri 8. C. Samanta: From the state-
ment I find that Singur area was
selected for study. May I know why
Midnapur, 24 Parganas or Howrah not
taken into consideration, especially
when the WHO study group has dec-
lared these areas to be the worst
affected areas”

Shri Karmarkar: These epidemuclo-
gical studies are a sort of test studies
and the results obtammed in these
studies are supphed to other arveax
which are suffering from particular
epidemics In this particualr case we
had to choose a centre and we select-
ed Singur because there are certain
facihities there

Shri 8. C. Samanta: From the state-
ment I find that epidemiological
studies and schemes have been taken
up for fighting cholera May I know
whether the worst affected areas will
also be taken into considerdion as 1
find that less affected areas have been
given priorty?

Shri Karmarkar: I shall send the
suggestion to the West Bengal Gov-
ernment 80 that when they make a
recommendation next time they might
give due importance to this

New Rallway Lines in Punjab
?

f Shri Bahadur Singh:

1 Shri Ram Krishan:

Will the Minister of Ratiways be
pleased to refer to the reply given to
Unstarred Question No 819 on the
11th December, 1856 and state

(a) whether the Traffic Survey of
a new rallway line conneching Rupar-
Ludhiana, Jagadhn-Chandigarh has
been cwnpm1

(b) f not, the approximate time
that the survey will take;

*1048.
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(c) the important towns and villages
on the Ludhiana-Rupar line will pass
through; and

(d) the estimated amount earmark-
ed for its construction?

The Deputy Minister of Rallways
(Shri Shahnawaz Ehan): (a) Not yet,
Sir,

(b) SBurvey Report 1s expected to be
submutted by the end of March, 1858

(¢) Till such time the traffic survey

15 completed, 1t is too early to say
about the suitable alignment.

(d) Does not arse as this project is
not included 1n the Second Five Year
Plan

Shri Bahadur Singh: May I know
the length of the proposed Rupar-
Ludhiana line?

Shri Shahnawaz Khan: The exact
length will be known affer the survey
is completed

Delhf Dairy Development Scheme
t

§ [Shri Warlor:
*1050. { Shri Konhan:
| Shri Naval Prabhakar:

Will the Miuster of Food and
Agriculture be pleased to state

(a) whether Government have
taken land from the farmers for the
Delhi Dairy Development Scheme; and

(b) if s0, whether any compensation
has been pa:d and on what basis?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No

(b) Does not anse.
Ry o o

*ox?. o wur Wiy : Wy ww
w1 i it ag o oy G e
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Wio Fo Wio Vwepw : FEl dwandiy
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Shri D. C. Sharma: May I know
if these sheep-rearing centres will
be equitably distributed over all the
States of India, and whether prefe-
rence will be shown to hilly areas?

Dr. P, S. Deshmukh: It will depend
upon the intensity of the sheep pupu-
iation m those particular arsas

oft fwo w0 far : 3 1¢% #x @
2§ P & w9 g @
N RE T I g g e
g 0 # fag it snfeda
# Aoy <lt wiY § ?

WoqoRro MW : TET AR
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§ e og a 49 o @F, v fag
T W R § W R W
srenfedaw Giom &7 ww % A a1

oY WeT T8A : W7 9 wToT WY o
it § e e e qw o ® TR A
® FwreT B AR F AT e
& AR WITGET Box W ¥ aww
T ?
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R T WP AR W A A qw F
Herwry aufe geft ?
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Automstic Speech Recorders

*1852, Shrl Morarksa: Will the Minis.
Communioations

ter of Transport and
be pleased to state:

(a) the names of the airports at
which new automatic speech record-
ers and public address system were
mnstalled; and

(b) what was the total cost incur-
red for such installation?

The Minister of State in the Minis-
try of Transport and Comifunications
(Shrl Humayun Kabir): (a) and (b).
A statement 1s layd on the Table of
Lok Sabha giving the requsite mfor-
mation [See Appendix III, annexure
No 83] .

Shri Morarka: From the statement it
appears that equipment worth Rs. §
lakhs has been installed so far May
I know whether this equipment was
imported from outside or whether it
was manufactured here n this coun-

try?

Shri Humayun Kabir: This type of
equipment 18 generally imported from
outside They are not always avail-
able here

Shri Morarka: May 1 know the num-
ber of occasions on which this equip-
ment has actually been used at the
various airports?

Shri Humayun Kabir: The automatic
speech recorders are being used every
day in several of the bumest airports.
It would, I think, take too long a time
to give a complete list of the places
where they are used

Shri Morarka: In Delhi this equip-
ment 15 1nstalled at Safdarjang mstead
of at Palam I think Palam 15 a big-
ger airport and all international planes
land there In such circumstances,
why 18 1t 1nstalled at Safdarjang and
not at Palam?

Shri Humayun Kabir: The reasom
that at Safdarjang i1t has already been
installed, but at Palam it will be
mnstalled before this year is out,

=



© 987 Oral Answers

Shrl R. Ramanathan Chettlar: May
1 know for what purpose thess auto-
matic speech recorders are installed in
the various airports and what use they
are put to?

Shrl Homayun Eabir: These auto-
matic speech recorders help in keeping
an account of how the aircrafts move.
They have log books and record every
movement of the aircrafts as they
come into the airport; because the
communication takes place by radio-
telephone, it is almost impoasible to
write them out. These automatic
speech recorders are very useful from
that point of view and if at any time
unfortunately any accident should
occur, these automatic speech record-
ers ensure that responsibility can be
Bxell

Mr. Bpeaker: Hon. Members are
under the impression that public men
are using these recorders!

Shrl Yajnik: May I know the total
cost that is involved in installing
these? .

Shri Humayun Eabir: It is given in
the statement, but probably the hon.
Member has not seen the statement.
For the seven recorders it was
Rs. 4,25,000,

Inland Water Transport

*1054. Bhri BSupakar: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the steps taken so far by Gov-
ernment for the development of inland
water transport in Orissa; and

(b) the amount proposed to be
spent on this scheme during the
Second Five Year Plan?

The Minister of State in the Minia-
try of Transport and Communications
(Bbri Humayun Kabir): (a) The Cen-
tral Water and Power Commission
conducted certain navigational sur-
veys on the Mahanadi before the com-
pletion of the Hirakud Dam. A French
Mission which visited India in 1950-51
also made certain recommendations
for the development of navigation on
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this river. Further investigations
mmthudpu&n‘theem

tion of the Hirakud Dam.

(b) There is no provision in the
Second Five Yesr Plan for the deve-’
mmmtdm“mmm

Bhrl Supakar: So far as the water
in the Mahanadi is concern-

8hri Humayun Kabir: No, Sir. It

hag not been put in cold storage for
any indefinite period. No proposals
Were received from the State Govern-
mént, and generally for inland water
transport within a State, the initiative
cOmes from the State Government.

8hrl Supakar: May I know if any
steps are being taken to develop in-

Shri Humayun Kabir: As far as I am
aWare, the two important rivers in
Orissa are the Brahmani and the
Mahgnadi. So far as the Brahmani is
concerned, we are advised that except-
ing near the sea it will not be navig-
able, So far as the Mahanadi is con-
celned, the Central Water and Power
Commission have prepared a scheme
by which at first navigation can be
unfertaken up to Dholpur and later
on probably mp to Hirakud itself.

8hri T. N. Singh: As in the Hirakud

Project itself certain expenses were
incurred for purposes of inland navi-
#ational development, is it really the
Position that so far as the initiative in
this matter goes, it is the responsibility
of the State and not of the Centre,
and may I know whether any further
steps are being taken in the light of
thiy fact?

ﬁhﬂmmmmmhnd water
trapgport is a State responsibility
unless a particular waterway is dec-
lared as a national waterway. 80 far
Mwmmhavehmdachmdu
nationa]l waterways. Investigations
Were begun at the time of the starting
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of the Hirakud Dam, but on the advice

of the Planning Commiszion they were

suspended. Now the Estimates Com-

mittee have recommended that ths

;‘urmm“mm
1

Shri T, N. Singh: May I take it that
the Centre launched upon this expen-
diture 1n Hirakud without taking the
Stats into confidence and getting their
approval?

Shri Humayun Kabir: It is not a
question of getting the approval of the
State Government for lsunchung into
this project Certan facilities are
being provided and whenever the
necessary traffic offers, the necessary
provision will also be made, but at
thus stage investigations are bemng
carried on with regard to the Maha-
nadi nver

Shri T, N. SBingh: The Minster is
here He can enlghten us on this
pount

Mr. Speaker: I cannot allow a gene-
ral discussion on this point The hon
Member may call for a half-hour dis-
cussion if he 15 nterested. How many
questions am I to allow?

Bhri Yajnik: May I know what
steps are being taken for mechansing
countrycraft and small boats in this
niver or any other river m India

Shri Humayun KEabir: There are
proposals to that effect, and in fact, at
present we are carrying on experi-
ments with certain kinds of flat-bot-
tomed crafts to see whether the push-
type boat or the tow-type boat will be
more suitable

Shri T. B. Vittal Rao: Even after the
completion of the Hirakud Project,
may 1 know whether these investiga-
tions that have been conducted will
agun be referred to the Gokhale Com-
muttee or steps will be tsken for
inland transport?

Shri Humayun Eabir: The Gokhale
Committee 15 1n possession of all the
materials As a layman if I may ven-
ture an opinion, I would say that till
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multi-purpose projects,
since when the initiative for launch-

ng any inland water transport scheme
has been shifted to the State Govern-
ment instead of its beng the sole res-
ponsibility of the Centre

Shri Humayun Kabir: This is in the
Constitution, and not anything which
has been done by accepting any muiti-
purpose project

Shrl Ferose Gandhi: Thas particular
scheme is a part of the master plan
for the development of inland water-
ways May I know how far the
master plan has progreased and what
shape it 1s Likely to take in the pext
five years?

Shri Bumayun Kabir: As far as I
can judge at this stage, we will be able
to complete the investigations and
probably begin work on the Bucking-
ham Canal, and some work will be
done on the Ganga-Brahmaputra
waterways system also Beyond that,
with the funds which are available to
us, I doubt very much if any other
scheme can be taken up during the
Second Plan

Community Development and N.E.B.
Blocks in Bombay

*1056. Shri Assar: Will the Mimster
of Community Development be pleds-
ed to state

(a) the number of National Exten
sion Service and Community Develop-
ment Blocks opened in Bombay State
during the First Five Year Plan; and
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(b) the number of such blocks pro-
posed to be opened under the Second
Five Year Plan?

The Minister of Community Deve-
lopment (Bhrl 8. K. Dey): (a)

Community Projects 5
Community Development

Blocks 34
(including 23 by conversion

from NES)
NES Blocks %

(b) Community Development

Blocks 143
(by conversion from NES)
NES Blocks 505

Shrli Assar: May I know the total
amount spent so far on these blocks”?

Shri B. K Dey: I am sorry 1 do not
have the figures I requre notice

Shri Yajnik- May I know whether
there 18 any provision in the budget
of these blocks for advertising and
populansing all the benefits of these
community development blocks and
NES bdlocks, for, in my own taluk
where a community development block
15 1n operation, I was told categorically
that there was no provision in all the
lakhs of rupees that were budgeted
for, for sending out any posters or any
hand-bills, or for otherwise popularis-
g the scheme among the thousands
of village people 1n that area?

Shri B, K. Dey: There 13 no provi-
sion in the budget for actual advertis-
ing of the programme, although there
15 provision for publicising the pro-
gramme amongst the population cover-
ed by the programme For thus pur-
pose, a considerable amount of htera-
ture and publicity material 18 produc-
ed by the Central Mistry through
the Minstry of Information and
Broadcasting The State Governments
also produce material of the same
character, and these are supphed
copiously in all the projects

Shri Assar: May I know whether
the attention of Government has been
drawn to the allegation that after the
. second general elections, community

out successful?

Shri 8. K. Dey: I bave no wsuch
information, nor have I received any
complaint from anyone I usually
recelve a conmiderable amount of cor-

from various parts of the
country

Shrli Yajnlk: Wil more
steps be taken with & view to induce
the local people to take interest in
their commumty blocks, in view of the
fact that very serious criticlsms have
been made and admitted to a certamn
extent also that the main purpose of
the community blocks has not been

people and direct them into the chan-
nels into which they are expected’to
be moved?

Shri 8. K. Dey: I am not in a posi-
tion to accept the position that there
has not been enthusiasm of the people
generated for this programme. 1
admut that there has been very httle
participation from representatives of
people in the programme So far as
the enthusiasm of the people 13 con-
cerned, there 1s very lttle to be desir-
ed that 1 can expect n the project
areas But we shall make all the
efforts possible to enlist further
enthusiasm of the people as well as
further participation by all represen-
tatives of the people at all levels, and
steps are already being taken

Shri Hem Barua. May I know
whether the lack of interest among
the people for the communmty blocks,
which the Minister has just now refer-
red to, 13 due to the inefficiency of the
officers or the inefficiency of the
Department to co-ordinate the enthus-
1asm among the people? Is it due to
the nefficiency of both, the officers of
the Department and the Minister?

Mr. Speaker: Are we extending this

question from Bombay to the whole of
India®

Shri Hem Barua: In the course of
the discussmion, it has come to that.
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Mz, Bpeaker: It may come to that
But I shall stop it there.

Shri T. N. Singh: The Minister has
questioned the capacity of the repre-
sentatives of the people in participat-
ing in such things, in his answer to a
supplementary queston. He has made
an allegation against Members of this
House as well as the other legislatures.
T think this is rather going too far. I
seek your protection m this matter.

Shri 8. K. Dey: I am very sorry I
have been misunderstood

Shrl Ranga: 1{ he were to see the
recorded version of the answer that
has been given here, it will be found
that 1t is difficult for us to understand
what the Minister means to say.

Shrl Hem Barua: What 15 the idea
of putting the blame on the people,
in order to cover up their own ineffi-
ciency?

Shri Yajnik: I very strongly object
to this remark.

Shri P. R. Patel: May I know
whether the advisory commitiees in
these N.E.S. areas and community
development block areas do not
include any person who really repre-
gents the people, but there are only
Congress people?

Mr. Speaker: I was feeling a little
that the reference to Members of Par-
llament or of legislatures was unne-
cessary in the reply. The only ques-
tion was whether the masses felt
enthusiasm and co-operated in this
matter. The simple answer would
have been, yes, it was so. Hon. Mem-
bers either on the one sade or the
other should not cast reflections upon
Members of this Parhament. Afteras
all, the Ministers are only the repre-/
sentatives of the Members. If the
Members are useless, then, so far as
the Ministers are concerned, I do not
know what to say. Therefore, no
refiection should be cast upon any
Member. Members shall not be drawn
in for any purpese. When I say that
a particular man is dirty, is it not open
to the other man to say, ‘You are
dirty'?

22 AUGUST 1957

Oral Answers 9264

Shri 8. K. Dey: I am very sorry.
May I explain the point? I said, the
project has failed to enlist the partici-
pation of representatives.

Shri Ranga: I suggest that
words should be expunged.

Mr. Speaker; I am sorry the Minis-
ter 15 not making it in any way bet-
ter, by saying that the projects are
not working for the reason that the
representatives of the people are not
co-operating. They are co-operiting
here, and putting questions and 30 on.
What more 1s necessary? They are
eliciting information.

It 1z the duty of Government
through 1its officers to enlist public
sympathy and not ask me to go and
work 1n the community project else-
where. I am really surprised at this,
that Government should be entirely
dependent on Members of Parliament
to go to the villages and devote their
time to community development work,
while Parliament 15 also sitting. What
18 1t that the Minister says? I am
afraid that remark was not necessary.

Bat, I thunk there 18 no need here to
expunge anything. All that I can say

those

Shri Hem Barua: That
should be expunged.

Mr. Speaker: That 1s all right.
Sometimes, we are also indifferent.
This 1s not the business only of the
Munisters, but of the representatives
also Though it 15 regrettable that
such an answer should have been
given, I do not think it 1s necessary to
expunge 1t from the records. Here-
after, all hon Members will bear this
in nmund

Shri Hem Barua: Those words cast
aspersions on hon., Members,

reference

Mr. Speaker; The hon Minister does
not say, Members of this House.
There are other legislators alsp.

Shri Supakar: That has become still
worse, A reflection 158 sought to be
cast on all the people’s represemta-
tives.
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Mr. Bpeaker: Very well. Leave it
alone

Bhrl 8. K. Dey: I have no desire at
all to give any offence to anyone, to
any representative of the people, What
I said was that we as a Government

agency had failed to secure
Shri Tyagl: Why do you confess 1t?

Mr. Speaker. All right We shall
proceed to the next question

Shri Tyagi: I protest that Govern-
ment have not failed

Detention of Goods at Sabarmati
Raillway Station

*1057. 8hri M. B. Thakore: Will the
Minuster of Rallways be pleased to
state

(a) whether 1t 18 a fact that all
kinds of goods booked for up-country
are detamed for many days at Babar-
mati Raillway Station (Western Rail-

ways), and

(b) f so, what steps have been
taken by Government to solve this
problem?

The Deputy Minister of Rallways
(SBhri Shahnawas Khan). (a) and (b)

Gauge at Sabarmat: are not exces-
sive Bpecial efforts continue to be
raken for reducing detentions to the
mimumum feasible

Shri P. K. Patel: May I know the
average time for which the goods he
down at Sabarmat”

Shri Shahnawaz Khan: The average
time taken for goods from the time of
arrival to the time of despatch, tha
18, arrival by broad gauge and des-
patch by metre gauge, was 43 5 hours
m Apnl, 48 8 hours :n May, and 46 1
hours m June That, I can assure the
Member, 1s not a very excessive time

Lo

Shri P. R. Patel. May I know why
so much time 1s requred to book
goods from broad gauge to metre
gauge?
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process of transhipment from the

processes which everybody kmows

S8hrl Tyagl: Go-slow-pohcy

Mr. Speaker: He wants to know
why more time than is necessary is
being taken

Shri Shahnawas Khan: May I sub-
mit that during the year 1856, the
average time taken i1n the month of
April was 756 hours” In 1957, it has
been brought down to 43 We arp not
content with 1t We will make every
effort to reduce this time

Shri P. R. Patel: May I know the
distance between the broad gauge line
and the metre gauge hine, and why so
much time 1s requred to book from
one to the other?

Mr. Bpeaker. How can we decide
that matter here”

Shri M. B. Thakore. May 1 know,
Sir, what steps have been taken by
Government for such delay?

Mr Speaker. The hon Finster has
said that they have reduced i1t from
78 hours to 43 hours and efforts are
being made to reduce it further
Unless an hon Member 1s able to say
either by his own experience or on the
basis of the experience of a commit-
tee or report, that he has removed one
wagon from one place to the other in
only 24 hours and therefore, why are
Government taking 43 hours, we can-
not decide it here These are only
guesses on one side or the other

Bhri Yajnik: Are there any mecha-
nical cranes or other appliances em-
ployed for transhipping goods from
the one place to the other?

Shri Shahnawaz Khan: We have
plenty of manpower available and our
policy 15 to utilise it.



oaby Oral Answery

Reld Bridge over Krishna
t

Shri T. B, Vittal Rao:
Shri M, V. Krishna Rao:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the construction of
road bridge across the nver Krishna
near Rangapur on Banaras Cape-
Comorin National Highway has com-
menced, and

(b) if so, the amount that will be
spent on 1t?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No, Sir

(b) The estimated cost of the bridge
18 Rs 36 20 lakhs

*1080.

Shri T. B Vittal Rao* May I know
if 1t 13 a fact that the Andhra Gov-
ernment submitted the estimate seve-
ral months ago, and whether the
tenders have been accepted and sanc-
tioned?

Shri Raj Bahadur: The estimate was
sanctioned by the Government of
India m November 1858 Tenders were
mnvited by the Government of Andhra
and as soon as the tenders have been
accepted and approved, work will
commence

Shrli T. B. Vittal Rao: Am [ to
understand that the tenders have
not been submutted by the Govern-
ment of Andhra?

Shri Raj Bahadur: Eslimates were
submitted by the Andhra Government
sometime ago Sanction of the Gov-
ernment of India was accorded as far
back as November 1856 Thereafter
tenders were invited They are under
examination

Shri Ranga: How 1s 1t that 1t takes
so many hours to call for tenders, then
to examune them and then to accept
them?
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Myr. Speaker: S0 many years.

Shri Raj Bahadur: It 13 a question
which should be addressed to the Gov-
ernment of Andhra At any rate, we
know of certain difficulties in the
State 1n respect of swtable contractors
and other arrangements for a project
of thus type, which is a bridge across
the river Knishna

Shri Heda: Is it a fact thal the exe-
cution of such projects 1s handed over
to the State Governmenis and in this
case, as happens in other cases, the
tenders are invited by the State Gov-
ernment, then 1t scrutimses them and
sends them here, and here again there
1s another scrutiny, and in this way
time 1s wasted?

Shri Raj Bahadur: It 15 not a ques-
tion of waste of time, because 1t 15 a
highly technical job to construct a
bridge over a niver hke Krishna As
the hon Member pointed out, the
tenders of course are invited by the
State Government and scrutinised by
that Government They have got to
make sure that they are acceptable
tenders and then to apprise the Cen-
tral Government about their choice
From the technical side, we have also
got to approve the same

Shri Ranga: Are we to understand
that the Mmiustry are satisfied that
compared to similar works done in
other places, this amount of time
should be taken, and had been taken
before?

Shri Raj Bahadur. I have so far
studied four or five cases of this type
The same 13 the case with the bndge
over the Narbada and that over the
Chambal I find that about that time
or even more has been taken

Shri B. 8. Murthy: There was some
dispute about the location of this
bridge at Rangapur, because formerly
there was an 1dea to locate the bridge
in such a place as to make the road
run vma Kurnool May I know whe-
ther this bridge will connect the rrad
va Kurnool?

Shri Raj Bahadur: ‘This 15 on the
10ad from Kurnool to Farupnagar
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Commaunity Projects in Mysore
*1061. Shri Wodeyar: Will the Min-

(a) the total amount that lapsed
after the Commumty Project stopped
its work in Mysore State, and

(b) in how many districts National
Extension Service Blocks have taken
up work in Mysore State?

The Minister of Community Deve-
lopment (Shri B, K. Dey): (a) None
The period of operation of the Com-
munity Development Blocks has been
switably extended to enable the State
Government to utiise the wunspent
balances in the Projects

(b) Twenty

Shri T. N. Singh. We have not heard
the answer We do not know what 1s
the amount that has lapsed.

Shri Mobamed Imam. The reply
should be given slowly and audibly

Mr. Speaker. I am able to hear
How 1s 1t that hon Members are not?
The hon Minister has said that no
money has lapsed Hon Members
must be attentive I am not casting
any aspersion on all hon Members In
between, some hon Members begin
to talk to their neighbours and muss
she pont

He said that no amount had been
allowed to lapse for the reason that
time, within which the amount had to
be expended, had been extended So
there 18 no lapsing As regards (b),
20 projects have been undertaken I
have heard the answer to both parts
of the question

Shri Wodeyar: May I know if Gov-
ernment intend to cover the whole
State of Mysore by NES blocks by
the end of the Second Plan period,
and if so, are they satisfled with the
progress of the scheme?

Shri 8. K. Dey: Yes, the speed of
implementation 1n. Mysore State has
been on the increase.
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Shri Wodeyar: Is it a fact that some
of the duwstricts in the State have been
1gnored?

Shri S. K. Dey: Not to my know-
ledge.

Shri Thimmaiah: What is the num-
ber of blocks allotted for 1957.58, and
may I know who decides the allot-

or State Government?

Shri 8. K. Dey: I do not have
figure of the number of blocks to
allotted during the current year
regards the second part of the
tion, it 1s the State Government
i consultation with their legislature
o1 with the District Planming Com-
mittees, decide the allocation of the
blocks in the dustricts

Shri Basappa: How many blocks
have been allotted to Mysore during
these months of 1857, and how many
more will be allotted in the coming
months of 19577

Shri 8. K. Dey: I do not have the
exact figure, but 1if 1 may risk my
memory, I tuink about 20 blocks have
been given and another 20 are lkely
to be given during the current year

Sardar A, 8. Saigal: In how many
States extension has been given so
that the amount may nuot lapse?

Mr Speaker. The question relates to
Mysore

Shri 8. K. Dey: Every State that has
asked for extension has been given
extension

Mr. Speaker: Question No 1062, Shri
Krishnaiah

The hon Member 1s absent

Shr1 B. 8, Murthy: Is it ‘Krishnaiah'?

Mr. Speaker: That is what 18 written
here

Shri B. 8. Murthy: His name 18
‘Balarama Krishnaiah'

Mr. Bpeaker: It should be put down
like that

Shri B. 8. Murthy: He has already
complained about 1it,

Mr. Speaker: Is it on that account
that he has ndt come here? !

41

EE TS
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Vijaypur-Rassipur Rafl Line

*5088. Shri P. R. Patel: Will the
Minister of Rallways be pleased to
refer to the answer given to Unstar-
red Question No 503 on the 31st May,
1957 and state

(a) when lands for Viaypur-
Ranmpur proposed Railway were
acquired;

(b) the amount of compensation

required to be paxd to the ongnal
land-owners;

(c) the reasons why the compensa-
tion has not yet been paid, and

(d) when the compensation will be
pad’
The Deputy Minister of Railways

(S8hrl Shahnawaz Khan): (a) During
1948-49

(b) Approximately Rs 1,40,000

(¢} Due to non-finalisation of the
awards by the Land Acquaition
Officer, Mehsana

(d) Expected to be paid by the end
of September 1857, if civil authorties
can complete their work by that time

Shri P, R. Patel: May I know
whether the land revenue on these
lands is paid by the orniginal owners?

Shri Shahnawaz Khan: As far as I
am aware, the Railway Ministry are
paymng it

Shri P. R, Patel: Am I to under-
stand that the rulways are paying the
land revenue®

Shri Shahnawas Khan: That 1z what
I have said—as far as I can collect

Shri P. R. Patel: May I know from
what period the land revenue 15 being
paid and what 18 the amount paid?

Shri Shahnawax Khan: I do not
have the exact flgure with me I
require separate notice

Shri P. R. Patel: From what ttme
the railways are paymng the land
revenue?
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Mr. Speaker: The question relates
to compensation.

Shri P. B. Patel: No, he says that
the rmlways are paying the land
revenue

Mr, Speaker: It does not matter
How does it arise? This 15 a matter
relating to compensation where lands
tor the proposed Vijaypur-Ransipur
railway were acquired The amount
of compensation and the reason Why
the compensation has not yet been paid
have all been given Where does the
question of revenue arise here? The
hon Member put a question and the
hon Mimster has been too indulgent
and he answered that He need not
have answered that I won't allow
this to be pursued

Shri T. N. Singh: In view of the
long time taken, from 1849 to 1857, mn
paying compensation to these poor
Jand owners, did Government make
any interim payment to them to
relieve their distress?

Shri Shahnawas Khan: The normal
procedure 1s that the Railway Mins-
try makes the payment to the State
Government and thereby to the Land
Acguisition Officer 1n advance There
15 no delay on the part of the Railway
Ministry

Shri T N. Singh: In view of the
long delays, have the Government
under consideration any proposal
whereby the hardships caused 1n such
cases especially to cultivators can be
rmitigated?

Shri Shahnawas Khan: The hon
Member will appreciate that the
matter does not rest in our hands The
award has to be finalised by the Land
Acqusition Officer Sometrmes we
even remind the State Government to
finalise the thing quickly I would
again respectfully submut that the
thing 18 in the hands of the State Goy-
ernments I can assure the hon House
that from our side there can be no
delay

Shri P. RE. Patel: When the delyy
has been B years, I want to know what
steps have been u,ken by the Railway
Department in the



t
Shri Raghunath Bingh:
Pandit D. N. Tiwary:

Will the Minister of Transport and
Communications be pleased to state:

*1085.

(a) whether the Inter-Ministerial
Committee appointed by the Union
Transport Minstry to make a study
of the question of a Second Shipyard
etc has submitted any report; and

(b) if so, what are its recommen-
dations?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) Yes, Sir.

(b) A statement giving the main
recommendations of the Committee is
placed on the Table of Lok Sabha.
[See Appendix III, annexure No. 64.]
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All India Train Examiners Welfare
Committee

1.
Shrl Warior:
*1066. { Shri S. M. Banerjee:
| Shri Naval Prabhakar:

Will the Minister of Rallways be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the press
statement of the Vice-President of the
All-India Train Examiners Welfare
Committee which appeared in Cal-
cutta and Bombay dailies dated the
27th July, 1957 in regard to (i) the
improper maintenance of goods
rolling stock and (ii) grievances in
regard to the service conditions of
the Tram Examiners of Indian Rail-
ways; and

(b) if so, the steps Government are
taking to solve the problems referred
to therein?

The Deputy Minister of Rallways
(Shri Shabnawaz Khan): (a) Yes.

(b) A statement is placed on ‘the
Table of Lok Sabha. [See Appendix
III, annexure No. 65.]

Bhrli Warlor: May I know what is
the responsibility of these train
examiners?

Shri Shahnawas Khan: To examine
trains.
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the
or regulation. How does this mrise
of this question? The question asks
what are the amenities provided for,
how is the Welfare Committee looking
after their conveniences etc, This
supplementary does not arise out of
this question.

Shri Prabhat Ear; May I know
whether it is a fact that a statement
has been issued by the Committee that
f they stick to the rules, then, many
of the wagons will not be moving.
This statement they have issued to the
Press

Shri Shahnawazs EKhan: We have
come across such a statement which
has appeared 1n the name of the Vice-
President of the Welfare Committee
of the Train Examiners,

Shri Prabhat Ear: May we know
whether it is a fact or not?

Shrl Shahnawas Khan: It is not a
uctbeuu!emoﬂofthawuom
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in spite of the rules the wagons are
moving.

Shri Prabhat Kar: They have mads
a statement that they are not strictly
observing the rules of the Rallway
and that if they do so the wagons will
not be moving.

Mr. Speaker: The hon. Minister says
that the statement was not made by
him but by some Chairman of the
Welfare Committee and yet, all the
same, the wagons are moving. What
more can be said? 1 am not able to
follow. I am also accustomed to a lot
of cross-examination.

Bhri Warlor:‘In the statement it is

“Attention of the General
Managers of the Railways has
been drawn to the press cuttings
and they have been asked to
arrange for detailed investigations
into the complaints mnd to report
the results”

‘We want to know what exactly is
the result of the investigations?

Mr. Speaker: He has answered that.

The detailed investigation is only
about two items and not about every-
thing.

S8hri Feroze Gandhi: The rules
which guide the train examiners are
laid down by the Indian Railway Con-
ference Association, May I know it

tions to train examiners that
rules as laid down by the IRCA
be overlooked?

Shri Shahnawas Khan: I m
fess that 1 have not studied
blem as thoroughly as my
has done. He has made a
study. But, I might add
hon, House is fully aware
culties that are being experienced
the Railway Ministry 1n moving
We are working 1 a rather
ordinary situation and in view of

‘

'
i
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Shri Ferose Gandhl: May I put the
question in another way so that the
Minuster can understand 1t” The Rail-
way Actidents Enquiry
and, after that, the Estimates Com-
mttee have gone into the question of
maintenance of rolling-stock and have
severely commented upon the manner
m which the train examuners function
in the discharge of their duties My
I know, 1n view of the comments of
these committees, what steps have
been taken to improve the mainten-
ance of our rolling-stock?

Shri Shahnawas Khan: I also hap-
pen to be intimately connected with

the enquiry 1 was Chaurman of the
Railway Accidents Enquiry Committee

Shri Ferose Gandhi: The report
was signed by yourself

Shri Shahnawaz Khan: 1 went imnto
some of the cases and I am aware that
sometimes there 15 shortage of spare
parts and they have to make, as I said,
makeshift arrangements, and, some-
times they have to resort to cannibal-
sation Sometimes the essential gad-
gets are not available Under the
circumstances, they are trying to do
their best and we are also trymg to
provide the spare parts and the gad-
gets that are necessary We are
endeavouring to make good the
deficrencies

Shri Prabhat Kar: In view of the
charges that have been made and also
m view of the fact that even vacuum
brake-vans, gadgets, springs, nuts and
various other essential parts are not
available, instead of redressing their
grievances and changing the rules

Mr. Speaker: What 15 the question

Shri Prabhat EKar: The gquestion 1s

the same What steps has the Govern-
ment been taking?

Mr Speaksr: That 1s mn part (b), 1t
has been enswered They are investi-
gating What more does he want?
The hon Members must make up their
Jninds a8 to what exactly they want
by way of information

Shri Prabhst Kar: Have any steps
besn taken?
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Myr. Speaker: He wants to
steps taken even while the
15 going on

Shri Shahnawazx Khan: We
taking whatever steps are

Mr. Speaker: Have any
recommendations been made by
committee which mmvestigates and
those recommendations been imple-
mented?

5

E

el

Shri Shahnawaz Khan: No, 8ir
Centiral Rice Godowns in Andhra
+1068. Shri B. 5. Murthy: Will the

(a) the amount allotted mn the
Second Five Year Plan for building
Central Rice Godowns in Andhra
Pradesh, and

(b) the amount spent during 1956-
57°

The Deputy Minister of Food and
Agriculture (Shrl A, M. Thomas): (&)
There 18 no separate state-wise allot-
ment of funds for construction of
Central Government Godowns

(b) Rs 2 lakhs (approximately) on
godown construction at Visakhapat-
nam

ghrl B. §. Murthy: May I know
whether there would be more godowns
because of procurement?

ghri A M. Thomas: We have gene-
rally given prionty No 2 to surplus
areas All the same, 1n view of the
procurement programme, we may have
somme transit sheds there but that
arrangement 15 not for long storage

shri B, 8. Murthy: May I know the
actual amount paid as rent for
godowns to private persons®

Shrl A. M. Thomas: I have not got
the figures at present We have got a
more ambitious programme; with
regard to godown construchon, our
target 15 20 lakh tons Although about
12 crores were provided in the First
Plan, we have spent only 2 little over
Rs 78 lakhs so far but we are now
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giving active attention to our storage
programme

Shri Ranga: In view of the recent
experience of the Government in pro-
curing rice from places like Tadapalli-
gudam and Vijayawada, have the
Government considered the advis-
abiity of constructing big enough
godowns m such places as I have men-
tioned so that they can be sure of
taking over the products whenever the
need arses and keep them there?

Shri A. M. Thomas: These stocks
which are bemng procured are for
movement to deficit areas

Shri T. B. Vittal Rao: The hon
Minister said that second priority was
g@wven to surplus areas May I know
to which area first priority 18 given?

Shri A. M. Thomas: The defleit
areas

The Minister of Food and Agricul-
ture (Shri A. P. Jam). May I add a
word, Sir? First priomty 18 being
given to the port towns which receive
mmports and also to deficit areas In
the surplus areas, it 1s proposed to put
up more of transit godowns

Shri T. B, Vitial Rao: The hon
Minister has said that the first priority
15 givén to ports for the construction
of godowns Are we going to continue
mmport of foodgrains even 1n the course
of the Third and Fourth Plans?

Shri A. P Jain: For the time being,
there 1s the programme of 1mports and
s0, we have to build godowns there
for keeping them

Shri Banga* Sir, I put one question
but the answer was not satisfactory
In view of the difficulties that they
themselves have come to experience
in the recent past of having foodgrains
in the surplus areas and yet not being
able to take charge of them, have the
Government considered the adwvis-
ability, 1in consultation with the Ware-
housing Board, of constructing big
enough godowns m surplus centres for
storing their own produce 1n anticipa-
tion of the demand from consumer
centres?
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Shri A. M. Thomas: Even in
State of Andhra, we have got a
gramme of having a further
capacity of 1,42,000 tons We
giving top priority for the construc-
tion of a godown in Hyderabad It Is
not a question of ignoring surplus
States altogether But, when we are
trying to have priorities, we have to
give preference to areas Just now
mentioned by my semior colleague

Shri B. S. Murthy: Is 1t not a fact
that due to the unsuitability of several
private godowns, the produce stored
there 18 destroyed? May I know what
steps are being taken to see that such
places as Tadapallgudam and Kaki-
nada aie provided with permanent and
suitable godowns?

Mr Speaker. The hon Minmister just
now has said that there is provismion
for a lakh and odd tons being made
ir Andhra Pradesh and that the
Andhra Government should also co-
operate

Shri B, § Murthy: Transit godowns

are different from permanent godowns
I am asking about permanent godowns

EEEE

Mr Speaker Is there any separate
provision for permanent godowns?

Shri A. P. Jain: There 1s no separate
provision The same godowns will be

used for keeping foodgramns for a
longer period as for a shorter period

Gift Coupons Scheme

*1068 Shri Damani: Will the Minis-
ter of Transport and Communications
be pleased to state*

(a) what progress has been made 1n
regard to the Gift Coupons Scheme;
and

(b) what steps have been taken by
Government to make this scheme
popular m the rural mreas?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Babadur): (a) The scheme
was 1ntroduced only on 1lst July, 1857
and it 1s too early to assess its pro-
gress

(b) The scheme 15 being given wide
publicity both in the urban and the
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rural areas. Government ulso pro-
pose to enlist the support of voluntary
workers, welfare organisations, autho-
rised agents, village panchayats etc.
in making the scheme & success.

Shri Damani: May I know whether
these coupons can be cashed or only
excnanged for National Sawvings
Certificatesr

Fhri Raj Babadur: They are to be
exchanged for National S8avings Certi-
ficates.

8hri Damani: How much money has
been spent in giving publiaity to this
scheme?

Shri Raj) Bahadur: I may reguire
separate notice for this.

Shri R. Ramanathan Chettiar: What

are the main features of this scheme?

Shri Raj Bahadur: The coupons are

in varnous denominations—Rs. 5,

Rs. 10, Rs, 50, Rs, 100 and Rs. 1,000
They carry interest from the date of
issue 1n case the coupons are presented

within three months. If they are pre-
sented after that date, then they carry
interest from the date of tender.
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Short Notice Questions and Answers
12 hrs.

Suspension of train service--Chupra-
Varanasl Line

B.N.Q. No. 17. Shri Radha Mohan
Bingh: Will the Minister of Raillways
be pleased to state:

(a) whether the trains on Chupra-
Varanasi line of the North Eastern
Railway have been discontinued due
to the track becoming unsafe; and

(b) what is the present position
regarding the erosion by Ghaghara
between ‘Suraimanpur—Reot! stations
on the North Eastern Railway?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) Due to
erosion of the raillway bank at mile
18/20 between Suraimanpur and Reoti
stations by the river Goghra, through
running of trains on the Aunrihar-
Chupra section has been suspended
from 11.00 hours on 4th August, 1957.

(b) The railway bank continues to
be eroded. A breach of 600 feet has
been caused in the main alignment.
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wrie Ay aff ar o, dw wat § @
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Shrl Bishwanath Roy: In view of the
fact that danger to this line due to
erosion by the river Goghra has been
there for the last so many Yyears,
why was the Government so negligent
about its safety?

Shri Shahnawas Khan: When rivers
get flooded, it 15 very difficult to com-
pete with nature. We are trying to do
whatever 15 possible within human
power.

w g § fF g T T wme N
 agr & zfir #Y aew T A w7 R
TR ¥ AT E WA

Mr. Speaker: They are all details
about technical affairs. One experiment
was made, then another experiment
was made, both of them failed and
then a third experiment is being tried.
The question 1s why it has been s0. We
are discussing engineering matters
here. He 1s not able to answer the
technical matters We will go to the
next question

Scarcity of Water Supply in Delhl

t
(Shri D. C. Sharma:
Dr. Ram Subhag Singh:
Shri Radha Raman:

Will the Minister of Health be
pleased to state: .

SN.Q.
No. 18,

(a) whether 1t is a fact that there
is an acute shortage of “raw water”
at the intake channel of the Wazirabad
Waterworks m Delhi; and

(b) it so, what steps have been
taken by Government to prevent sear-
city of water supply?



«285 Oral Answers

The Minister of Health (Shri
Karmarkar): (a) There is no shortage

of water at the intake. However, when -

the river starts receding after the
floods, some temporary difficulties are
anticipated for a few days.

(b) Detailed investigations in the
matter have been conducted at the
Central Water Research Station,
Poona and on their recommendations
a pitched guide-bank has been con-
structed this year and a weir across
the river will also be constructed.
When the weir is completed, it is anti-
cipated that a permanent deep channel
would be formed on the side of the
intake well at the Wazirabad Pump-
ing Station.

As a temporary measure dredgers
are employed to cut and to maintain
the channel with a large force of
manual labour working day and night,
when it is considered necessary.

Shri D. C. Sharma: May I know
how long it will take for the perma-
nent weir to be constructed?

Shri Karmarkar: I think, Sir, sub-
jeet to correction, the programme is
to complete it within the next two
years—I am not sure of the time.

Shri D. C, Sharma: Is it not a fact
that this shortage of water, which the
hon. Minister thinks is not wvery
serious, was also due to the fact that
the river bed required to be desilted
and, if so, have any measures been
taken to desilt the river bed?

Shri Karmarkar: With regard to the
river bed getting silted, it is a fact
that the river sometimes goes to the
other bank, the water flowing is
farther away, and then we have to
* just dig up the silt in the old canal
or extend the canal. But there is noth-
ing very dangerous in that process, nor
need the hon. Member be very appre-
hensive of any shortage of water so
far as this part of the operation is
concerned.

Shri B. S. Murthy: Is there no way
of stopping the vagaries of the river
of changing sides as stated by the
hon. Minister?
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Shri Radha Raman: .This question
of scarcity of water supply in Delhi is
a long pending question. May I know
whether Government have received
any scheme from the Water and
Sewage Board for a permanent solu-
tion of this water scarcity question in
Delhi, and whether that scheme has
received favourable attention from the
Government?

Shri Karmarkar: My hon. friend's
question is aimed at the relative
shortage of ‘water when the require-
ments of the whole population of Delhi
are taken into consideration. Regard-
ing that, as my hon. friend knows,
there have been various *measures

_ contemplated. At present we are not

able to supply adequate water to more
than, I think, 1.2 million people. There
are plans for increasing the water-
supply. So far as this question was
concerned, we understood this ques-
tion to refer to the shortage at the
intake channels as matters exist at
present, With regard to, the other
question, for a fuller reply I should
like to have notice.

Dr. Sushila Nayar: In view of the
fact that this shortage of water and
shortage at the intake is an annual
recurring event and every year tem-
porary channels have to be dug up
to divert the stream of water towards
the intake well, will the hon. Minister
be able to tell us roughly how much
money has been spent to cope with
this recurring difficulty during the last
five years?

Shri Feroze Gandhi: For five years
the Delhi State Government was in
power.

Shri Karmarkar: I think my hon. -
friend has already answered the ques-
tion (Interruption). 1 only said that
the question was answered, but I stand
corrected. The question is in two
parts. There is a recurring difficulty.
In such matters we take advice from
a very competent body like the Re-
search Station at Poona. They have
advised us to have a side wall, which
we have already completed, and to
have a weir across the whole river.
Their advice in the past has been very
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competent, and we do hope that the
difficulty will not be recurring after
that But, again, if some other diffi-
culty craps up, then we shall have to
Jook after that That i1s the answer
to the first part of the question

Regarding the cost, I should like to
have notice

Dr. Bushila Nayar: First of all, the
hon Minister is perfectly aware that
the Dellu State Government did not
have control of the Joint Water and
Sewage Board But, apart from that,
I mught just mention that there was
an old scheme of 2 dam an the Jumna
higher up in Uttar Pradesh, so that
there 13 constant supply of water in
the Jumna during the summer months,
which will obviate this difficulty of
shortage during the summer months,
and after the floods recede Now, may
I know if the hon Minster has pad
any attention to that old scheme, and
1f the Government intends to rewive
it in view of the recurring expendi-
ture year after year to meet the crims
as 1t anises and to ensure adequate
water-supply for the camtal apart
from the advantages of irrigation that
it may lead to?

8hr Karmarkar: [ just want to pre-
vent any misunderstanding 1 did not
refer to the old Delhi State at all n
my reply Secondly, the schemes that
were under scrutiny recently were (1)
Hindon Reseivoir Scheme mear Gha-
ziabad, (2) Tubewells from Uttar
Pradesh, and (3) Gurgaon tunnel
scheme The fourth was the Ram-
ganga scheme At a meeting recently
held, in which the Central Water
and Power Commussion, the Health
Ministry, the Joint Water and Sewage
Board, and the representatives of the
Governments of Uttar Pradesh and
Punjab were represented all the
schemes excepting the Ramganga
scheme had to be given up The Ram-
ganga scheme, I understand, has now
been accepted by the Board The
scheme envisages the construction of
a dam at Kala Garh which will store
water for irngation and power for the

*Please sea vl 9205

22 AUGUST 1057

Oral Answers 9288

Uttar Pradesh Government and the
State Government can make avail-
able to Delhi 300 cusecs of water

RE QUESTION 1072-A

Shri Tyagl: I nise to a point of order,
with regard to a question tabled by
me Questions are generally put
ehat information or to allay
understanding I have tabled
tion to know what was the
daily demurrage that was
to the ships at various ports
A statement has been laid on
Table of the House But I
to inform the House and also
that the statement gives other
which are not relevant Also, this
morning—

Mr, Speaker: A point of order
raised briefly, and the point 15 stated
briefly So far as the answers by the
Government are concerned, whenever
a question 18 not reached, the answer

EE BEE.E
EE%?EEFEE:

of such questions and allow the Mem-
bers concerned to ask supplemen-
taries?

Bo far =5 the point of order is con-
cerned, a point of order can be raised
only on a matter which 1s pending
before the House so that if I accept
the point of order, no further work
can go on Now, if the hon Member
18 not satisled with the answer, let
him put another question or see to it
that the question 13 put sufimently
early so that he can have the oppor-
tunity to ask supplementaries in thus
House If a quesfion does not reach
in this House, under what rule can I
allow supplementary questions on that
question” 1If they are taken up, thet
would mean extending the period of
the Question How: and making inroads
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into the official business after the
Question Hour is over.

1 shall ind out what exactly is the
point. The hon. Member need not
raise it as 2 point of order. If he is
not satisfied with the answer, he can
pursue that matter by othe. method,
say, by an half-hour Discussion or
something of that kind.

Shrl Tyagil: I am not keen now to
get an answer to that question, but I
am keen about the rights of Parha-
ment and the Members thereof. When
Members put questions and answers
are given, and when statements are
laid on the Table of the House, it is
always expected that the answer 1s
relevant to the question asked.

Mr. Speaker: I am not going to allow
any discussion of this kind.

Shri Tyagl: The answer is not com-
plete; that 13 what 1 say.

Mr. Speaker: The Speaker looks into
the questions and passes them on. The
Bpeaker does not vet the answens. The
answers are given by the Government.
‘When the hon. Member is not satisfied
with the answer, he may raise it by
another questian and if he is not satis-
fled with that, he can raise an Half-
hour Discussion 1f he 1s not satisfied
with that also, he knows how to get
along with the Minister who 15 recal-
citrant What am I to do?

Shri Tyagl: My difficulty 1s this
When 1 put a short notice question,
the Chawr did not allow 1t Later it
was permitted as a starred question
The Chair eiminated that part of it
which I wanted to put. I protested
that that part was the salient one and
I approached the Chair and then the
Chair permitted that part to be put
and he allowed 1t Now, the Mimister
does not answer that very part of the
question

mr. Speaker: It 1s open to the Mims-
ter 1w say ‘It i1s not in the public
mnterest’ Even if the question had
been put here, on the floor of the
House, the Minister may say that he
in not going to answer it for the reason
that it 1s in the public interest not
te do so.
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Shrl Tyagl: Let him say so.

Mr, Speaker: He need not aay
because the question has not
reached. Even if the q
been put here, he would
that in the public interest
be answered. What I did
the Minister wrote to me
public interest it 1s not
disallowed that portion. The
Member who was Mimster insisted

1L
ffggﬁiiz

:
g

upon my wncluding i1t and he was
coming and worrymng me like that.
Had I allowed the Minister to make a

statement, he would have said “In
public interest I am not going to
that”. When an answer is suppl
and the Bpeaker may consider that it
is not in the public interest, and if it
is brought up subsequently before the
House, and if the Minister sticks to
what he said, should, the Speaker smy
that it ought not to be in the public
interest? I am not going to do s0. 1
do not want to take the responsibility,

Shrl Tyagl: The Minister has not
said so.

Mr. Speaker: The Minister has said
so through me Let there be no dis-
cussion about this matter If a Minis-
ter feels that in the public interest, it
15 not desirable, he 1s the person who
decides it Let him do so

£%g

WRITTEN ANSWERS TO
. QUESTIONS

Sugar-cane Pest

‘1047. Shri Bibhuti Mishra: Wl
the Mimnister of Food and Agriculture
be pleased to refer to the reply given
to Starred Question No 44 on the
15th May, 1957 and state how far
the preventive steps taken aganst
red rot to save sugar-cane in Bihar
and Eastern UP have been found to
be fruitful in the 1957-58 season?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): The actual
results would be known only after the
1957-58 crop 1s harvested and crushed.
The harvesting season commences late
in November and continues unti] the
following April-May,
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Purchase of Floating Cranes

*1049. Shrimati Tarkeshwari Sinha:
Will the Mimster of Transport and
Communications be pleased to state:

(a) whether Government propose
to purchase second-hand floating
cranes from Hong-Kong;

{b) the price which 18 preposed to
be offered, and

(¢) when the delivery is likely to
be made”

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (¢) Two
second-hand floating cranes suitable
for use 1n major ports were reported
to be available for sale 1n Hong Kong
In view of the urgent need for such a
crane 1n the port of Visakhapatnam, a
techmical officer of the port was
deputed to inspect the cranes On
receipt of hus report, which 13 awaited,
the question of purchasing one crane
will be considered

Fumigation of Raw Mangoes

*1053. Shrimati Parvathi Krishnan:
Will the Minister of Health be pleas-
ed to state*

(a) whether 1t has been brought to
the notice of Government that raw
mangoes arriving in Delhi are being
artificially ripened by fumigation with
Carbide Gas;

(b) if so, whether there 13 any
possibihty of the gas poisoning the
mango pulp, and

(c) whether Government have m-
vestigated into the possible 1ll-effects
of such gas treatment on the health
of the citizens”

The Minister of
Karmarkar): (a) Yes

(b) No evidence 1s available yet
about the possibility of poisoning of
mango pulp by Calcium Carbide

Health (Shri

(c) The matter 12 bemng enqured
mto
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Post Offices in Rayalnsoema

*1055. Shri Ramakrishna Reddy:
Will the Mister of Transpert and
Communications be pleased to state
whether more Sub-Post Offices are
proposed to be started in Rayalaseema
to improve postal facilities and
thereby give encouragement for the
advancement of that backward area?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): Yes, it 1z pro-
posed to open in this area about 27
sub-post offices in addition to 470
Branch Offices during the period from
1957-58 to 1980-81 under the policy of
the Second Five Year Plan, though this
area 15 not included m the schedule of
backward areas for the purpose of
opening of post offices.

Japanese Method of Caltivation

*1058. Shri Sanganna: Will the
Minister of Food and Agriculture be
pleased to state.

(a) whether the Japanese method of
cultivation of wheat, barley, maize and
other food crops 18 under investiga-
tion,

(b) 1f so, the progress made under
each category;

(c) the amount spent for each
experiment, and

(d) when the
known®

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Some
investigations were undertaken to
assess the increase 1n yield of paddy
under cultivator’s conditions due to
both Japanese cultural practices and
manuring during the years 1953-54 to
1955-56 ‘There 15, however, no
‘Japanese method’ of cultivation [or
wheat, barley, maize or other food
crops

(b) The investigations referred to
under (a) are in respect of paddy imd
have already been completed.

(c) A sum of Rs 53,760 was spent
on the mnvestigations on paddy.

results will be
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(d) The results of the investigations
are now avatlable

Barwadih-Sarnadih Rail Link

*1059. Shri Gajendra Prasad Sinha:
Will the Minister of Rallways be
pleased to state whether there 15 any
proposal to restart the construction
of the partially constructed railway
line between Barwadih and Sarnadih
in Eastern Railway?

The Deputy Minister of Rallways
{8Shri Shahnawax Khan): Not yet, Sir

Ongole Bulls

*1062. Shrl Balarama Krishnaiah.
‘Will the Mmaster of Food and Agri-
culture be pleased to state whether
Government have approved the idea
of exporting the Ongole bulls from
Andhra Pradesh to foreign countries?

The Minister of Food and Agricul-
ture (S8hri A. P. Jain): No

Vizianagram-Waltair Line

*1084 Shri Rajagopala Rao: Will
the Minister of Rallways be pleased
to state

(a) whether 1t 15 proposed to double
the Raillway line between Vizianagram
and Waltair, and

(b) 1f so at what stage the matter
187

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b)
The Waltairr-Gopalapatnam section 1s
already doubled and the preliminary
engineering survey of Gopalapatnam-
Vizianagram 1S m progress

Kahirapuzsha (Palghat) Irrigation
Scheme

*1067. Shrl 1. Eacharan: Will the

Minister of Irrigation and Power be
pleased to state

(a) whether the Government of
Kerala have recommended the inclu-
sion of the “Kahirapuzha” (Palghat
District) 1rrigation scheme in  the
Second Five Year Plan,

(b) it so, what 1s the estimated
cost of the project, and
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(c) whether Government have con-

sidered the proposal and taken any
decision?

The Minister of Irrigation and Power
(8hri 8, K. Patil): (a) No, Sir.

(b) and (¢) Do not arse
Tourist Road Schemes
Shri Hem Raj:

Shri Daljit Singh:
| 8hrl Padam Dev:

“1071.

Will the Minister of Transport and
Communications be pleased to state:

(a) the number of Toumnst Road
Schemes which are proposed to be
undertaken during the Second Five
Year Plan period, State-wise, and

(b) the proposed expenditure on
each of them?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b) The
provision for tourist roads under the
Second Five Year Plan 15 Rs 1 crore
As a first instalment, 22 schemes esti-
mated to cost about Rs 28 lakhs have
been formulated Owing to financial
stringency i1t has been decided that for
the present only 12 minor schemes
costing approximately Rs 14 lakhs
should be undertaken A statement
giving State-wise distribution of the
12 schemes which are being under-
taken immediately, together with the
expenditure to be incurred on each
scheme, 1s laid on the Table of Lok
Sabha [See Appendix III, anmexure
No 68]

Locust Invasion

Shri Kasliwal:
*1072. Shri Shree Narayan
Das:

Will the Minister of Food and Agri-
culture be pleased to state

(a) whether 1t 15 a fact that there
has been colossal locust breeding In
Africa and other Middle East coun-
tiles,
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(b) whether the countries from
where such invasions are likely to be
made have been asked to provide
faciities to our units stationed in these
areas to combat the menace there; and

(c) whether any other steps have
been taken to meet the situation?

The Minister of Food and Agriocul-
ture (8hri A, P. Jain): (a) There have
been heavy locust breedings in parts
of Africa and Arabia.

(b) There are no Indian Anti-Locust
Umnits stationed in those countries.

(c) Efforts to survey locusts in the
desert areas in India and to destroy
any incipient or stray concentrations
of locusts that may be found have
been intensified The States concerned
have been alerted about the impend-
ing locust danger

Congestion in Indian Ports

*1072-A. Shri Tyagl: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) the number of ships which were
waiting to be unloaded at various
ports of India on the 31st July, 1857;

(b) for how long they have waited?

(c) the total amount due to these
ships on account of demurrage for 24
hours on 31st July and whether this

amount was paid in Indian currency,
and

(d) how much Indian shipping 1s
involved in this blockade?

The Minister of State in the Minis-
try of Transport and Communications
(Shrl Raj Bahadur): (a) Ninetyone

(b) A statement 13 laid on the Table
of Lok Sabha [See Appendix III,
annexure No 671

(c) Of the 91 ships, 32 are ships on
charter 1n respect of which alone
demurrage may be payable according
to the terms of the charter agree-
ment Demurrage becomes payable
1n cases where the lay time laid down
1n the charter party is exceeded The
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actual amount payable and the cur-
rency mmvolved will be known only
after the steamer has completed its

discharge and time sheets are pre-
pared. -

(d) 9 Indian ships

Quarters for P. & T. Employees
in Hyderabad

E

*1073. Shrl T. B. Viital Rao: W

the Mimster of Transport and Com-
munications be pleased to refer to the
reply given to Starred Question No.
48 on the 22nd March, 1857 and state:

(a) whether land has since been
acquired for the construction of guar-
ters for Posts and Telegraphs emplo-
yees in Hyderabad aty,

(b) if s0, when the construction will
be taken up, and

(c) how many quarters are expected
to be completed by the end of the
budget year?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahsdur): (a) Not yet. It
15 1n an advanced stage of acqusition.

(b) and (¢) Formalities relating
lo preparation of the building esti-
mate, 1ts sanction, etc are m  hand,
Detailed work wil have to await the
taking over of the site It 1s not
hLikely that any quarters would be
completed by the end of the budget
year
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P. & T Staft

*1075. Shri 8. C. Bamanta: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
figures given in answer to part (a) of
Unstarred Question No 333 on the
26th May, 1957 and state,

(a) whether 1t 1s a fact that there
are many Sub-Post Offices where there
Is no clerk attached, though the office
has to deal with a large amount of

work, and

(b) f so, what steps Government
propose 1o take to remedy this situa-
tion?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Posts of
clerks in Sub Post Offices are Invaria-
blv sanctioned where there 1s justifica-

tion for the same on the basis of
work 1n terms of the standards

followed by the Department
b) This does not arlse

Production of Sugar
1]

*1076. Shrl Morarka: Will the Minis-
ter of Food and Agriculture be pleased
to state,

(a) what 1s the production target for

sugar for the Second Five Year Plan;
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(b) how much of it hes already
been achieved; and

(c) what steps are being taken to
achieve the remainng?

The Minister of Food and Agrical-
ture (Shri A, P, Jain): (a) 22'5 lakh
fons of sugar per annum,

(b) 202 lakh tons during 1856-57
season

(c) Adequate number of licences
have been granted for establishment
of new factories and effecting expan-

sions 1n existing units to ramse the
installed capacity to the desired extent.
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Island Allowance for Rallway.-men
in Cochin

‘1078, Shrimat: Parvathl Krishnan:
'\.mlrl T. B. Vittal Rao:

Will the Minister of Railways be
pleased 1o state

(a) whether 1t 13 a fact that the
Rallway-men are not given jsland
Allowance while working m the
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Wellington Island (Cochin) on ' the
Southern Railway;

(b) 1f so, why;

(¢) what action has been taken on
the representations made by the
Labour Unuon in the matter; and

(d) what are the Rules governing
the grant of Island allowances?

The Deputy Minister of Rallways
(Shri Shahnawasz Khan): (a) Yes, Sir

(b) to (d) The practice of the
State Government 18 followed for
granting local allowances. No Island
allowance 1s paid by the State Gov-
ernmeat to thewr staff stationed at
Wellington Island (Cochin) The
question of payment of this allowance
by the Railway, therefore, does not
arise

Air Service to Vijayawada

1079 Shri Balarama Krishnaiah:
*\ Shri M. V. Krishna Rao:

Will the Minister of Tramsport and
Communications be pleased to state
whether Government are taking any
steps for restoring the air services to
Viayawada 1n view of the opening of
the new air link between Hyderabad
and Visakhapatnam?

The Mnister of State in the Minis-
try of Transport and Communications
(Shri Humayun Kabir): The Indian
Airhines Corporation will review their
route pattern after the introduction
of Viscounts on certain trunk routes,
and the question of an air service to
Vijayawada will also be considered
at that tthme An enquiry has been
made from the Chief Minister, Andhra
Pradesh whether the State Govern-
ment can help in establishing such a
connection

Bifurcation of N. E. Rallway

*1080. Shri Shree Narayan Das: Will
the Minister of Rallways be pleased
to state:

(a) whether any Departmental Com-
muttee 1s proposed to be set up to go
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into details of bifurcating the present
North Eastern Railway into two
Zaones;

(b) if so, the constitution of the
Committee;

(c) whether any tume limut has been
set within which this bifurcation is to
be completed; and

(d) if so, what 1s that time?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a) No.

(b) Does not arise.

(¢) No

(d) Does not arise,
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Iron Sleepers for Rallways

*1082. Shri 8. C. Samanta: Will the
Minister of Rallways be pleased to
state

(a) whether 1t 15 a fact that there 1s
short supply of scraps and ingots to
manufacture iron sleepers for use in
Railways,

(b) whether concrete sleepers have
been expenmented with, and

(e) 1f so, with what result?

The Deputy Minister of Rallways
(Shri Shahnawax Kban): (a) Pig Iron
18 the base material for making cast
wron sleepers Ingot moulds and cast
iron scrap can be mixed with the Pig
won There 1s short supply of pig
1ron which 18 being imported

(b) Yes Only a few m number

(c) Results will be known after a
number of years and after a larger
niumber has been tried It 1s proposed
to go in for large scale experments
in yards

Medical College at Kurnool

1083 Shri T. B. Vittal Rao
Shri Nagi Reddi:

Will the Munster of Health be
pleased to refef to the reply given to
Starred Question No 718 on the
31st May, 1857 and state

(a) the amount since sanctioned
by the Centre to the Government of
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Andhra for the Medical College at
Kurnool, and

(b) whether the same has been
pad?

The Minister of Health (Shri Kar-
markar): (a) and (b) No amount
has so far been sanctioned

Cholera in Bihar

*1084, Shri Shree Narayam Das:
Whll the Minister of Health be pleased
to refer to the reply given to Starred
Question No 1397 on the 24th August,
1856 and state

(a) whether the Government
Bihar has since sought the help
the Central Government experts
1vestigate 1mnto the causes
Cholera spreading and persisting
this season 1n various parts of Bihar,
and

(b) 1f so, the nature of assistance
giwven so far?

The Minister of Health (Shri Kar-
markar): (a) No

(b) Does not arise

FRTARAR

Preservation of Wild Life

788 Shri L. Achaw Singh: Wit
the Minister of Food and Agriculture
be pleased to state

(a) whether 1t 1s a fact that a rare
spectes Sanga: (brow antlered deer)
1s available 1n the forests of Mam-
pur,

(b) if so, the steps being taken for
preservation of the species,

(c) the area of forésts reserved for
wild life sanctuary in Manmipur, and

(d) the amount of money sanctioned
and spent during the First Five Year
Plan period and the amount allotted
for the Second Five Year Plan for
preservation of wild Iife in the terri-
tory of Manipur?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Yes, in
the Keibul Lamjao ares bordering
the Loktak lake
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{b) The Keibul Lamjao area has
been consttuted a sanctuary The
brow antlered deer has been declared
a protected animal m Manipur and
necessary rules have beea promulgat-
ed for enforcing such protection

(c) 20 square nmles approximately

(d) No money was sanctioned and
spent during the First Five Year Plan
period.

In the Second Five Year Plan, a
provision of Rs 12 lakh has been
made for the development of the
Keibul Lamjao Sanctuary

Wagons Derailment

787 Shri Raghunath Singh. Wil
the Minister of Rallways be pleased
to state whether 1t 1s a fact that on
the 15th July, 1957 three wagons of
a goods-train were derailed near
Laxmuba: Nagar station on the metre
gauge cection of Western Railway
about threce miles from Indore”

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): At about
10 20 hours on 15-7-1857 while No
1181 Up Goods tram ex-Ratlam to
Mhow was entoering the Indore Goods
Yard on the Ajmer-Khandwa metre
gauge Section of the Western Railway,
7 wagons on the train derailed at mile
305/13-14 between Laxmibai Nagar and
Indore The cause of the accident 1s
under investigation

Barkote Bridge
788 Shrl P. G. Deb* Will the Minis-
ter of Transport and Communications
be pleased to state

(a) the amount sanctioned for the
construction of Barkote bridge on the
National Highway No 6 1mn the
District of Sambalpur 1n Orissa;

(b) the actual expenditure incurred
to complete the construction of the
said bridge,

(¢) whether 1t 1s a fact that change
of contractors took place during the
period of construction work of the
said bridge, and

(d) if so, the reasons thereof?
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The Minister of State in the Minls-
try of Tramsport and Communications
(8hri Raj Bahadur): (a) Rs 15,58,000.

(b) Final audited figures are not
yet available but according to provi-
sional figures received the total
expenditure including outstanding
habilities 15 Rs 18,95,748

(c) Yes

(d) The progress of work by the
coatractor to whom the work was
awarded first was very poor in the
early stages and they could not
improve upon their progress Ult-
mately they expressed their inability
to carry out the work The contract
was  gccordingly terminated and
security deposit forfeited The work
was then awarded to another con-
tractor

Madura-Bodinayakanur Rallway

789 Shri R. Narayanasamy: Will
the Minister of Railways be pleased
to state

(a) whether 1t 15 a fact that the
Madura-Bodinayakanur Railway 18
runamng at a loss, and

(b) i so, the reasons therefor?

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) This line
1s not remunerative, as may be seen
from the statement laid on the Table
[See Appendix III, annexure No 6€8)
of the earmings, working expenses and
net receipts of the line smce 1953-54
to 1956-57

(b) The main reason for the line not
being adequately remunerative 18
severe bus and lorry competition, the
line between Them and Dmdigal
being also substantially short-circuit-

ed by road
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Loading Platform at Naigaum
Station

7981. Shri Naushir Bharucha: Will
the Minister of Raflways be pleased
to state:

{a) whether Governmeat are
aware that there 1s a great need for
a Loading Platform for loading of
salt at the new Naigaum Railway
Station (between Bhayndar and
Bassein Road on Western Railway)
Bombay;

(b) whether  Government have
decided to construct such a loading
platform hefore the 31st March, 1858;
and

(c) if so, how far the work has
progressed and what amount 1s ear-
marked for this project?
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The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and (b).
No, Sir. Recently a request has,
however, been recelved from the
Bhayandar Salt Merchants and
Dealers Association for providing salt
loading facilibies at this station, There
is no motorable road leading to the
railway station and in the absence of
this, it would not be possible for the
merchants to bring the consignments
to the station for booking. The Asso-
ciation has informed that they are
making efforts to provide a good
motorable road. The question of pro-
viding goods booking facilities at this
station will, therefore. be examined
on the basis of the traffic demand at
a later date when a motorable road is
available, keeping in view demands
at other stations of equal importance.

(c) Does not arise.

Research on Fisherlea

792, Shri Dharmalingam: Will the
Minister of Food and Agriculture be
pleased to state the expenditure in-
curred during 1956-57 for research in
fisheries?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The expendi-
ture on research work conducted at
the Central Fisheries Research Stations
at Calcutta and Mandapam Camp and
the Deep Sea Fishing Station, Bombay,
during 1956-57 was Rs 21,12,965

C. H. 8. Scheme

793. Shri Dharmalingam: Will the
Minister of Health be pleased to state
the present number of Central Gov-
ernment Servants other than those in
the Defence, Post and Telegraph
Department and Railways contribut.
ing compulsonly towards the C. H. 8.
Scheme”

The Minister of Health (Shri Kar-
markar): The present number of
Central Government Servants other
than those in the Defence, Posts &
Telegraphs Department and Railways
contnibuting towards Contributory
Health Service Scheme is 67,438.
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(a) the total number of roads taken
up by the Central Government 1n
the State of Bombay dunng 1956
for conversion into national highways,
and

(b) the mules of roads completed
till the end of May, 18577

The Minister of State in the Minls-
try of Transpori and Communications
(Shri Raj Bahadur): (a) Nil

(b) It 1s presumed that this relates
to the roads referred to m part (a).
If so, the question does not arise.

Community Project in Parbhani
District

795. Shri Pangarkar: Will the Minis-
ter of Community Development be
pleased to state,

(a) the total outlay incurred in
the commumty project m Parbham
district (Bombay) upto the end of
May, 1957,

(b) the outlay incurred in connec-
tion with the establishment in the
project, and

(c) the comparative figures of such
outlay on establhishment in other
projects of Bombay?

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) and
(b) Rs 315 and 133 lakhs respec-
tively, upto June, 1957

(c) A statement giving the com-
parative figures in respect of a few
other simular blocks 1n the State 1s
laid on the Table |See Appendix III,
annexure No 70]

Loan to Shipping Companies

796. Shri D. C. Bharma: Will the
Minister of Transport and Communi-
oatiens be pleased to state
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(a) the amount of loan given to
shipping companies during 1857 so-
far, company-wise; and

(b) the main terms of the loan?

The Minister of State in the Minis-
try of Transport and Communications
(Bhrl Raj Bahadur): (a) No new loan
has so far been sanctioned to the
Indian Shipping Compames since the
beginning of 1957

(b) Does not arise

Delhi Development Authority

797, Shri D. C. Bharma: Will the
Minister of Health be pleased to
state the number of demolition
notices 1ssued by the Dellu Develop-
ment Authority during the months
of May, June and July, 19577

The Minister of Health (Shri Kar-
markar): The number of demolition
notices 1ssued by the Delhi Develop-
ment (Prowvisional) Authonty during
the months of May, June and July,
1857 18 as under —

Name of Month Number
May 2
June 2
July 7
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Contracts for Coaches

789, Shri Bibhutl Mishra: Will the
Minister of Rallways be pleased to
state whether 1t 1s a fact that Gov-
ernment have given contract for
supply of broad gauge and metre
gouge bogie coaching under-frames
to some Calcutta firms?

The Depuiy Minister of Rallways
(Shrl Shahnawaz Khan): Yes.

Home Sclence Centres

800. Shrl Babadur Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the places and States where
Home sclence centres have been

-opened; and
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(b) the nature of training thaf is
imparted to the workers in those
centres?

The Minister of Food and Agrieni-
ture (Shri A. F. Jain): (a) and (b).
A statement 13 lald on the Table,
[See Appendix III, annexure No. 72.]

Ballway Coach Factory in Kerala

801, 8hri Kodiyan: Will the Minis-
ter of Rallways be pleased to state:
(a) whether the Government of
India have any proposal (o start a
Railway Coach Factory in Kerala in
the Second Five Year Plan; and
(b) if so, what are the details of
the proposal?

The Deputy Minister of
(8hri Shahnawa: Khan): (a) No.

(b) Does not arise.
Import of Sugar

802, Shri Morarka: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) the total quantity of sugar
imported during the last 4 years,
year-wise with its value;

(b) the gquantity sold out of the
above imports and the total amount
realised; and

(c) the profit made so far and likely
to be made on the remaming stocks?

The Minister of Food and Agricul-
ture (Shri A. PF. Jain): (a) The
quantities of white sugar imported on
Government account and of raw sugar
imported by sugar factories for refin-
ing, during the last four years are
as under:—

Wihte Sugar Raw S"gar

Quantity ValueC& F uty Value C& F

(Lakh tons) (Crores of Rs.) htons®  (Crores ol Rs,)
1953-54 2’51 1333 - -
195455 853 4389 076 338
1955-56 223 padl — —
1956-57 = - - -

__TOTAL — 1337 6873 0.76 338
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(b) The entire quantity of white-

sugar imported on Government
account has been sold The total
amount realised as sale price 1s about
Rs 107 crores

All sugar produced by refining raw
sugar has also been disposed of by
the factories concerned

(¢) The profit made by Government
on white sugar totals about Rs 5 84
crores after payment of Customs Duty
of Rs 28 33 crores and meeting all
other incidental charges

Auxiliary Nurses and Midwives

J Bhrl Vasndevan Nair:
\ Shri Kunhan:

Will the Minister of Health be
pleased to state the number of
Auxihary Nurses and Midwives who
completed traimng mn the First Five
Year Plan period, Statewise”

The Minister of Health (Shri
Karmarkar) The number of Auxihary
Nurse midwives who completed their
traiming duning the First Five Year
Plan 15 given below

Name of State No Qualified
(upto Dec 1958)

Andhra 4
Assam 49
Bihar 12
Bombey 16
Kerala 3
Madhya Pradesh 83
Madras 30
Punjab 68
West Bengal 75

Total 349

Paddy and Rice

804. Shri Supakar. Will the Minister
of Food and Agriculture be pleased to
state

(a) the total quantity of paddy and
rice sent out of Orissa by ralway in

28 AUGUST 1057
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the months of June and July, 1887;
and

(b) how much has been sent
through private agency?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Approxi-
mately 7,740 tons rice and B0 tons
paddy were exported outside Orissa
State, during the months of June and
July, 1857

(b) About 700 tons

Perambur Workshop

805 Shri Tangamani: Will the
Minister of Rallways be pleased be
state

(a) whether it 1s a fact that a
large number of Class IV Staff who
have passed trades test in the Peram-
bur Workshop (Southern Railway)
are not promoted to existing wvacan-
cies of artisans,

(b) 1if so, why,

(c¢) whether 1t 15 3 fact that perma-
nent vacancies are kept unfilled in the
Perambur Workshop (Southern Rail-
way), and

(d) if so, why?

The Deputy Minister of Rallways
(5hri Shahnawaz Khan). (a) No
There are at present 1209 men who
have passed trade tests OQut of these,
10 are undergoing punishments and
aie meligible for promotion during
the periods of penalties The remain-
ing 119 men will be promoted as and
when vacancies arise

o (b) There are no vacancies at pre-
sent

(c) No
(d) Does not arise

Rallway Quarters

Shrimat! Parvathi Krishnan:
Shri T B. Vittal Rao.

Will the Minister of Rallways be
pleased to state

(a) whether it 18 a fact that the
werk 1n  the Olavakkot Divisional



office on the' Southern Railway 1s suf-
fering due to want of quarters to
staft, and

(b) what steps are taken to con-
struct enough quarters®

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No, sir

(b) 387 quarters are expected to be
completed within four months or so

Recruitment of Rallway Employees

807. Shri Siddiah: Wil the Mimster
of Rallways be pleased to state,

(a) how many vacancies were filled
up 1n the Mysore Division of Southern
Railway in the various cadres of ser-
vices in the years 1955-56 and 1956-57,

(b) how many seats were reserved
for Scheduled Castes and Scheduled
Tribes in these Years in various
cadres;

(¢) how many were filled by the
candidates of these communities
during the same period, and

(d) the measures Government pro-
pose to take to fill these seats to the
full lextent of the quota reserved for
the Scheduled Castes and Scheduled
Tribes®

The Deputy Minister of Rallways
(S8hrl Shahnawas Khan): (a) to (c)
A statement giving the necessary in-
formation 1s laxd on the Table [See
Appendix III, annexure No 73]

(d) The quotas reserved for
Scheduled Castes and Scheduled
Tribes have been filled .

Plant Protection Centre at 0nm¢£

808. Shri Sanganna: Will the Mims-
ter of Food and Agriculture be pleas-
ed to state

(a) whether there 1s a proposal to
open a plant protection centre at
Cuttack, and

(b) it so, the progress made m the
matter?

mmammw-
ture (8hri A. P, Jaln): (a) and (b)
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Plant protection centre has already
been started at Cuttack
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Minor Ports in Gujerat

810. Shri P. R. Patel: Will the
Minister of Transport and Communi-
cations be pleased to state.

(a) the number of munor ports in
Gujerat and the steps taken to develop
them,

(b) whether any inquiry has been
held into other probable ports In
Gujerat, and
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{¢) if so, the results of the enquiry?

The Minister of State in the Minis-
try of Tramspert and Communieations
(Shri Raj Bahadur): (a) to (c) There
are 28 munor ports in the districts
of Ahmedabad, Kawra, Broach, Surat
and Thana in the Bombay State The
development schemes included in the
Second Five Year Plan cover the re-
qurements of eight of them which
are considered 1mportant The
schemes were drawn up by the
Technical Officers of the Government
of India m consultation with the Btate
Government The particulars of the
schemes are given m the statement
laid on the Table [See Appendix III,
annexure No 74 ]

Post Offices in Cuddapah District

811. Shri Rami Reddy: Will the
Minister of Transport and Communi-
eations be pleased to state

(a) whether 1t 15 a fact that some
Post Offices m Cuddapah distnict
(Andhra Pradesh) have to distribute
*dak’ m willages situated at a distance
of more than 5 miles from the Post
Office, and

{b) 1if 8o, the steps taken to reduce
the distance to ensure early delivery
of ‘dak'?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes 37 Post
Officers serve 121 villages situated at
more than five miles away but the
prescribed frequency of delivery 1n
them, 1s from daily to bi-weekly
However 78 of these villages are on an
unfixed beat system and are wisited
when there are mails for delivery
there

(b) During the remaining period of
the Second Five Year Plan 1t 1s pro-
posed to open about 140 new post
offices 1n this district and also to
sanction additional delivery staff,
where necessary and justified. These
will bring Post Offices closer to the
willages and mprove delivery fre-
quencies
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Puri-Eonarak Road

812, Shri Sanganna: Will the Minis-
ter of Transport and Communications
be pleased to refer to the reply given
to Unstarred Question No 540 on the
31st May, 1957 and state

(a) whether the estimates of the
work on the bridges on Puri-Konarak
Road (Orissa) have since been sanc-
tioned, and

(b) 1f not, what are the reasons for
the delay?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) No

(b) The estimates for the bridges
had to be returned to the State Chief
Engineer for furnishing certain techni-
cal information and for modification,
The completion of the Technical ex-
amination will therefore take some
more time

Cholera Patients in Imphai Civil
Hospital

813. Shri L. Achaw Singh: Will the
Minister of Health be pleased to state:

(a) how many cholera patients were
admitted into the civil hospital at
Imphal during the first week of July,
1957, and

(b) whether there 1s any segrega-
tion arrangement m the hospital for
infectious diseases”

The Minister of Health (S8hri Kar-
markar): (a) Nil

(b) No However, 1if necessary,
sagregation arrangement for infectious
diseases will be made in some vacant
Medical Department buldings at
Chmgmeirong near Imphal town

Guntakal-Secunderabad Rallway
Line

814 Shri B. S. Murthy: Will the
Minister of Rallways be pleased to
state

(a) the number of bridges bemng
repaired on the Guntakal—Secundera-
bad Railway line consequent on the
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suspension of night train services
.since June, 1957; and

(b) the manner of repairs carried
out? 5 '

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a). Night
train services have heen suspended
only on Secunderabad—Dronachellam
Section, but the suspension is not due
to any major repairs being required
to be carried out on bridges on this
section.

(b) Minor repairs required in con-
nection with the Maintenance of the
bridges are being carried out as and
when necessary. .

>

Postal Employees

815. Shri Sanganna: Will the Minis-
ter of Transport and Communications
be pleased to state whether the postal

employees transferred from Pakistan, .

Burma and ex-States consequent upon
the constitutional changes in Post and
Telegraphs Department of India, enjoy
the same privileges and facilities as
are allowed to those appointed in
India?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): It is presumed
that by “privileges or facilities” the
reference is to ‘conditions of service’.
Generally the employees, if transfer-
red do not have their conditions of
service changed. All the cases refer-
red to in the question are not trans-
fers. The position is explained in the
note laid on the Table. [See Appendix
III, annexure No. 75].
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Rail Accident at Lilooah Station

817, Shri R. S. Lal: Will the Minis-
ter of Railways be pleased to state:

(a) the reasons for the rail acci-
dent in Lilooah station on the 29th
July, 1957; and

(b) the number of casualties as a
result thereof?

T:he Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) The
cause is still under investigation.

. 4
(b) Two railway staff were killed
and two sustained minor injuries. -
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Overcrowding in Suburban Trains

818. Ehrl Naushir Bharucha: Will the
Minister of Rallways be pleased to
atate:

(a) the average number of passen-
gers travelling daly by local trains
from and to Churchgate and Bon
Bunder Stations,

(b) whether Government are aware
of the terrible congestion on these

suburban tramns compelling passengers
to travel on foot-boards and leading
to acaidents, and

(c) how many such accident on the
Tocal trains occurred on both the ral-
ways (Central and Western) during
the last three years®

The Deputy Minister of Rallways
(Shri Shahnawax Ehan): (a) The
average per day was 7,25,761 during
1956-57

(b) There 1s considerable over-
crowding m these tramns during peak
periods and some passengers resort to
travelling on foot-boards which leads
to accidents

(c) 1,813
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Flood Contrel Measures in
North Bihar

820. Shri Shres Narayan Das: Will
the Mirnuster of Irrigation and Power
be pleased to state

(a) whether studies for flood control
storage on the upper reaches of the
main rivers of North Bihar as suggest-
ed by Mr A J Dawvis TCM. expert,
have been started or are proposed to

(b) i1f so, the organisation that has
been set up for the purpose, and

(c) the progress of work, if any?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) to (c).
The requisite information is bemng
collected and will be laad on the
Table of Lok Sabha as soon as possi-
ble

Residential Accommodation In
Pusa Institate

#21, Shri Basappa: Wil the Mins-
ter of Food and Agrienlture be pleased
to state.

(a) whether the staff of the Pusa
Institute has adequate number of
quarters to live;
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(b) if not, whether the employees
of the Pusa Institute are eligible for
allotment of residential wecommoda-
tion within the general pool of the
Estate Office;

(c) whether any rationalisation has
been introduced in the matter of rents
of Government quarters of the Pusa
Institute;

(d) 1f not, what is the net amount of
loss to Government on account of rent,
for not rationalising the rents;

(e) whether any representation has
been received from the employees of
Pusa Institute to apply to them the
same set of rules as are at present
adopted by the Estate Office; and

() if so, what action has been taken
by Government in the matter?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No.

(b) No.

(c) No, but the question is under
consideration,

(d) Cannot be assessed now.

(e) Yes

(f) The matter is under considera-
tion.
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Recruitment on the Southera
Rallway

823, Shri Siddlah: Will the Minister
of Rallways be pleased to state;

(a) how many posts of Wagons Cha-
sers, Spot Check Inspectors, Assis-
tant Labour Welfare Officers will be
filled up during 1957-58 1n the South-
ern Railway; and

(b) the number of posts
for the Scheduled Cestes and w
ed Tribes m various categories?

The Deputy Minister of Rallways
(S8hri Shahnawaz Khan): (a) (i)
Wagon Chasers—

Scaleof Pay ~ Permanent. Temporars
Rs, 80-160 1o 4
(Temporarily

Upgraded to

Rs. 200-300)

(Spot Check Inspectors—
R‘;uu sg Pay Permancnt Tmpmvy

Rs. 300-400
Rs, 260-350
Rs, 200-300 2 4

1
1 -_—
2

_—

All there are sclection posts and are
filled by process of selection.

1 No
) Assistant Labour Welfare }vlcnmy
Ofhicers be

to
J filled.
(b) There 18 no reservation for
these communities in posts filled by
Promotion

Integral Coach Pactory, Perambur

824, Shri Ayyakannu: Will the
Minister of Rallways be pleased to
state:

(a) the total number of Adminis-
trative and technical staff of Class 1,
II, and III, in the Integral Coach
Factory at Perambur (Madras) =t
present; and
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(b) how many of them belong to
the Scheduled Castes and Scheduled
Tribes? i

The Deputy Minister of Railways
(8hiri Shahnawas Khan): ().

() ClI CLIl CLII Total
ﬂ ar 1831 1876
(b) 4 N 131 131

Gasetiod Oficers in Rallways

825. Shri Ayyakannu: Will the
Munster of Railways be pleased to
state:

(a) the number of Gazetted Officers
worling at present in the Railway
Department both technical and non-
technical; and

(b) how many of them belong to
the Scheduled Castes and Scheduled
Tnbes?

The Deputy Minister of Rallways
(8Shri Shahnawaz Khan): (a) 3460,

(b) 0.

Time Answering Device

828, Shrimat{ Ils Palchoudhuri: Will
the Minister of and Com-
munications be pleased to state:

(a) whether there 1z a proposal to
instal an automatic time-answering
device—accurate to the second—each
at Bombay and Calcutta;

(b) whether any equipment has
been ordered from abroad;

(e) 1f 80, from where, and
(d) at what cost?

The -Minister of State in the Minis-
try of and
(Shrl Raj Bahadur): (a) Yes

(b) Yes,

(c} West Germany

(d) Rs. 147,719 FOR Bom
Calcutta, bay and
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ARREST OF A MEMRER

Mr. SBpeaker: I have to inform the
Houge that I have received the follow-
ing letter dated the 22nd August, 1087,
from the District Magistrate, Delhi:—

“In execution of & warrant of

section 75, Cr. P.C, which was
marked to Shri P. D. Punetha,
Deputy Superintendent of Police
(South), he found it

in discharge of his duties to put
Under arrest Shri Kansarl Halder,

Member, Lok Sabha, on the 21st
oy

on
August, 1957, at 18,156 hours
2, Windsor Place, New Delhi,
he was remanded by the Resident
Magistrate, New Delh, to judicial
Custody till the 25th August, 1957",

PAPERS LAID ON THE TABLE

AmenpMENTS TO Dximx Moror
VenicLe Rurxs

The Minister of State fn the Minis-
try of Transport and Communications
CShummudur):Ibeghhym
the Table, under sub-section (3) of
Section 133 of the Motor Vehicle Act,
1939..oopyntnchotthatonowia¢
notifications making certain amend-
ments to the Deli Motor Vehicles
Rules, 1940:

(1) Notification No F-12(11)/57
MT.CE, dated the 12th June, 1957.

(2) Notification No. F 12(22)|57-
f;sT&CE. dated the 2Bth June,
7.

[Placed in Library. See No 8-208/57)

ACTION TAREN oON RecoMMENDATIONS
MADE gy COMMISSIONER FOR SCHEDUL-
ED CasTeEs AND ScHEbULED Taisrs,

The Minigber of State In the Minis-
try of Home Affalrs (Shrl Datar): I
beztolaymthe:l‘ableanmdﬂn



9325 Calling Attention fo 22 AUGUST 1957  Calling Attention to

matter of Urgent
public Impartance

statement showing the action taken
or proposed to be taken on the Tecom-
mendations made by the Commissioner
for Bcheduled Castes and Scheduled
Tribes in his Report for the year 1955.

[Placed in Library. See No.8.205/567]

COMMITTEE ON PRIVATE MEM-"

BERS' BILLS AND RESOLUTIONS
Frrra RrrPort

Sardar Hukam Singh (Bhatinda):
I beg to present the Fifth Report of
the Committee on Private Members'
Bills and Resolutions.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ACTION TAKEN ON ASSURANCE GIVEN IN
CONNECTION WITH SWEEPERS’ STRIKE IN
DeLux

Shri Radha Raman (Chandni
Chowk): Under rule 187, I beg to call
the attention of the Minister of Health
to the following matter of urgent pub-
lie importance and I request that he
may make a statement thereon:

“The assurance given by the
Minster of Home Affairs in con-
nection with the Sweepers’ strike
in Delhi and the action taken
thereon

The Minister of Home Affairs
(Pandit G. B. Pant): My colleague,
the Minister of Health, discussed the
demands of the Delhi Provincial Mu-

matter of Urgent
public Importance

dent, ND.M.C,, has also decided that
the period of absence during the strike
will be regularised as casual leave or
earned leave as the case may be. Ac-
cordingly, no worker will be put to
any loss on account of hus participa-

The decisions of the New Delhi
Municipal Committee on the various
demands of the workers have beea
summarised, in the annexed state-

the Table of the House. [See Appen-
dix III, annexure No. 77.]

Shri T. B. Vittal Rap (Khammam):
What about the judicial enquiry that
was promised?

Pandit G. B. Pant: The enquiry, I
hope, will be held socon.

Shri ¥ajnik (Ahmedabad): Has any
compensation been paid to the rela-
tives of the person shot dead and the
relatives of those who have beea
wounded in the firing?

Mr. Speaker: It 15 not usual to allow
any question on a statement. The
hon Members may look into the
statement and if they want some more
information, they may table a qoes-
tion and I will allow it. Did Raja
Mahendra Pratap want to say any-
thing?

Rajs Mahendra Pratap (Mathura):
I wanted to ask about the taking
away of land from the peasants.

Mr. Speaker: The hon. Member can-
not go into a discussion.
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Pandit G. B. Pant: I have forwarded,
the hon. Member’s letter to the Chief
Commissioner, Delhi.

DEMANDS FOR GRANTS—contd.

MINISTRY OF LLABOUR AND E‘MPLOY-
MENT—contd.

Mr. Speaker: The House will now
resume further discussion on the
Demands for Grants relating to the
Ministry of Labour and Employment.
Qut of 6 hours allotted for these De-
mands 32 mmutes have already been
availed of and 5 hours and 28 minutes
now remain.

The list of selected cut motions re-
lating to these Demands has already
been circulated to Members on the 21st
August 1957. 1 shall ask the Mem-
bers to move them subject to their
being otherwise admissible.

The numbers of these cut motions
are as follows:

’

Demand No‘ No. of cut motions

70 312, 313, 1169, 1172, 1173, 1522, ™

1523, 1524; 1525, 1526, 1527, 1528,
1529, 1530, 1531, 1532, 1533, 1602,
\ 1603, 1604, 1605, 1606, 1607.

\1 316, 317
72 318, 1174
Delay to amend the Payment of
Wages Act

Shri T. B. Vital Rao (Khammam)
I beg to move:

~ “That the demand under the
head ‘Ministry of Labour and
Employment’ by

be - reduced
"Rs. 100.” -

Delay to amend thé- Workmen’s Com-
pensation Act g
Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
‘ployment’ be reduced by Rs. 100.”
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Refusal of the conciliation officer Co=

chin to interfere in disputes raised by
the Cochin Port Employees Union

Shri Narayanankutty Menon (Mu-
kandapuram): I beg.to move: ~
“That the demand under the
head ‘Ministry of Labour and

Employment’ be reduced by Rs.
100.”

Discrimination shown in recognition
of Trade Unions
Shri Narayanankutty Menon: I beg
to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Failure to include the representatives

. of the AIT.U.C. in the Wage Board

appointed for the Textile industry

Shri Narayanankutty Mexpon: 1 beg
to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Failure of the Ministry to function
conciliation machinery eﬂectwe‘ly in
Defence Industry

v Shri S. M. Banerjee

(Kanpur): 7T |
begto move:

“That the demand under the
head ‘Ministry of Labour and

employment’ be reduced by
Rs. 100.”
Introduction of piece work system in
Dock-Yards

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Proper functioning of the Employ-
ment Exchanges

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”
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Participation of labour in manage-
ment

Shri S. M. Banerjeé: I beg to move: '

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Question of introduction of rationali-
sation in various textile and jute mills
Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by Rs.

100.”

Appointment of Wage Board in Lea-
ther Industry

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Proper functioning of training centres
Shri 8. M. Banerjee: I beg to move:

“That the demand under the

head ‘Ministry of Labour and
Employment’ be reduced by Rs.

100.”
Question of fecogiiitiou of trade unions

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Functions of the labour officers in
various industries

Shri S. M. Banerjee: I beg to move:
“That the demand under the

"« head ‘Ministry of Labour and Em-
ployment, be reduced by Rs. 100.”

Wage policy of the Government
Shri S. M. Banerjee: I beg to move:
“That the demand under the

head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”
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Industrial relations in Defence
Industry o

Shri S. M. Banerjee: I.beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Safety measures in mines

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by Rs.
100.”

Need for time and motion study for
piece workers

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and
Employment’ be reduced by Rs.
100.”

Need for job analysis and job evalua-
tion for correct clarification of semi-
skilled and skilled workers

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Need for forming one union in one
industry

Shri S. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Need for firing minimum wage for
Contract Labour

Shri S. M. Banerjee: I beg to move:

“That the demand uhder the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”
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Appointment of Wage Board for
Transport Workers

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Payment of retrenchment compensa~
tion to Barsi Light Railway Employees

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Labour and Em-
ployment’ be reduced by Rs. 100.”

Inadequate and unsatisfactory inspec-
tion of coal mines

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the

head ‘Chief Inspector of Mines,
be reduced by Rs. 100.”

Need for the appointment of a

High Power Commission to go

wmto the safety measures in the
mines

Shri T. B, Vittal Rao: I beg to move:

“That the demand under the
head ‘Chief Inspector of Mines’
be reduced by Rs. 100.”

Meagre housing for mme workers
Shri T. B Vittal Rao: I beg to move*

“That the demand under the
head ‘Miscellaneous Departments
and Other Expenditure under the
Mnistry of Labour and Employ-
ment’ be reduced by Rs. 100.”

Refusal to refer industrial disputes
rawed by the Petroleum Workers'
Federation to a Natwonal Tribunal

Shri Narayananknity Menon: I beg
to move:

“That the demand under the
head ‘Miscellaneous Departments
and Other Expenditure under the
Ministry of Labour and Employ-
ment' be reduced by Rs. 100."

Mr. Bpeaker: All these cut motions
are before the House.

9332

Mr. Speaker: It is now 12-20. When
shall I call the hon. Minister?

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
I need about an hour.

Mr, Speaker: I will call him at a
quarter to five or at about 5 o'clock.

We wall sit till 6 o'clock and finish
this.

Shri T. B. Vittal Rao: Yesterday it
was Commerce and Industry Minis-
try’s Demands and so many wanted
to speak; but you did not allow it to
be extended by half an hour.

Mr. Speaker: Sometimes we feelk
tired and sometimes we feel all right.
8hr1 Dange.

<~ %hri 5. A. Dange (Bombay City—

Central): When I began my com-
mentary yesterday, I have already re-
ferred to the question of establishing
a co-ordinated policy on labour and
a proper functioning of the negotiat-
ing machinery. I also referred to the
terrible crisis that invaded us because
the Government had failed to have a
consistent policy on this question of
wage increase and negotiations,

However, later on a Pay Commis-
sion was appointed affecting the most
serious section of the working class,
namely, the section which runs the
Government itself and yesterday we
had the fortune to hear the composi-
tion of the Pay Commission. I will not
comment on the composition at this
stage, except for saying that as far as
the names go, they do not connote
anything in labour history or econo-
mic history or history of adjudication
and tribunals. In any case, my only
request to the Government on this
question would be to expedite the
work of thus Pay Commission on the
question of interim relief. I would
reqeest the Government not to obe-
truct the granting of interim relief,
because, if interim relief is granted
soon, there will be smoother working
1in the Government services, I hope. I
mention this, because there are dis-
quieting rumours in the Press about
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changes 1n price structures on the
market There may be some ad hoc
changes 1n the cost of living indices,
as generally happens when a serious
concession has to be made to workers
in the domain of wages. We have ex-
penienced that even in the United
Kingdom, when it was a question of
gwving wage increases, cost of living
indices always became an obstructive
force and were sometimes also mani-
pulated so as to rule out the case for
wage increase [ hope nothing of the
kind will happen here and a very nice
interim report will be given, so that
we can have a new turn m the history
of employer-employee relations.

The next pont I want to discuss is
that of implementation of beneficial
laws As the Labour Mimstry has not
got a co-ordinated policy, not
because of its own personal fault, but
because of the fault that it is more
anfluenced by the émployers’ interests
than sometimes by the interests of the
working class. What happens? Ewven
things which they promise to do, even
laws which they pass, are not imple-
mented When those laws are not
only not :mplemented, but wviolated,
the Labour Ministry cannot act
agamnst the employers, because afler
all, the power of money 1s strongerin
this country today than the power of
working class I want to pomnt out
to hum that unless this thing 1s chang-
ed, we will continue to have disturb-
ances 1n the world of the working
<lass

For example, take the case of coal
mines. May I point out to him what
happens in the coal mines—say on
the question of bonus?, He must be
knowing that very well. In the coal
rmunes, we have got the provident fund
and the coal mines bonus schemes.
Everybody knows that the coal miners
are the hardest worked people, that
every minute of their life, they are
faced with accidents, if the rules are
not strictly observed.  Therefore,
they are given incentives in the form
cf bonus. What 1s the fate of the
‘tonus? A regular theft of their bonus
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takes place for a whole year and the
employers are not hauled up Instead
of taking action against them, workers
are preached lessons 1n patience

Here is a report wherein it is found
that ;n the Dhanbad area, there were
a series of 11,000 irregularities de-
tected “Non-payment of bonus, short
payment of bonus and delay in pay-
ment of bonus accounted for the lar-
gest number of wrregularities, work-
ng out 94 per cent of the irregulan-
ties, according to the Report for 1855-
56" Out of 17,000 irregularities, 11,000
were on the score of non-payment of
bonus The workers were entitled to
one-third of the basic wage in a given
period and the colliery owners would
not give it

You find that in the Calcutta area,
when only four inspections were
carried out, irregularities detected
were 4,203 What happens® Surely the
Government thinks that the officers
down below, who recently, I am told,
have been wvisited by the Deputy Mi-
nister, would settle these things. Is it
not” But see the result. There is a
table given in the Government report
showing the number of irregularaties
rectified in 3 months’ time, 6 months’
time, § months’ time and 1 year's
time. I thought one year was
a good enough period to teach
the colhery owners to remove
these irregularities, which resulted im
non-payment of the bonus, which is
the rightful earning of the miners and
which these fellows were stealing.
We find that in the Calcutta
area, these 4,203 irregularities remain
the same at the end of the year. No
irregularity was removed and the 4,208
urregularities remain ag they were.
This 15 the functioning of the coal
mune section of the Labour Ministry,
This is the functioming of the Welfare
State that after 12 months of defection,
the robbery of the workers’ bonus has
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Labeur Commissioner snd wnoever
are concerned with thig question.

If for 12 months this fault is not
regularised, what do you expect the
workers to do, if not to go on strike?
The Home Minister goes on giving
horulies in patience,. Why was not
bonus paid® Why was there short-
payment, non-payment and irregula-
rities 1n payment of the earned bonus
of the workers? When the case for
wage increase goes before the tribunal,
the Government plead and the mine-
owners plead that one-third additional
wage as bonus 1s being granted. But
m  reality it s not being
granted Therefore, I want
to ask, where 1s the machinery to
unplement even the laws that are
passed? Out of the 11,000 irregularities
in the Dhanbad area, they were cor-
rected to some extent and 300 were
left unrectified at the end of the year.
But in the Calcutta area, i1t seems the
Bengal Government and the colliery
owners go to such an extent that at
the end of 12 months, none of the
wrregularities 18 corrected What 1s the
reason and what 18 the answer? If the
workers threaten you with strike
notices, are they not justified, 1f their
one-third bonus wage is being robbed
from them?

So, I want to impress on the Minis-
try that it is no use sumply passing
laws It must be seen that they are
observed 1 have visited coal mines,
where I am told a wonderful pit bath
construction campaign 1s bemng car-
ried on from the funds which are
placed at the disposal of the owners
for this purpose. The question is
not how many pit baths have
been constructed, but how many
are being used. In the report
printed by the Labour Ministry we are
given figures under completed cons-
truction and proposed construction.
But what about the pit baths that are
constructed, but not being used? In
the mine areas I visited, they are not
pit baths; they are godowns. I wvisit-
ed even Jamshedpur, where Mr, JR.D.
Tata, who is the most progressive em-
ployer, I am told, in this country, had
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constructed a cement shed for night-
shift workers to take rast when the
factory is closed. When I visited the
shed, I found 1t was locked. When I
enquired what was the reason,
they said, it is now a store where
goods are stored. What about night
shift workers? Where are they stor-
ed? On the foot-path. That is the
answer, These are the rules and this
1s how they are apphed. Pit head
baths: constructed, but not used, but
locked, Night rests: not used, but
converted into stores and godowns. In
the reports, wonderful things are
written that this 15 being done, that
15 being done  The question 1s, are
they used? Is there a check upoh that?
Is there any check as to what 1s really
being done” 1 would request the
Labour Ministry to see ihat the rules
are carried out.

Take the mining areas, I am very
persistent about this because mining
15 the most exploited sector of the
working classes In the muning areas
—I am referring to the iron ore mines
—even the ordinary rules of safety
for the miners are not applied. When
I visited the Gua mine, out of whick
millions are comned by the Tatas and
Burnpur owners, when I went round
the bustees, I saw a verpent kifled'
and lying there, children of the wor-
kers playing there and drain water
and al] the stink spreading about
Fifty yards nearby, excellent houses
for the new technicians that are com-
ing from Switzerland were being
built This 15 the condition that I
found there when I visited the place
last month

What 1s the wage rate? You can-
not imagine what the wage rates are,
They are nowhere near the minimum;
nor anywhere near a fair standard or
a living standard Yet, a whole cre
mountain, the gift of nature to India]
15 being dug up by the employers and
converted into steel They make mil-
lions worth of profits from miners’
labour. But here are the children of
the miners on the streets, made to
play near stinking gutters. There is
no nspection. When they ask for re-
dress of grievances, armed police, im
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the name of preventing violence, walk
through the tenements and play mis-
chiet with the workers, their wives
and their daughters. 1 have got re-

pockets in the plea of searching for
knives. If there was a currency note,
it was taken away in the name of a
knife. This is what happens there
‘What the Labour Ministry as such or
the Minister has to say about this?

Next, I wish to refer again to im-
plementation. Lawe are being passed.
‘The Labour Minister makes promises.
Are they implemented properly? On
the question of journalists award, the
Labour Minister made a statement.
In the particular award, I am told, the

fagency reporters were omitted from

*  the application of the rule on the total
hours of work which they have to.put
in in a given period. The agency re-
porters complained. The Minister
gave an assurance that the com-
plaint is genuine and would be remov-
-ed. Still, the agency reporters are
not covered by the rule. Who is the
authority that sits on this question
and prevents this assurance of the
Labour Minister being carried out—
assurances which are given here, in
the Upper House and elsewhere? There
is some force which prevents even the
pious wish of the Labour Minister
from being carried out. What is that
force? Is it the force of the Deputy
Labour Minister? Is it the force of
the Secretary of the Depaftment? Is
it the force of the employers? What
is that force, I should like to know.
‘Why is an assurance given in the
matter of agency reporters not being
carried out? That is another exam-
ple of failures of implementation.

So many other examples, [ can give.
‘We have got reports on housing. Look
at housing. It is a subject under the
Labour Ministry; general supervision
of labour conditions is their subject.
In hundreds of houses given to the
workers by the employers, there are
no lights. We are told that the D.V.C.
is profucing so much of electricity.

We are told that thermal plants are
Put yp. Recently, I visited in Sehors
& Sugar mill There are houses cons-
tructed without electric lights. You

there after the sun sets” Nothing is
done about this question of providing
electric lights to workere’ hquses, They

88Y, there is plenty of electricity, but
there is no demand. Here is the de-
mand, Why should we pay the price
' ene to the Burmah Shell and
Co? Why not consume D.V.C. elec-
tricity by giving lights to these war-
kers' houses, I should like to know,
Is it a sort of luxury which will make
the workers rebellious if they were
allowed to live in houses with electric
lights? 1 have never heard of such a
thing. In Bombay, the w have

electric lights. Yet they are’ quite
decent; they function well.
Then, I want to refer to the ques-
tion of safeguarding the health of the
WOtkers. There are any number of
Tules on this, It is quite a simple
g to see that care be taken to
Miintain the health of thé workers.
I am quite sure, the Labour Ministry
Withes well for the workers. I do not
doybt their intention. But, what iz
done in order to translate these in-

" tentions into practice? Here is the re-

POr. Investigations carried out in
CCramic works and factories and so
On. What is happening there. A re-
POrt says. The workers in the mica
Mines in Bihar are suffering from
T.B, 186 per cent; silica brick manu-
fatture 7.1 per cent; fireclay manu-
facture 7.4 per cent and metal grind-
ing 9-0. We are given a gist of these
Tephorts. They are published in the
Plpers and it is said that instructions
T being issued. Some eof the reports
Were made in 1853. Not today or yes-
terday. They were published in 1853,
But, today only we get a press note
S&ying that the Factories Adviser has
investigated and something is being
dane, Why did they take four years
0 go into these reports and circulate
them to the people concerned for tak-
ing action, I should like to know. The
&Ction is not very difficult. In grinding
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process to correct it. The question of
satety rules 13 hanging fire in respect
of mines for years

posy
quickly n this way Do not trust the
Factory Labour Inspectors to do their
job Give that job to Works Com-
mittees Give power to the Works
Commuttees to be the nspectors of
safety rules along with a trpartite

mines cannot be put forward enab-
ling the employers 1ot to cover
these dangerous machines with
safety devices Therefore, mn this
matter 1t 15 not a gquestion of
policy It 13 merely a
question of seemng whether the rules
are implemented It 18 a question of
execution of things, execution of laws,
implementation of promises, which 1s
hampered by certain interests There-
fore, I would say that the Labour M-
nistry should move rather more se-
riously and more quickly in the matter
of execution of whatever policy 1t has
got Some policies are certamly not
to the detriment of the workers, they
are for their benefit

From the report, we learn that they
are doing something about motor
workers Friends who travel in buses
know that 1f a driver drives a bus con-
tinuously for four or flve hours and
works at the wheel for 14 or 18 hours
spread over, every one 1s bound to be
the subject of acaident Vet, for a long
time, this question has been pending
before the Ministry The Muustry has
to arrive at some decimon

|
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hours of work of the motor ‘werkers
because 1t is & matter i which the
life of the passengers 13 at stake. Here,
they are higgng and haggling whe-
ther 1t should be 14 or 12 or 10 hours.
It shoyld be down below &8 There
should be no haggling on whether it
should be 8 or 10 Qtherwise, you
will find that the bus services are run
in such a way that there will he no
safety either to the dniver or the con-
ductor or the passenger On such
vital matters, why do not things move
quickly? Why do thungs get held up
until it comes to a crisis and there are
hold-ups and strikes® My submission
would be that the Labour Minstry, in
this matter of implementation of
rules, should be more active and more
speedy

There 15 the other subject, apart
from implementation,—of course, it
15 & part of implementation—the
policy on unemployment There should
be no unemployment it is agreed.
Hence, we should prevent the closure
of factories I get reports of silk

ted the workers prowvident fund and
arrears of wages and has refused to
give anything because some brothers
or sisters or cousins of his are
relbng over their shares And
workers are involved They
undertake satyagraha I1¢ they
Home Mimster will come and
“This 18 direct action Now I
fire” For two years we do not
provident fund and the stocks
godowns are being sold by the
who holds the debentures and he
making money out of it Why
not being corrected? When I a
Labour Minister and the Funance
nister, they say that they have no
powers to do anything Then take
powers You take powers to change
Government servants' conduct rules
and pass the Essential Services Act in
half an hour in order to stop the
Government servants from acting in
defence of their interests In half an
hour you pass it because there are
Members here to oblige you when you

E% ?Ep
SrsEag 5k

KSE



9341 Demands for Grants

[Shri 8. A, Dange]

require powers to do anything, but
you cannot take powers to prevent
the closure of factories for years. Why
not the hon. Members on that side ask
their own Ministers as to why this is
allowed to go on.

In Sholapur, one mill has closed, and
another is going to close, throwing out
10,000 workers. If they become unem-
ployed and if the Minister does not
have the power to compel the emp-
loyer to run the factory or take it
over themselves, what are they to do?
How long will their patience be con-
trolled. 1 would like to know the
time-limit for patience. .

In the Question Hour today it was
said for seven years compensation has
not been paid for land taken over, in
Delhi suburbs from the peasanfs. 1
thought seven years was quite a long
period in the lesson of patience and
yet the peasants have not taken any
action.

If the workers ask Government to
take over the mills, they say they
have no powers, but they changed the
Constitution in three days when the
Prime Minister wanted to change it
on the question of the abolition of
landlordism and the obstruction of the
zamindars in the operation of the Act.
They did it quickly there. Why not
here? Because the power of money is
stronger than the power of the wor-
ker and unless this ratio is changed
and the power of the worker becomes
stronger, there will be no improve-
ment in the morals or the theories or
the application of principles by this
Government, which is still the agent
of the capitalists and not the working
classes. Otherwise such things will
not happen. Silk workers are going
on satyagraha in Bombay, they are
being arrested. Surely, later on the
Home Minister will say: it is direct
action by workers, and so my
bayonet also shall go in action. If that
is the answer to our patience, and
that is the answer to the unemploy-
ment that is taking place, then direct

action shall take place, whatever the:

threats you give against direct action.
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There is no other go. Therefore, the
workers have to do it.

Leaving that subject aside, another
point on which I should like the
Labour Minister to take note of things
is sickness insurance. Ancther lesson
in patience. A big hospital has been
promised in Calcutta and Bombay for
years and years, and in the last meet-
ing of the Corporation. I was told the
hospitals are not being built because
there is shortage of cement and steel.
Priority is beinggiven to other things,
why not for hospitals? Which is the
priority in this country—a hospita] for
the pcople or the offices for Burmah
Shell which the Commerce Minis-
ter wants to have right in
the press colony in  Delhi?
What is the priority with this Govern-
ment? I consider a hospital should
have first priority. For three years
lakhs of rupees have been sanctioned
in the State Insurance Corporation for
a hospital in Bombay to be built in
the name of Mahatma Gandhi and no
hospital has been built. The land has
been bought, but no plan, no cement,
no stzel, no movement, nothing; yet
the hospitals in Bombay are over-
crowded and there is trouble there.
Simularly in Calcutta the people arc
worried because they do mnot get
either payment or specialised treat-
ment from  their corporation funds.
The workers have gone to the
point of saying: what is the use of
contributing to an insurance scheme
where we do not get things done?

Two years ago promises were made
that families would be covered under
this scheme and still they have not
materialised. For years and years pro-
mises are made and nothing is done.
People cannot exercise patience in fals
ling ill, because you cannot tell fever:
please wait because the Minister is
still considering whether the family
should be treated by the corporation
doctors or not. Certainly if the child-
ren fall ill and they are not treated,
the patience of the worker is bound
to be lost, and no amount of philoso-
phy of patience is going to stop him
from losing patience.
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come up? The land has been
the money is there, We have
buted crores. Why are they
Government securilies draw-
interest for the benefit of
not know? That is another
which I hope the Labour

pay quick attention.
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1ast thing 1 want to men-
1 do not want to take a

the working class on the

break out We cannot help it, because
things do not move quickly.

Latterly we had an attack on us
from the amiable gentleman, Shri
JR.D Tata, that we Communists and
the workers of the AITUC are
fomenting strikes Why™ Because
strikes take place n spite of the dis-
approval of strikes by his recognised
unions which rule :n Jamshedpur and
Burnpur They have recognised unions
which have no recognition from the
workers Recogmtion must be from
both the employers and the workers.
Here 1n this country we are comung to
the condition that because this 153 Con-
gress Government and the INTUC
belongs to the Congress, therefore
evern, employer 15 bring asked
to recogmse the INTUC unions.
I do not mund it 1if the
workers recognise it and follow
it Let them secure the recognition of
the workers and carry on their work.
Certainly 1if we want recognition from
the workers, we will compete, and if

recogrution to the ATTUC and if at all
it has to be done with great unwilling-
ness, to do it 1n such a way that it al-
most amounts to nothing. Unless this
changes, You may recognise
C unjons but the workers will
ct on their own.

115
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In Burnpur the INTUC union has
no followmng. I can challenge the
Labour Ministry to take a ballot vote.
So far as recognition is concerned, let
a ballot be taken from the workers as
to which union they want If my
union 15 not wanted by the workers
I dissolve it. If his union 1s not want-
ed, let huim, dissolve his. Once in the
sugar industry they took a ballot in
U P, and the INTUC lost. Smece then
the whole question of the ballot is
put 1n cold storage and rejected, be-
cause they know that it 1s a costly
method of measuring opinion so far as
trade umions and their popularity with
the working classes are concerned.
Shri V V Gin suggested a ballot
when he was Minister, yet 1t was not
acted upon

Therefore, I would say, do not fight
shy of the AITUC It will not do
anything which 1s not in the interests
of the working class In the trade
union movement i1t has not got the
ambition to overthrow the Govern-
ment because Government cannot be
overthrown that way Therefore give
up suspicion of the AITUC and
accord 1t recognition

For years the INTUC goes to the
ILO as a representative organisation,
So, I make the proposal of instituting
ballots Let the party which loses dis-
solve 1ls umion But they will not
follow this democratic practice They
suspend branches and whole unions if
they do not like the general secreta-
ries Shn J. R D Tata cannot exe-
cute his policy of adding to the work-
load of the workers just because he
has got the support of the LN.TU.C.
If he does not agree to revise his
policy and if the Burnpur people do
not agree to revise their policies, I
have to submut very seriously that we
ghall not be able to carry out our
programme of steel productiony how-
ever much we may like it—I do not
want it to be interrupted—if their
demands are not conceded and if we
are not recognised where we have
rerognition “~om the workers I do
not want recogniion in a fictitious
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way buttressed by Government
methods or by law Demands are put
forward but the employers do not
look at them because they are not for-
warded by the recogmised union.
There 15 impatience on the part of the
workers and stoppage of work How-
ever much we may lke, in the name
of the Plan, to do the work, the work
does not get done Therefore, he
should give up the policy of discrimu-
nating aganst the AITUC and ita
trade unions For, the AITUC 13 a
force Despite the attempts made to
suppress 1t for the last ten years, 1t
has become stronger than what 1t was
before, 1t 15 going to be But 1t does
not want to grow stronger at the
expense of suppressing the INTUC
or any such thing I have no such
ambition I can speak on behalf of the
AITUC I have no such ambition
I want co-operation of both

But, here, the Minustry 1s following
a policy of suppressing a particular
orgamisation I would submut they
should change thewr policy In the
matter of representations, we are
mnvited to conferences But what
happens? In the tea conference, I was
invited to attend, along with Shm K
P Tnpathi, who 18 now the Minister
i Assam We sat together in the
conference dlong with others, and we
arrived at an agreement with the tea
planters The agreement was ratified
I suggested some 1mprovements
Some were discussed, and a nice
agreement was arrived at for the
conversion of food into money But
what do I find next year? Next year,
my orgamsation 1s, chucked out from
representation on the tea conference
‘Why? Had I lost my workers’ follow-
mg® No I had gawned fifty thousand
more workers at that time It was
just because the Deputy Mmister had
a termfic hatred either for the name
Communists or for the AITUC I
know &hat when the employees go
and wait on hum on deputation, he
gives them homilies agamst com-
munism, and against the AITUC,
and expresses sentiments, which, if
they had not come from the Deputy
Minister, would have received some

Demands for Grants v345

other answer In any case, he 18 the
Deputy Labour Ministed, and, there-
fore, he has got to be respected as
such, and, trerefore, the workers also
behave accordingly with hum

would put in some MP to represent
the AITUC I said, no, the A LT, UC,
gets the representation or it does not,
that 1s all Then, when the agreement
18 signed without us on bonus, and
when 1t 1s not observed 1n West
Bengal and in certain parts of Assam,
Shn K P Trpathu writes to me,
‘You have agreed with this, and you
ask your umion to abide by the
agreement’ I wrote to Shm K P
Tripathy, ‘I was never made a party
to the agreement I was omitted from
that conference Therefore, 1t 15 your
affair now' He said, ‘No, no After
all, 1t 1san the national interest’ Then,
I said, ‘In that case, I shall agree,
but do not say that I was a party
to the agreement, because in that
Committee, I was not given repre-
sentation’ And why not?” Why was I
not given representation, I am gowng
to lose my representation 1in the
working classes, if you do not give
me representation in the committees
That ts the position about discrimina-
tion against the AITUC

In regard to coal munes, I got a
representation m a general conference.
But hon Members probably do not
know the practice, they perhaps do not
go mnto details In the general con-
ference, I get a seat But when they
form sub-commuttees, they keep us
out, and the INTUC or the Hind
Mazdoor Sabha gets representation,
and we are kept out, because concrete
work 15 done m the sub-committees
In one year, I found that there were
nine sub-committees on coal mmes,
but from all of them, we were kept
out Only in the general conference,
we got one place, and there were
comments here, ‘You have got that
representation’ Byt what about the
sub-commuttees? In one sub-com-
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_mittee, you would be surprised to
hear, they pgave 3 seats for the
INTUC. and one seat for the
PSP. or the Hind Mazdoor Sabha.
And there was one seat for um-
organised workers. And they would
not appoint my nominee. So, they got
an agent of the colllery companies to
be nominated as a representative of
unorganised workers. Such is their
hatred for the AITUC. They could
not find a place for a representative
from the ALT.U.C. They were rather
ashamed to nominate one more repre-
sentative from the INT.UC or the
P.S.P. and so they gave it to a com-
pany agent. Why should this thing
happen? It is there on record, if the
Minister wants to know who the
representative was, and how it was
done, * .

The Deputy Minister of Labonr
(Shri Abid All): Please mention that.

Shri T. B. Vittal Rao: The Board of
Trustees of the Coal Mines Provident
Fund.

Shri 8. A, Dange: They got an agent
of the colliery companies. That is all
. there in Your report.

Shri Abid Ali: Please mention the
name of the committee on coal mines
on which the A L.T.U.C. was not repre-
sented,

Shri T. B. Vittal Rao: The Board of
Trustees of the Coal Mines Provident
Fund.

Shri Abid Ali: ‘The hon. Member
does not know, and he shall have to
find it out.

Shri 8. A. Dange: I know it. Here
is the report, and I am prepared to
read out from it, but since my time
is up, I refrain from doing so. Any-
how, I shall give the references to the
Minister. He need not worry. I
never talk without reference.

Shri Abid Al: The hon, Member
can make a mistake also.

Shri 8. A. Dange: I am not making a
mistake here.

8hri Abid All: You are.

Shri Nands: That does not matter.
We can answer the point later,
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Skri 8. A, Dange: Thersfore, I
would request the Ministry to resolve
this question regarding the recognition
of trade unions of the workers by bal-
lot to find out which union the work-
ers would like to have, or to arrive at
& composite union on the basis of
democratic vote and not resort to
suspension of even the INT.U.C,
Union just because they would not
obey therr managing committee which
is directed from the Ministry or from
somewhere else, as has happened in
some cases.

Then, on the LL.O. and the commit-
tees, we should get our proper repre-
sentation. We find committees where-
in foreign experts are brought in to
advise on questions of workers’ educa-
tion. The employers also get a place,
but we do not get a place. The work-
ers are going to be educated by foreign
experts, and by employers, but they
would not have the ALTU.C. Well,
we shall see what kind of education
they are going to get. In discussions
on workers’ education, they invite
some particular Embassies and their
representatives; the American Embas-
sy experts are invited; the U.K. Em-
bassy experts are invited, but not the
AITUC The AILTUC. comes in
only at the time of the general con-
ference. When the question of form-
ing workers sub-committees comes up,
it is kept out. Why should this hap-
pen? These things will result in more
cleavage among the working classes,
more cleavage in the trade union
movement, and more and more non-
implementation of laws.

Therefore, in order to ensure smooth
working of the laws, in order to ensure
their implementation, in order to have
a proper unification of the working
classes so that we fight the power of
capital in the interests of the country
and the working classes, my request
to the Labour Ministry is to change
its policy of victimising the ALT.UC,
to change its policy of not caring for
the implementation of these laws,
whenever big money interests are con-
cerned, to change its policy of kowtow-
g to big employment like
JR.D.'s, the Burnpurs’, the Birla’s and
s0o on, and implement laws evén
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against them, and change its policy of
kowtowing to the reactionary princi-
ples which some Ministries may try to

“observe in the state sector of indus-
tries and public employment.

I hope we shall have some change
in that respect, and a quick interim
report from the Pay Commission on
the question of the Central services.
Then we shall have some changed
atmosphgre, for better working, for all

Tavi e 7 ag fFar 5w afewrdr
Afpag ot ug w=a § f5 A
fear dete ¥ faa & fasg +1 arq
37 F g, Al 9 I TR FT Fhav
g wwa afeea F am av, gmfes
T FAMI | T A S A9ZR
SEW F FH F § 98 H9H BT A
Frgfee ¥ wgHw anw RF 0 T
T, #7 @1 5 sfgae feeazw

of us.

v

%ﬂomom (grat) : weas
wgleq, a9 TO¥ % & AT I F
T A 33 @3 74 a7 fom
a1 FT o AT, Aqlq A9 qiferar
9 F graT A FF FIAT I07AT E |
fardY fafred) ot fFaT staTa #1 aifagt
T FAITSAT AT & FHAT § AT 48 @7
s fF 9@ 7 otwar & fag aar fe
?, AT S w99 7 fRar g 98 AagR
s dfga A frmgarse afom &
farg fFaT & | 9T W IF TIT I
ofn 3 § oY T & F Faa fafed
7 A @ FT I fafaedr 7, g
AJA =T ST FL R §, TS
we A @ frae, aegdd &
fag . farag afafee o de<f= 7
& gaq  fFar 1 smOE@ndEe
F difees & fa3 wgra da1 e,
mfase %T G I FI IIE qQ10
& fag agrw qar faan, grefar @y
g #X gurw isfgae ofams 7

qmi & fag €3 F9qd A AT

IS HI F7 AT A RE |
YA EN T 9 & fiw gy
T® Aag 1 1 giaw sfesaa 1 qam
97, g A 91 3fgga qamg-
7 gz ¥ fag #r Sfer 7kd "w=
Fgx & | o) ®ow a1 Lfvew wed
AT gieHT T ATfRaF A R
gar qu, F&r I faar faer 9= &
AR FT A AT o 1 FfET A

Q9 A SOq ahaw &1 ShefaT &t
A = fem osE ¥ oag ¥
AW FEAC BT W | Yoo o IAT-
TR I AT A9 s feegzn
Gz F HaTfes, st awEd SargEe
g, O AR aArs g ¥ swikfey
& fao & fag, ag w@q #@mer 9w
HIMAT & AT o AT FHar g |

T AU ASH T I@T F T
Fa1 4 Fg AT aFal ¢ 5 ¥ fafaedy
F grfag sfaformart & #=r ag ge-
grage 1 qifadr G & ? g
AIGT S §9F TRl @ & fF T
T & fAF a8 IR F @ e AR 9w
& FAT IS HT DI FX G ?

g wwar & fF 39 @i & oy
=@l WY, T g9 afT AT
= 915 &Y, |fwT gt ame afhefy.

gZuar 2 fr g A defim-

TSR FET AEY §, SREAnrE
FE A gH T A9 HT AT AW T@AT
T T g & I=fegasas § 0
FE AT T G | A9GY W HT I8
R fegmm ¥ =T g o
afcfeafa qar 7 &Y fora & oo &
mfas  _fewr ¥, wEAfw &
aw aF | # gAwar § o ow
wq aIdt A @I ga Al WX Ag
wgr s fd FEY Fwﬁre;? A
qifagt 7 & a@ A TW F @g
WA A R '
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o ®® a7 | IgA ae
fer @ wra faar o wr fw wog @
F g fag am ¥ @ wheg
™ MWW RN W\ T aRk-
feafadt ® am § =@ g3 w_w@r
amd | afy A afew w ofa
& WX ¥ g TG @A fr ag
am ¥ @ § Q& geT A enyfaw
¢ f& 37er s a1 ® s fa
Y o W gaEw R f|m oWy
afew w29 tw fosaw are @
L] ﬂ'mmﬁ’lﬂﬁ T qraae
&1 9 ww ® {efigaw g
¥ A WAT B F W ® wTHer
mr Y wrfe 7o EYo o Ho ¥ ATY
£ gfrad ofetagde f, o< gaar
farr @ 7@ 1 9T Nt fosw am
R W e arfenY & aow ¥
1 gy # fare & a9t feeg
AT AR 7 ¥l 6 WO g A W oAy
KT g w3 wifgy 6w owewy
T gfraay } wmara o fear §, oy
W oW g i I FA 13
gfaad F wrafedr & fear 1 are
g & ST st dex A
fimr 1 ww Y@ s wwoawy §
fis fra® uTy samar gfew § | wrfe

Qo wrfo #to To Eto AT WT- oQrodN0
Jo &te wTiTEWY JuAyQ ¥ weww
tlm“wfoqil'oﬂo{eﬁ'o
wr foidfey fafewy fivar war &Y oy
zw@ w2 fear mar fis ga g wni-
e daT fimelt § | QTR WAt ag
wrererlt Sax feqrddr grar & ey
fis wrc ardt vk oifeqy v firer fomr
R &t ft I aw ¥ wqrer wEe qw@r
"o Qo fHo Fo Ho ¥r § WK
wied 3ef wmfeo oo wo WK
0 wwm } foivdewr  faar omar
¢ 1 o wR dar 7 fear o @ @
Wﬁﬂ!motﬁo o qe!ﬁo
?mmﬂlﬁ’mt wrfe Qo o
To o ¥ wawy weyr agy sarer §
o agn @ gfmw @ @ W wrde
Qo &o o Hto ¥ gra frerelt ot
it

? wwar g fo dax fafredt
T & fd g g9 v @ & W
¥ faafes & ot g EETE AW A
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[lﬂ Wle #Te %]
areny faerefy § o mwkiz oy S
s qgerT gt §, @ W ey o 7
& T aff 3T awd « yae o fawe
tfaft o1 fae #fre § vk oew
e 71w duw Fawar 8, a® wEwr
T I3 awan § e W fare
sfrfez a1 frwe e § faeet e
weo T wifew Amw faerr § 9T
Tow g0 F A Wi e o
¢ wx ot W wdff o feufire wifx
ol ®T awa, dfew ag vEwr At
w1 e | i & e g
6 xa®! ww axq ¥ uife forr amdt fis
EeFRe Yaw TR & W Yoo ¥ Y
Tmﬁ,q"ﬂw&mi’t

!

a1 IE R off s wE wear ar |
¥ W an 7 & I ¥ g
€T {1 Rt ¢ 1 &R ww A & agh =
fear a1 1 ge% e F v m be
I & IY T qREET AT § AW X Ag
ficd¥e wmw g e @ w1 R
W W] ¥fEr R TS
fis v fefar qamdw & aaew 3 wdae
A WX & Rl d
e W 7w § fie ag qERE R dw
& W forg oft i S s
won gy 1 ¥ o o AW §
fe g e @ mar § 1 & g § s
;wﬁ@'ﬁwﬂ‘ﬁfmﬂﬁﬁm
)

i wdTT QR & T
% ¥ag we wearg fe ot sed
srftar § o sepeTe Ay fiedt et
wr ¥z w e § o q% fogerolew
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Ry fenanr s aw
T ¥z fedfew g & a1 oy e
fedfemgur &1 & wowa s o
waw § g fafewr afeer g wifig
fored wrepare & fiear omd e wg fert
7§z aw fedfew e b @ A A
v foe & g€ & e fred o Wi
fors § forgdt Wiz wr ot & Redfaferd
wrft It | ag foe foage ¢ A @
wir § 1 3fer ot Iox R F o
s § Gur g s o ww s
BT woge & wifwqr o%g & v m
WX Fow qw 6w % w1 e
fowgw ¢ & wg ror anforer 7Y € 1
ot g gu fe ofe g el
(et IER AR FET ®Y wrwer
wx fer o feam s e
w1 o A I@ wogE A e @
FRATAE MET 9T (¥ W ¢ oW
1 R fear | W W s
e ifewie & fre &
g srwwar §

& AW F AR FEAT g f )
Gfigre  fevgze 0= & w9 1
¥ g st § f6 wre A qereman
firft sieedr wasT w1 freremr R
N I @S wE HN oFed A
¥R, Faed arx a8 ST feeart ¢
e & | Ofew oY SRR aw A &
W gEwr wE owere frereen
wTgar § o Wg SO ov WM ¥ &
e frerer A WK AR A wdfrem
¥ foy zeerer tm (| e wEd T
srram Y fear gt § i o e
fomger w3 @t ama & TR R 9@
wreh W det w1 R
W e ofew fome vt & a@
WX QHWTIT IO 7 T W &
e sfefadur TF & awk aw
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o o W Y ot frfew @
WM W FEwy Oz fear o
IE TG | W R X W @I
wi § WX T QI ST WS
4]

W ¥ uy fafem oW R
¥ wwW A ge e W R
W G w1 saew qg «r fe agr
wrt fafr fafewa At @ @1 o
ORI A & fga o o & fod
wré fafrm peiz w2 X 3few ot
T e T ¥ IR W W@
e e g e wgt ¥ fred
et o} W T & o ww RS
FAR T X N oo 7 wRd 5
T W A § 1 e qg T A
= fafrm 43w om ¥ wE A
frerar & W gew dw WA R
ot st ady Ao war | 3@ PR W
TR WA & | & wwwar g £ O
wrtee e % fod fafo
3 G T T TR RN R
e & fad & fis T aORIX SwwET
2 fe 3% g & i) # o & ford
fafrm fers wom wifeg | O
A wrEATETE TREY & IwaY A Tawr
ATy 7 frwr fgd  gwaAr A R

@0 T & ag g www g fw
vﬁm fwm&ei%«rm

w8 fofto § dt e & | F g
g 5 g TEme W deeieT &
gt & 89, TEmT W T fgw awde e,
7g W N7 faar a@ | 7 wwAAr g
fiE woTt 4 I ¥ fear wrEmT A
T ¥ aw @ shaet o
ot

o% % OF gEl W wg Wi
g o W 0w e
tors 3t argw & Y fivar § o & e
& o I g A g 1 s e
e famrdte & TR o% agE @
wwd 68 ¥ g * ¢ W wrgEr
g T FTRIX 3% wE ¥, aeT Iy
Grgar ¥ T4 35 | dfiw A7 v
fe o & W oY SwT kAR A
TS BB NTE @ 0 e faardde
g F¢ AT § ST IT AW W AqN
gt fafrey @ afr W@ g
T ¥ 3 & WK 37 sraetey o 1y e
7@ W T § 1 7@ W wr ¥ v
i e s gedw UF abenve
s @ % deiee sy § o
X TF WIRHY JAR! FEA A W
§ 1 @ fod & wower g e Prrelt ot
¥ g dar @ 1, I e
gaTT 7% A e fodde @ af ww
w W T T g A B
o rd §  aga g A% W ) wd
o e feegw Y 7 8 1w & .
& ame 7 7 ¥t sy Frdey wo g
g fe fifired) & ot aonde € 8 9 diwr
wgt & oW o wow s & fawre
ST AR 1 3 R W @ DR T X

g Tt § TN} &% T
ot anA AW o R A
oy AE WET @ T s o o
QraEghaT § & JAEY 77§ F GTIwy
weacar Fearh figd | & fmrer ¥ o
s o A ¥ g
¥ wfee & aR F 7 gy wgw wdy
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[ wto Ate qrd]
t fe & ai wroqo Yo o o &
Wireqee o fed @ Wi wgr ar fe
¥ wive o oo § 3few Or§ wnwr
a6 fear war 1 ¥ s o o
w e wggw gt wnfe s § o
SUTET ST AT 9T W 9 SN S
waT et § & femre g o oY
W wigrer & gfes wop @
ot & | v afcor ag g &
MY & 717 W@ arr § 6 9 € Ay
qeafo  qraT § ag W o awdt &)
W fiw e e gu afwer foam
FR B AT 7EgYE O el 1 9w
W A 9T N ' Al
W™ eR # oW we QYo Juw
@t fafg  argw ww maae v
¥ wimge a=mar wg e ag aEmEr
| ¥ a7 w2 O fr g @
AT AT qg M WA & W ATy
Y W T 9T e 3 Wi
WX FQ@ O W@ adqon ag fmear
fe @ Wy age @ Wi st
TdE FR R I R A Igaa &
ey grar fis sy o fog sg v @
# | afew oo oy o fear o A
9T WiEEE 3w oger W I &
T WY R w1 wfawm ¥ fra
# a0z a1 fis faondt - QY wr sy
| v T ww Ao w7 A dw
gor @ &% wwn feers ae far
grefe & ag sween a1 fF ¥ wfeer
wae waer wifed | & wwar g fw
ax 9T w1 wer v ot § fedt ser
w AT ) W A gy weer A
aand | O feare @ fis v wefeaw
& & a7 W gat & ;& ¥ fifauw
% wey & 1 AR ¥ fandde W oY
foié & Juw! T & | SER ag feer
g & fir wefgue der & wogdy Y
Fow ¥ fory v o oe § o

qrfale & i v IR dwaengw
W ¥ ol dw O T & @
yeT Wit g fs o e ¥ fadt
T w3y N Fr eqreAr ¢ W
& war v 7 werew e e oY
O ] M AR W A § WX e
¥ frd W dr A T o @ "
¥ wye § o, & wr dfeww g
wEt ? W WY 0F weY F aw
w TR v O W aw wEIw
¥ A ogw At ? e e
W& § fod o dw O o qfoew
¥ T ¢ | WO OF dEe geareadr
I o fode Gt ¥ fod
M d @ ax qeer § frsw
TEaATEw ¥ A gvgw ¥ qafaw
g sfafew & Wt o5 ov wfaaw
¥ T T 97 WX TG Tg w
o1 fs a7 ¥@ a1 w1 Fawr L fw
mﬁa\ﬁﬁu‘tﬁfwﬁwi‘wmﬁ
Tifgd | AT "aw § @ W A why
Wt W ogww W A gewar A fy
T I et A Fgre fafreT ama sy
w1 W wE @ WX IEH o g% I wET T
2 % us &9 SE T sfed | & qwwy
g fr Yo ¥ fs arf goon e
&Y, weTE WE g, T I} srawawar
€ 771 X afg & 1T F @A .Y
€Y W[ T A TS O | SR WY
wr€ ®r 3 § w § A IEET AN A
¢ ag T Y == 9T § | oW I w
' FET 2 A F A IR Ay
§ o< fegr omar &, 98 T0 wvw F A
wqar &

st @ (W -
wigfer wifar) : @@ o qEr
@t

oft ¥To wre wiE : F vt Y sy
it wgreg & W wrea § s wg v



 T7 F N WU GFF T W
aga sfw g freefr ofi 9w® qfas
oY WIR qRE FOW gl WX
51

oTee pRAE W A A&y
7z &% § f oF wfea R e
gt @ W gE ag wa ok o e W
& ®Y g wew v nigd | o o
¥ Tqr Soaw Wil W W ¥
#azw ® A% T g gHA | T TF
gt feaw & o ot e
¥ g 8 1 @ vk e @ w9 9g
& &< W Ag @ e fr & A
wogR @ ifwew ®Y s ¥ fad
woe @ o § 1 wE A Far WA A
wral ¢ 5 aw N2 7 A v o d
&t qedt §t ot § W g wTee A
8 ®T %Y € | wEh A §f a
oNETE TS W AR T ER
# ot gi iR T ¥ qXe fen o
t i wvg e g e w8 T ad e

22 AUGUST 1087 Demands for Grants 9360

TR wEArT g g fE o ae
o M-t Hfaew core v § Wiewg
wrgdfswumiqrumr i a e
g g S wr wd
foreeT eftorr oy FPoeera & e ot
Togd O T T g agw W
wifgn o1 wg e dra g W ar
Fak wies gay wiy qgweT § | W I
¥ e dfwew oamw  aes ¥
W fer o § 1 1w AR we
W ¥t ¢ s Frast & g wwe
feq amd W T Tuhw WA ¥
wor wifgw faed e sy & fgy
oY T &Y &% | sl W wew & qUw
W g2 et § | o TR A ag v
weran § fim wrven gTd WE ) ey i
W& & ¥ oy o Ty § W v der
& 8 zw ww ok o T ey
N AR gt R T Hfew W@
T FQ § | W AW Y ¥ awwnw
@ e # ®ifge & oy @ famay
air wzfed Y ST a1 FA WY
an aw T BV Wi | e s
¥ ft & wn = @ enfer wew
feqr oA wrAEE R F W AR
wrar g oo ¥ pefgaede @@
e & weefen ¥ ug qraw g wwar
§ | vivw § doeY, e O §
ag Towa B g § o ey g Y
q& TEAT & EAT ¢ | ¥ W TEw
@ ara oY § fe 0 e e 7 Ao
o WX AN A g Arfeet @ W &
W@ AR |

a1 % $TH Ay § frder wer
wigar g fs ot geme 47 ook wmad
¥ fFg & 97 TT W9 fawrt ¥ W
WET A% TOAE Y, TR o F AR W
yoT ®g |

Shri Oza (Zalawad) Of late, we
have been seming that the Labour
Minustry 18 very much mn the lime-
light It has been kept busy 1 use
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the words ‘kept busy' purposely, and
on the whole, it has acquitted itself
very well, and therefore, it deserves
our congratulations, and support of
the Demands placed before the
House

It has been kept busy I wish 1t
keeps 1tself busy in time so that there
18 no last-hour rushing about, and
problems are tackled and solved
quite in time

Our hon friend from Bombay
Shr1 S A Dange chided us for not
having any labour policy He always
chides us, whether 1t 1s taxation
policy, industrial policy or, for the
matter of that, any policy With all
his vehemence and sarcasm, he wants
us to follow what he calls his policy
‘Well, we have our own policy and we
have been trymig to follow that
policy 1n all sectors It may be that
we differ from him But simply be-
cause we differ from hum, 1t does not
mean that we have not got any
policy at all

I have been at a loss trying to know
what exactly 18 his policy, because we
have been seeing that these friends
are as quick 1n revising and demolish-
mng their theories as they are quick 1n
demolishing some of theiwr statues
Mao, their chief i  China, would
rather wish that a hundred flowers
may blossom But our friends here
would not like an Indian flower plant
even to be planted and nourished—
what to talk of flowers blossoming

I think there should be patience all
round Sometimes he does not Lke
the word ‘patience’ It 1s Like a red
rag to him [ think that when we
have accepted a democratic form of
government, we cannot enforce
disciphine here and there with a
baton We have got to persuade the
people and take them with us to fulfil
the programme and Plan that we
have placed before ourselves

We are in the second 'year of the
Second Five Year Plan. To my mund,
the Second Five Year Plan 13 a cor-
ner-stone in the edifice of all-round
prosperity that we want to build in

this country 1 have closely studied
l;':e Second Fuwve Year Plan and I
ve not been In t
those friends who dispute aat
should put more emphasis on
Industries Sometimes, when
talk of heavy industries, they refer
to what has been happenmg 1n, say,
Bulgaria, Czechoslavakia or Poland
But, they forget that we have not got
even the modicum of heavy industries
Rere, and unless we lay the founda-
tion for establishment of heavy
mydustries 1n thus country, I do not
think we can make any progress In
mdustriahsation If we want to
ihdustriahise this country, it 18 abso-
lytely necessary, 1t 15 a sme qua non
that we should lay the foundation for
heavy industries, and I am very g'ad
that those who have framed the Plan
have not overlooked this aspect

If we want to measure the level of
Plosperity of any country we do so0
by finding out what percentage of the
Population 1s employed in secondary
and tertiary industries and others,
and what percentage of the working
Population 15 employed in the primary
sector If the percentage employed m
the primary sector 1s very large, it
indicates that the economy 1s back-
Ward because, after all, there 13 a
Iimit beyond which the agricultural
séctor cannot bear any burden and
People cannot be given any ganful
employment Therefore, there should
be a shift of the working population
from the primary sector to the secon-
dary and tertiary sectors

In India, since we have started the
Industrialisation of our country as
rapidly as our resources would permut,
I think, we will be able to shift the
Population more and more from the
Phimary sector to the secondary and
tertiary sectors Since this country s
going to be industrialised and more
and more mdustrial establishments
are to come into existence and more
and more people are gomng to be
employed in industry, it is time that
We should examine our industrial
Policy and our pohicv about industrial
relations very closely and lay mure
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put this question before us. Even as
it is today, even at the present stage
of development of our ‘mdustries, are
we satisfied with the industrial rela-
fions that are prevailing in the
eountry? We should frankly admit:
No, we are not at all satisfled Absence
of strikes and lockouts may be an
jndication of outward peace, but,
certainly, not en indication of - the
jnner peace, the peace which Is
necessary for stepping up production
in every respect,

What should we do to establish that
inner peace to which I referred? It
is not a hot-house growth and 1t
eannot be brought about in any
laboratory; it has to be worked out
In this country, a few years back,
there was everything orderly; there
was disciphne n every sector; may
be government employees, the Rail-
ways, the post office, the telegraphs,
Everywhere, even m factories, In
schools and colleges, there was
digciplme  But, how was 1t brought
about? It was enforced from without,
1t was engendered because of fear
Now, we have taken away that fear
element We no more want €o estab-
lish discipline in this country out of
sheer feer complex We want to see
that discipline comes from within, and
that everybody feels that he or she
must act according to a certain set of
rules of conduct. How shall we bring
gbout that? That requires, according
to my humble opinion, a lot of patience
and perseverance and unless all of us
put our shoulders together and work
in harmony it will not be possible to
create that sense of discipline all
round, whether 1t may be the public
sector or the private sector.

Recently, there wag an Indian
Labour Conference, From what I
read in the papers and from what I
could gather, it was a very happy
gathering and it brought about very
nice settlements, It parted in very
good atmosphere, Before it met,
there was a talk that there should be
& general wage freeze and this thing
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and that thing. But, fortunately, some
agreements were arrived at by all the
three parties which attended the Con-
ference. Let us hope all these agreev
ments are implemerted in the spirit
in which they have been arrived at.

We are talking of establishing
cordial and peaceful relations between
the employers and the employees,
What shall we do to bring that about?
What is the purpose for which labour
comes to the factory, to hire out
labour? His primary concern is wage,
his dearness allowance and his mone-
tary gamns I think the urge for
batter and better standard of living is
not only certainly justifiable but also
worth encouraging Any static wage
structure 13 harmful to any economy.
I have seen many officers, from
Rs 1200 to Rs, 1,800, when they reach
the maximum 1,800 before retirement,
lose all interest in the job They say:
What 1s the use? There is no grade.
A wage-earner who goes to a factory
starts with a rupee or a rupee and a
guarter and if he 1s«to retire with
the same amount, we should reslise
his feelings The wage structure
should always be dynamic The wage-
earner should always look forward to
mmprove his standard of living, for
himself and his family and, I think,
that urge is absolutely legitimate. It
15 not only legitimate, but 1t requires
to be encouraged fully,

This 1s the position The workeg
wants to improve his living standards,
for himself and his family, On the
other hand, we find that the employer
says that there 1s lot of indiscipline,
there is lot of insubordination and
that 1t 18 not possible for the indus-
trialist to bear any further burden
What has to be done? There 15 some
substance in the arguments on both
sides But that does not mean that
this position is incapable of solution.
It can be solved, I think in the set-up
in which all of us are Punctioning
today, we should—and the Labour
Minustry in particular—launch a drive
to fulfil the programme, say, on six
points 1 am giving these points
becguse, in my humble opinion, they
may perhaps solve the dificult situs-
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mmtwmhmm? There
s an element of prionty also in it
We should start better workuing comdi-
1 management,

these sx have sunultaneously bub'
pursued And, with the co-operation
of all the parties concerned, with the
co-operation of all the social workers
and those public-spirited friends, 1
thunk, it 18 not incapable of solution

Talking about working conditions,
we know what the working conditions
prevailing 1n the factories today are
Barring & few factomes here and
there, we must admit that the worker
is not called upon to funchion 1n
congenial, hygienic and sanitary con-
ditions The Factory Inspector 18 plac.
ed in charge of nearly 200 to 260 fac-
tories and 1t 1s hardly possible for lum
to visit the factories once a year How
do you expect um to improve the
working conditions” In every indus-
trial centre, there should be a tripar-
tite machinery 1n  which public
opinion can also be associated By
persuasion and other methods, it
should try to improve the working
conditions in all the industrial estab-
lishments Sitting n this cool, awr-
conditioned chamber, we see that
®empers are sometimes lost and feel-
ings run hgh Then what to talk
of factories in which the atmosphere
18 not congenial How do you expect
the worker to function normally and
step up production or to act eficiently?
So, 1t will tell upon hus efficiency The
work will suffer and production will
also suffer Hiz mind will not be at
rest So, we should have very good
working conditions 1n every factory
and industrial establishment
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and quickly attended to All the
grounds on which he feels irritated
should be avoided My personal
experience 15 this Some emp oyers
are giving lum good wages and col-
lectively behave very well with each
other But in small matters in the
working shops where he has to do his
work, the complaints are not looked
into sympathetically, there should be
warmth shown by the employers and
in a way felt by the employees

If you go to some factory in the
West, the boss knows every body,
every labourer by name He asks
sometimes “What 18 Mrs John doing?
How 15 she” How are the children®
Are théy gomng to school®” He is
taking so much interest in the per-
sonal side of the labourer That way
also warmth is shown He feels the
dignity of the individual and wants to
discharge his duties properly So,
there should be the utmost emphasis
on this aspect and the Labour Minis~
try should enjoin upon every indus-
tralist to see that the personnel
management is not neglected Every
effort should be made to see that the
labourers are not subject to pin-
pricks from day to day

With proper working conditions and
proper personnel management, there
would be better discipline The pro-
duction will also go up I feel that
even with the present production, the
labour’s claim for better wages is
justifiablé It must not be taken to
mean that I am against any increase
in wages if there is 2o further
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jncrease 1mn production. I do mot put
1t as a condition It 15 to take away
the argument from the armoury of
the employers When these conditions
are fulfilled, there will be better pro-
duction The benefits that accrue
should be shared both by the employ-
ers and the employees and that way
living standards will improve

Funally, about industrial disputes
and concibatior We must frankly
admit that thizs machinery for conci-
hiation and settlement of disputea 1s
very tardy We must place a time-
lumit within which conciliation should
be made Either the success or the
failure should be reported During
the further time-imut, the mattgr
should be referred to adjudication and
whatever the awards should be mmple-
mented At present they are left to
the sweet-wilj of the employer or the
Government I ask why not leave
these things also to the Courts them-
se'ves as 1n civil courts? There the
parties can go and approach the
courts for the execution of the avil
decrees So, here too, let the parties
who are dissatisfied in the implemen
tation or non implementation of the
award approach the tribunal and
seek redress I am sure the tribunal
will act promptly We should not
grudge the establishment of more
oncihation boards and tribunals Even
1n civil courts justice 1s delayed and
justice delayed 18 justice dented
People w1ll then lose faith 1n an 1n-
dependent judiciary Before 1t 1s
too late, we should strengthen
this machinery sufficiently That
money 15 well spent and 1t will n-
directly pay back to the commumnity
and to the industry

I wanted to urge some cher points
also but, since I have had my time,
1 shall now conclude

Shry Ghosal  (Uluberis). Mr
Speaker, let us remember that the
problem 15 becoming more complex
day by day and with the complexities,
the labour discontent is mlso increes-
ing If we do not search out %he root
cause of this discontent, it will never
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be possible for us to bring the remedy.
If we go into the root cause, we find
that 1§: grievances Aare two-fold:
economical and procedural  Our
people, especially the working class,
are seriously hit financial'y because
of the abnormal increase in prices of
daily necessities of life—not 4o speak
of other commodities The hon Food
Minister 15 Lving n & paradise of
bumper crops In our practical
experience, we find that the price of
daily necessities of life are increasing
by leaps and bounds So, the 1ncrease
in prices has to be arrested if there
mtobenowugemcreueandmore
employment These three things are
necessary wage ilncrease, Increase in
the intrinsic value of the wage struc-
ture and the solution of o the un-
employment problem Otherwise, the
Government will not be able to arrest
the labour discontent which 1s grow-
wmg daily So, wage has to increase
on a par with 1ncrease 1n prices
Arrangement for the supply of com-
modities at fair prices should be
made so that there may not be further
\ncreases 1 prices The unemploy-
ment problem has to be solved

Secondly, the labour discontent also
to some extent due to the ineffective
procedure of settling disputes There
are three stages of every mndustnal
dispute conciliation, adjudica‘*ion and
implementation At every stage, we
find the same thing delay Speed 18
necessary in all these three stages

Both the public sector and the
private sector suffer from this defect.
Of course, 1t 15 useless to give exam-
ples about the public sector, be-
cause we know of the recent cnms
in the P& T Department, there are
the grievances of the Central Gov-
ernment employees, there are the
long-standing grievances of the rail-
way workers, dock workers, India
Government Press workers and the
field insurance employees These are
all well known grievances which
have been pending for a long period
without any redress
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The same thing exists in the private
sector, I shall only cite one example.
In the case of the head office employ-
ees of Mesars,. McLleod & Co., the
charter of demands was fild on
6-3-1956., The Régional Labour Com-
missioner took about an year. When-
ever we approached him we  were
informed that he was taking steps.
On 0-2-1957 the Central Government
was moved by the union. They were
informed that no action was being
taken. When the Union approached
the Regional Labour Commissioner
personally in February, 1957, they
were told that action was being taken.
But no action was taken, neither was
the union intimated &f any action. A
question %as ‘put in the Parliament
somewhere in the third week of May,
A report was submitted by the
Regional Labour Commissioner after
the question was fabled but before
the date of reply was fixed. So, as
usual, the hon. Minister replied that
the report had been submitted. But
no action was taken. On 12-8-87 I
personally wrote a letter to the Mi-
nistry. No reply has yet been receiv-
ed. This is the position of one of
the charter of demands which has

been pending for the last about two
years,

As regards adjudication 1 shall give
one example. The bonus question of
?he year 1947 in the case of the
joint steamer companies, which is
advertised by the Government as a
pubgc utility concern, is still pend-
Ing in the Supreme Court without
any finalisation. That is, it is pend-
ing for the last ten years That is
the condition of adjudication.

With regard to implementation, I
beg to submit that nowadays  the
employers, especially the small em-
ployers, never implement any awards.
They even fail to implement the
awards of omnibus tribunals. When
& complaint is made to the Govern-
ment about the failure on the part
of the employers to implement the
awards of these tribunals, the Gov-
ernment set up another tribunal to

All Members now speak of speedy
conciliation, speedy adjudication and
speedy implementation. Spéedy con-
cihation is not possible unless the
conciliation officers, who have gof the
least contact with the working class,
give up their bureaucratic attitude,
their habit of red tapeism and they

a bit impartial. Speedy ad-
judication is also not possible if
the law cannot restrain the employers
from going through the several
arches of the law courts. Implementa-
tion is also not possible if the tribu-
nal which gives awards is not endow-
ed with the executing power. This
point has already been referred to
by the speaker who preceded me.
That is a fact. The force of law de-
pend$ on its executing power. In all
cival courts and criminal courts the
executing power of the judge or the
magistrate is the force behind the
law. Here the executive power has
been kept with the Government.
Naturally, the awards and decisions
of these tribunals are bound to be
ineffective and powerless.

1 would like to point out three
other Central Acts which require
immediate amendment. As regards
the Employees State Insurance Act, in
West Bengal the workers are more
harassed than they are being bene-
fited. There Ras been a dual control
by the employers and the Govern-
ment. A heavy tussle is going on
between the insurance department of
the Government and the employers.
Previously ‘the employers were res-
ponsible when any accidents used to
occur, Now-a-days there have been
instances in Calcutta when accidents



As regards the Employer's Provi-
dent Fund Act, there is the same
trouble Small employers in West
Bengal never deposit their contribu-
tion with the Prowvident Fund Com-
missioners, and the workers have to
take all sorts of troubles for not less
than two years for realising the
amount of provident fund money In
the end the cases are taken to the
avil court for realisation of the money
I know about 200 such cases are pend-
ing m the Howrah Civil Court Neither
the Provident Fund Commissioner
has heen able to realise the amounts,
nor have the employers paid the
amounts to the Commussioner The
Commussioner's Office has written to
us that if we are to file suits 1n each
case we will have to engage dozens
of whole-time lawyers for realisation
of provident fund contribution of
‘hs emplinyers That point has also
to be taken into consideration

Then, about the Payment of Wages
Act, ime has come when the Act
should be amended so that the
mercantile employees may be includ-
ed m this Act, because they are alsg
economucally hard hit It 15 mmpos-
sible for them to go to the civil
for realisation of their wages There-
fore, the Act should be properly
amended to bring them under the
scope of that Act
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As regards the Workmen's Com~

per cent whereas for the loss of
thumb 1t 18 25 per cent I do
know of what use the thumb will
when' one falange has been lost.
Therefore, the table has to be revised.

Then I come to unemployment. In
the Statesman 1t has been given out
today that the largest number of un-
employment 1s i1n West Bengal, appll-
cants for clerical post are 41374 and
unskilled labour 73,180, the highest
figure 1n India 1,14,554 names are
there on the hive register of the un-
employment department It has been
told that this 1s the highest number
in India Moreover, this year about
36,000 students have passed the school
final ¢xu mnation Only about 20,000
can be accommodated m the technucal
and vocational institutes and colleges.
We do not know where these 16,000
students will go except that they will
go to swell the ranks of the unem-
ployed young men I may refer to
one thing in this connection It is
a thing which recently happened in
West Bengal It 1s with regard to
the employment of 1,500 people In
the Railway Department there,—the
number, which was subsequently in-
terviewed They said a month ago
that they would be taking 15,000 per-
sons Now, 54,000 persons applied
and out of them 87,500 appeared m
the examunation, and each of them
had paid Re 1 to the department.
Out of this number, 1,500 were mn-
terviewed and each of them had to
spend Rs 20 to Rs 25 to go to Cal-
cutta for the purpose of the inter-
view Aftier that, the proposal to
recruit people was gaven up 1 do
not know what 18 the utility of this?
What 1s the meaning of wasting lakhs
of rupees from this unemploy®d sece
tion of the people in this country?

An Hon, Member: Was it given up?
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Shri Ghosal: Yes, that was an-
nounced As regards unemploy-
ment, unemployment has reached
such an extent in West Bengal that
no more could come in  Recently,
the West Bengal Government advertis-
ed for 256 clerical posts for three
months’ duration The quahfication
was matriculation and the pay, all
told, was Rs 100 The number of ap-
Rlications was 8,000 including several
hundreds of graduates That 1s an
appaling picture of the unemploy-
ment at least ;n West Bengal and
also 1n the whole of India There-
fore, unless and until a comprehen-
sive plan 13 taken up by the Govern-
ment, 1t 15 useless to hope that the
Government will be able to solve this
_problem

Now, due to the closure of Jute
mills recently, due to rationalisation,
the retrenchment in West Bengal 1s
heavy, and due to all these reasons,
unemployment among the working
class 15 also gradually increasing
Therefore, Unless a comprehensive
plan 1s taken up by the Government
and unless the Government give due
attention to these problems, 1t wnll
be impossible to eradicate labour dis
content in the present context

Shri Somani (Dausa) I would hke
to make a few observations on the
very useful and important role which
the Mirustry of Labour 1s playmng m
promoting healthy relations between
industry and labour The importance
of increasing production cannot be
over-emphasised and this increased
production can only be possible 1f our
industrial relations are based on sound
and healthy lines Therefore, the
various measures which the Mimstry
ha. been taking to base fHE®E rela-
tions on sound lines could Be com-
mended, and I would like to make a
brief reference to the deliberations of
the Indian Labour Conference which
was recently held in Delm 1 had
the privilege of attending that Con-
ference as one of the employers’
delegates and I know from personal
experience of the deliberations of
that Conference what useful work
was done on several important and
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controversial issues. Indeed, it would
not be an exaggeration to say that
the dehberations of that Conference
have cpened a new chapter in the
history of industrial relations mn our
country

1 would lhike to refer brefly to &
few of the important decisions that
were taken, decimions which were
unanimous and which were support-
ed by all secfions of labour repre-
sentatives in this country First, 1
would like to say something on the
very important and controversial pro-
blem of workers' particapation in
management, which has been agitat-
ing our mmds for qute a long time
This question was studied 1n various
meetings before, and mndeed” & defe-
gation consisting of both the emplo-
yvers' and workers' representatives
under the leadership of the Secre-
tary of the Minstry of Labour
had gone to Europe to study the
working of this scheme 1n varous
countries As a result of these stu-
dies and collection of data in re-
gard to this scheme, 1t is very gratify-
ing to note that this scheme has taken
a practical shape as a result of the
unanimous acceptance by both ‘the
representatives of labour and of
employers The details of this scheme
are being further studied by a sub-
committee and I am confident that
at least in 50 1industnal establish-
ments m this country this scheme
would be taking a concrete shape in
the near future Some important in-
dustries m the private sector would,
for the first time, be introducing this
scheme of participation of workers In
the management, and I hope that
with goodwill and co-operation and a
harmonious spirit all roundit will be
possible to carry on these experi-
ments successfully so as to ensure
that with progress that is witnessed
in certain 1mportant industrial units
1t will be gradually extended through-
out the country

I need only add that the employers
naturally had a lot of musgivings as
to whether this scheme would prove
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guccessful m the present context of
the attitude that 1s sometimes™ taken
by the workers’ representatives, but
mn order to show that the employers
should go as fast as possible to
ensure better and more harmonious
1¢lations, all sections of employers’
representatives have accepted this
scheme with sincerity and with full
assurance of working ouf this scheme
in the private sector or to begin with
in a few important umts, and there-
after to extend it in such a manner
as to make 1t successful all round

Coming to <ome othel imporiani
decinwons that were taken m this Con-
ferance, 1 may refer to this vexed
question of rationalisation We have
all agreed that rationalisation wher-
ever 1t 15 introduced, must be intro-
duced without any retrenchment and
only with the full co-operation and
agreement of the umons concerned
Certain conditions have been laid
down under which this scheme of
rationahisation will be worked out
We have hecard a lot about the need
to increase wages and other amenities
But 1t has got to be realised that
anv increase mn labour costs will have
to be accompanied by an increase in
productivity Obviously our eco-
nomic structure has to bear this addi-
tional burden but not so as to have
adverwe repercussions or undue bur-
den which the co<t of labour may
entail not only on the supply of our
goods for the internal market but
also 1n the international markets
wher¢ our industries have to compete
with the various advanced countries
in the world Therefore, 1t 1s in
that spirit of doing evervthing pos-
stble on the one hand to raise the
standard of living of our workers and,
on the other hand to do everything
nossible to keep our cost of manufac-
ture as Tow as possible that thys
scheme of rationalisation has been
agreed to he worked out in a manner
which while not resulting in anv
retrenchment of the workers will
lead to the increase n the standard
of their living and also to some ex-
tent result in brmging the cost of
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production to a level which will en-
able the various industrics to compete

14 hrs

Another important question which
has been agitating 15 the question of
wage policy Here again, I am glad
to report that we had almost a un-
smimous recommendation of the con-
f ente and this principle of wage
boards has been accepted from all
sides So far as the most important
and premier industry of the country,
namely the tcxtile industry 1s con-
cerned Government have already
implemented this recommendation
and a wige board has been function-
g for the last few months, which
15 going into the wage structute in
the textile 'ndustry throughout the
country It will be adwvisable, I would
submit to the hon Mmister, that he
<hnuld go somewhat slow with the
implementation of this policy, so far
25 other industries are concerned
There arc various factors which
gamvorn the working of different indus-
tries 1n various centres and if we are
tn proceed on sound economic lines,
it 15 desirable that nothing should be
done to «nforce any policy which
might result in the uneconomic work-
ing of any industry

Coming to the last important point
about which the Labour Conference
recommended namely the question of
disaphine I would hke to say that
this question has been causing a lot
of worry and anxiety to the emplo-
vers 1nasmuch as there have
heen frequent instances of wviolence,
indisciphne and coercion 1n the various
centres of industries It 1s, therefore
high time that from all <ides, the
Government the workers and the
emplovers representatives came to-
gether with some common objective
of meculcating the utility of discipline
and promoting measures which will
1esult 1n benefit to both sides I am
glad that so far as the resolutions of
the Labour Conference are concern-
ed thev were unamimous to which
all sections of labour as I said, are
a party But I would submit that
the results of the recommendations
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my disposal, 1 would read only a few
extracts from a newsletter which will
show how things are in that part of
the country. This is from a news-
letter which I have received from
Bombay:

“The Chief Minister of Kerala
strongly repudiates any deteriora-
tion in law and order in Kerala.
But harrowing tales are being
received from the interior of
Kerala of offensive behaviour of
communist party members and
gross interference with the nor-
mal working of the plantations.
Nationalisation of the plantations
is one of the items on the pro-
gramme of the Kerala Govern-
ment. Since the Central Govern-
ment will not agree to their im-
mediate nationalisation program-
me, the communist party is re-
ported to be resorting fo ‘obstruc-
tion' and ‘terrorisation’ methods
to make the life of the plantation
managers impossible, 8o that they
could leave the plantations on
their own accord”

The letter continues:

“It is stated that the residences
of the managers of the plantations
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industries to find that these reports
are not correct. But the 8%t is that
the reports that have appeared are
coming from so many sources that it
is difficult to resist the conclusion that
there is really something seriously

wrong with things that are going on
in that side.
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mill
My point is that the cause of the
closure lies much deeper than in the

the

munist party to take the manage-
ment of a textile mill, which Thas
closed, and show how the workers
are able to run that mill under the
present conditions.

Shri B. 8. Murthy (Kakinada-Re-
served-Sch Castes): It was about
plantations; not the mills.

Shri Somani: There are many tex-
tile mills and I am prepared to
arrange to hand over the working of
a mill to the workers' representatives.
I referred to the plantations in Kerala
from the point of view of violence. I
am not at all referring to the Kerala
plantations in this connection of
handing over the management. I
only referred to the remarks of the
leader of the communist party about
the units which have closed down. I
say that the solution does not simply
lie in the Government or the wor-
kers taking over the management of
the mill It is something else. When
vou work an industry under the pre-
sent day difficult conditions, you are
faced with a problem which does not
admit of an easy solytion, as some
opposition Members I only
say that we will have to go deep into
the causes which have led to the
closure of the units. Unless the real
causes of uneconomic working of
these units are gone into and the
necessary remedial measuréd are
taken, it will not be possible to
ensure that those units would be func-
tioning properly and economically.
Simply taking over the management
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of
the various uneconomic units in the
textile, jute or any other Industry
in the country, have to be examined
scientifically and & real solution
should be found out to make them

units and not by fillowing a remedy,
which has been so easily

The only other point to which I
would like to draw the attention of

tees from time to time. I am sorry
to say that the difficulties which the
employers' representatives have point-
ed out have not received proper at-
tention and that is also one of the

trial sector. One of the recommenda-
tions which was made long ago was
to increase the amount of subsidy and
loan that is paid by the Central Gov-
ernment for construction of these
houses This recommendation has
been followed up in one conference
after another, but nothing seems to
have been decided by the

ment so far Even the other day, the
hon. Minister for Works, Housin,
Supply made an mnnouncement re-
garding housing po)
nothing definite

3
|
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eertain administrative difficulties to
which the attention of the Ministry
has been drawn several times, as to

how delays occur, first in sanctioning .

the schemes and later on, how the
money is not available for years to-
gether, I would, therefore, urge upon
the hon. Minister to look into the
difficulties of the .employers in going
ahead with implementation of the
schemes of housing for industrial wor-
kers so that the progress may
‘be more rapid

- w &R g mafrw | (dera-
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Shri Anthony Pillal (Madras North):
The Munstry of Labour seems to live
n & world of its own making a cloud-
cuckoo world of 1ts own The charac-
teristics of the Ministry are a tendency
to indulge in pious intentions and plati
tudes, and above all, in masterly
wactivity For the last ten years it
has sucpessfully evaded laying down,
still less implementing, any cogent or
coherent wage policy

As lopg ago as 1947 the
ment pyrsuaded both the
and the employees to accept an
dustrial truce on the assurance
Governmgent would take steps

cﬁvgg
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prescribe fair wages: According to
that pursuance or in pursuance of
that assurance, Government did
appoint a Fair Wages Committee and
it produced a report. Subsequently
Government framed a Fair Wages
Bill prior to the 1952 General Elec-
tions. Having secured or sought to
secure the votes of the industrial wor-
kers, Government was determined to
prescribe fair wages as per the re-
commendations of the Fair Wages
Committee, but it has very quietly
dropped it after the elections. In-
stead, the various wage fixing autho-
rities like the tribunals and the labour
appellate tribunals were allowed to
puzzle out what precise cortent
should be given to the recommenda-
tions of the Fair Wages Committee in
terms of rupees, annas and pies.

We have on many occasions heard
from tribunals brave words like: no
industry . should be allowed to exist
which cannot provide a subsistence
wage,—as though they were ready
to prescribs a death sentence for such
industries. But in practice these
brave words applied only to a part
nf the wuge, namely the basic wage.
In other words, an academic attémpt
‘was made to discover what should
have been the basic wage under Bri-
tish rule in pre.war days. But
when it came to prescribing a fair
wage or a really fair wage at current
prices, then, some other principles
were-discovered, as, for instance, the
incapacity of the industry to pay, or
the differentials between wages in one
industry and those in another. Con-
sequently, in a lower key, they ad-
mitted that fair wages could not be
prescribed.

n a leading case, in the B & C
Mills case, an attempt was made to
prescribe such wages. But even
when it come to ascertaining whether
condiments like chillies, pepper etc.
could be allowed to the workers, the
Labour Appellate. Tribunal.-said, no
nutritiomal authority has stated that
vepper and chillies. are essential __ teo
life, and, therefore, in prescribing
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the wages, even chillies and salt and
pepper were left out of account.

Again, the Labour Appellate Tri-

bunal, about a year and a half ago,
when trying to decide the dispute of
the Bombay textile industry, very
frankly admitted that there was no
use trying to prescribe a fair wage,
for the simple reason that an indus-
try like the Bombay textile industry
could not afford any wage higher
than what was current at that time.
If a ° prosperous industry like the
Bombay textile industry is incapable
of paying a fair wage, then my hum-
ble submission is, my assertion is,
no fair wages has so far been fixed in
any industry whatsoever, if you take
fair wage as nnt merely an academic
fair wage at pre-war prices, but a fair
wage as it should be currently enjoy-
ed by the workers.

Now, it is said in the Second Five
Year Plan, that, to solve these pro-
blems, a wage commission will be
appointed. But, as wusual, with re-
gard to the appointment of this com-
mission, which is only delaying
tactics, we are told that a wage com-
mission can only function effectively,
if we place before it all the available
material for its consideration, and,
therefore, a 'wage census is being
taken. After a wage census has been
taken, I presume a wage commission
will be appointed, and the wage com-
mission will ponder over those find-
ings of the wage census, and then,
finally, it will submit a report as to
what should have been the policy
during the Second Five Year Plan
period, because by the time that the
wage commission submits its report,
the Second Plan period would have
expired, and it will be giving
only its post mortem verdict as to
what the policy should have been.

In the meantime, there is growing
industrial discontent, particularly as
the standards of living are’ going
down consequent on the rising prices.
To meet this particular dissatisfac-
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tion which is growing amongst labour,
a cruel joke is sought to be played on
the working classes. Last month, a
labour conference was convened, and
we are told on all sides that un-
animous resolutions were adopted
with regard to the directives  that
should be given to the wage fixing
authorities. On my part, I feel a
little apprehensive about the . un-
animity, because, with regard to the
earlier fair wage committee’s report
also, there was unanimity, but despité
that unanimity, for the last seven or
eight years or more, there has® been
no possibility of really deciding a
fair wage. My allegation is that as
far as the unanimous recommenda-
tions which were so hopefully spoken
about by my colleague on my left
are concerned, there is no likelihood
of their implementation at all, be-
cause, if a subsistence wage could
not be prescribed on the basis of the
first fair wage committee’s report,
there is little likelihood, or no likeli-
hood whatsoever, of any wage being
prescribed on the basis of the re-
commendations of the labour con-
ference.

The House will know that with re-
gard to the fixation of a wage, 2
major portion or a major element of
it is the element ‘that goes to form®
a subsistence wage or the amount
that should ke prescribed for the

quantum of food. The Labour con-.

ference has suggested that an ade-
quate’ nutritional diet should be
prescribed on the basis of the recom-
mendations made by Mr. Aykroyd to
the Nutrition Advisory Committee.
Mr. Aykroyd has made three recom-
mendations. In 1937, he made a re-
commendation that the workers
should be allowed an improved diet,
not an adequate nutritional diet, but
an improved diet that will improve
on the nutritional value of the food
that . they were getting, by Some
minor adjustments of the type of food
that was being consumed. Subse-
quently, he récommended what he
called an adequate nutritional diet,
that is, adequate with regard to pro-
teins, fats, minerals, carbohydrates,
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and so on so forth, and optimal diet
which makes some allowance for the
possibilities of mal-assimiliation. On
an intelligent and honest working out
of a subsistence wage on the basis
of even the recommendations made
by Mr. Akyroyd in 1937, namely an
improved diet, assuming only one-
room tenements and assuming, again,
only clothing requirements of two
saris for the wife of the earner, the
total cost at 1956° prices works out
to about Rs. 110. If we work out the
wage on the basis of the unanimous
recommendations of the labour con-
ference in any important city like
Madras, Calcutta or Bombay, it will
work out to about Rs. 175.

Now, what I would like to know is
whether this Government, in making
these recommendations to the labour
conference and in making the labour
conference accept those recommenda-
tions, are really sincere about the
implémentation of the fair wage, or
whether it is another cruel -J0¥e that
is.sought to be practised on the work-
ing classes. I think there is an im-
portant loophole with regard to these
recommendations, and that is why, I

_believe, the employers so cynically

and callously accepted them. It
makes no  reference to the
most important point with regard
i. wage fixing, namely whether the
prices should be calculated at pre-
war prices or at current prices. Since
no mention has been made in the re-
commendations, if the wage fixing
authorities are to be allowed to be-
have as they have done in the past,
again, we shall have this sorry per-
formance of saying, yes, the workers
are entitled to fair wage at pre-war
prices, but they are not entitled to
a fair wage today. Thereforés, T would
like some clarification from Govern-
ment on this very important wage
policy = question, as to whether by
fair wage they mean a fair wage to-
day or an academic fair wage for. the
pre-war period.

Secondly, it is clear that even if
we apply the most conservative stand-
ards for the prescription of a fair
wage, the theory will be trotted out
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particular industry, and that will
always be to the detriment of the
worker

My humble submussion, therefore,
1s that these wage boards are gomng
to behave 1n exactly the same way
as the industrial tribunals have been
behaving 1n the last six or seven
years, and, therefore, if Government
are really serious and sincere m their
assurance that fair wage should be
prescribed, they will have to go back
to their earler intention, namely, of
framing a fair wages bill and enact-
ing that all orgamised industries
should pay fair wages TUnless that
assurance 1s forthcorung, these direc-
tives, these so-called directives to
the wage flxung authorities will only
be another phase of that masterly
mactivity m the matter of evolving a
cogent and coherent wage polic)

While I am on this wage question,
I would like also to touch on another
matter Though the standards may
be lower, it wall be much better to
accept that subsistence wages cor-
rectly computed at current prices
should be fixed, because that will be
a realistic wage policy It will only
mean perhaps an increase of 25 per
cent 1n the wages now bewng paid
But if you are gomng to have stand-
ards which are fine on paper, if it
will mean that the wage mmmmum so
computed will work out to Rs 175,
then, no wages will ever be fixed
atall on that basis Therefore,
I would appeal also to my
labour colleagues that rather fhan
aspire for something which will not
take" place, let usstick to the original
demand of labour, namely of a 25 per
cent increase in wages, which 13 a

ernment also can implement, provid-
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ed they accept a correct wage policy.

Then with regard to certain indus-
tries, as for instance, the oil industry,
1t will be difficult to appomnt wage
boards because there are different
types of workers In such cases, it
will not be possible to have wages
plescribed for different categories by
different wage boards, it will be pre-
ferable that issues relating to the oil
industry be referred to a National
Tribunal for the fixation of wages,
because i1t 13 an industry which is
quite capable of paymng fair wages, if
not a hving wage

‘With regard to the solution of major
industrial disputes, Government seems
to have a practice of having ten-year
plans for theiwr solution Let us take
the bank dispute For the dispute to
be finally settled, the period 15 ten
years The same performance holds
good with regard to revision of the
conditions of service of workmg jour-
nalists .As long ago as 1951, the Gov-~
ernment appownted a Press Commus-
sion It also reported on the condi-
tions of service to be made applicable
to working journalists It submtted its
report as far as wage recommendations
were concerned These recommend-
ations werc not accepted Instead of
that, a Wage Board was appomnted
That has given its decision But un-
fortunately the implementation 13 left
to State Governments As far as 1
tnow, In many of the States no
machinery has been set up for the 'm-
plementation of this, and, as in  the
case of the bank dispute, the employers
are resorting to every possible legal
device pot to implement this award

Now Government must make up its
mind whether 1t itself stands for the
mmplementation of the wage decimion
gwen by the Wage DBoard If it
makes up 1ts mind and makes a cate-
gorical statement that all attempts at
bypassing the decision through
Supreme Court procedure will only
become null and voud because Gov-
ernment 15 deterruned to implement
that decision, if necessary, by bring-
ing 1n switable leguslation, if on some
technical point, the Supreme Court
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should find that that particular deci-
sion 18 mvalid, then you will not have
this spectacle of the employers wast-
ing their money, their tume and that
of the employees unnecessarily mn all
this htigation A mumple statement
from Government would bring all
these disputes under control

Secondly, I would lhke to pomnt out
that the emphasis that was put by
Shr1 Divatia, Chaurman of the Wages
Board for Working Journalists, was
that it would not be possible for its
decision to be implemented unless
Government tock constant care and
action for its implementation It re-
peated the recommendation made by
the Press Commission earher and said
that wage fixation in the newspaper
industry depended also on the follow-
ing factors being fulfilled, namely,
price page schedule, telescoping rates
of government advertisements and
thewr fair distribution, statutory res-
triction on malpractices and cut-
throat competition, and above all the
appointment of a Standing Commuttee
for the implementation of the award

Therefore, it 18 useless to sumply say
that that decision should be imple-
mented by the newspaper industry,
unless Government also comes forward
with steps with regard to these
concurrent recommendations which
are necessanly tied up with the fixa-
tion of the wage So unless this is
done, you will have the same story
repeated as happened in the case of
tne bank dispute of long and mter-
minable disputes finally ending up 1n
a solution probably at the end of five
Years or so

With your permussion, I would ke
to make one more poiwnt, namely, the
discontent that has arisen with regard
to the implementation of the Em-
ployees’ State Insurance Scheme
A lot of discontent prevails in many
industrial centres largely because of
the delays in payment to workers It
also prevails in an acute form in in-
dustries where the benefity that
workers were deriving prior to the
implementation of this scheme were
better than what have been provided
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for in the Act itseif In such cases,
you have workers contributing towards
the Employees’ State Insurance
Scheme for getting less benefits than
they were getting before

Now, on an average, 3ay, 1n an
engmeering or textile industry,
workers are contributing
like 2 per cent of the wage whereas
the employers are contributing 1-1/4
per cent We have been told time
and agawn that Government wall notify
that the employers' contribution should
be raised to 3§ per cent. But as far as
I know, no such notification has been
1ssued

Agamn with regard to the guaran-
teeing of the old conditions of service
in cases where the employees used to
en)oy better facthties and amenities
in the matter of medical leave and
other medical beneflits, no attempt is
made by Government to prosecute
employers where such facihities are
withdrawn

There 1s the case of a particular
industry in Madras City The ESI
dispensary 1s situated insde the
factory and run by the company's own
doctors who are ESI doctors The
workers can go to that dispensary and
be treated as on duty But if the
workers happen to go to the ESI dis-
pensary situated outside the factory,
manned by doctors who are govern-
ment doctors, then no such facilities
are provided This kind of discri-
munatory treatment arises Also, if
the ESI doctor there issues a certifi-

cate, that 13 not accepted by the
employer, and workers suffer

The ESI Act was supposed to bring
some benefits to the workers But at
the moment, many of the workers feel
that 1t is more a curse than a blessing
I hope and trust that some steps will
be taken to remedy this stuation

dhri Mohiuddin  (Secunderabad)
One of the tests of a sound labour
policy followed by Government 1s that
the labour force should feel that they
they are m thewr respective field,
heipmg the national cause of develop~
ing the country, and as and when
productivity increases, their standard
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of living should also.go wup. It is
admitted on all sides that the standard
of living of labour is very low and
it must be raised. But the only source
from which higher wages can come
is increased productivity of labour.
The employers, who inherited the old
tradition of the British Empire as
employers, have, to a certain extent,
changed their attitude, and I hope
that this change of attitude will go
further in order that there may be
real co-operation between the
employer and employed for the in-
creased prosperity of the nation.

The point has been made and stres-
sed that the machinery for settlement
of disputes is tardy and when disputes
are settled either by conciliation or by
adjudication, their implementation is
evaded, and then there are intermi-
nable appeals to judicial -authorities,
from one court to another. This, of
course, is not desirable. The Labous
Ministers have been trying to see
that disputes are settled by wunder-
standing between the employer and
employed, and, as far as
adjudication by courts should be
avoided. I hope that this policy of
settlement of disputes by mutual un-
derstanding betwesn the Union on the
one hand and the employer on the
other will be more and more empha-
sised every day. On this point I
would like ta congratulate the Labour
Minister and' the Labour Ministry
that they have made quite a good
progress.

One important 8&cheme by which
labour will have a voice in the ad-
ministration of the industries is the
appointment of Councils of Manage-
ment. The last labour conference has
agreed on certain terms regarding the
appointment of Councils of Manage-
ment in selected units of industries,
both in the private as well as in the
Goevernment sector. For the last 19
to 20 years we have had the experi-
ment of ~“works committees” in
factories or in the shops. These works
committees have miserably failed. If
the proposed Council of Management
is to succeed, I think, it is desirable

possible, -

that the Council should have not only
certain advisory powers but also
certain administrative powers for
certain measures which are of very
close interest to the labour in the -
factory. I hope that these Councils
of Management will not be only glori-
fied works committees which have so
far miserably failed.

Another important thing in regard
to the-launching of these councils of
management is that there should be
unity among labour in the industrial
unit in which the council is introdu-
ced. Where there are more than one
union, the Council is ‘bound to fail. I

hope that the scheme will be intro-

duced orly in those units where the
union is strong and united.

At the present moment, there is a
wave of indiscipline all over the coun-
try. Under the eircumstances when
there is a wave of - discontent and
indiscipline, it is to be examined whe-
ther this is the proper time for in-
troducing a new scheme which is
likely to fail. This wave of indis-
cipline and discontent has a sort of
periodic resurgence. There was a
similar wave of discontent and in-
discipline in 1951-52 when the prices
were very high. It has recurred again
in 1956-57 when the prices are again
at a very high level. But the indis-
cipline now during this year has taken
a quite different course. There is
rowdyism, there is violence and, as
has been reported in the newspapers,
there have also been murderous
assaults. :

The leader of the opposition group
reférred to the events in Gua where

. there was a murderous assault . and

said that the Army has been sent
there who are searching the persons
in the streets and are depriving them
of any money they have in their
pockets. That is a very serious charge
which, I hope, the hon. Minister will
repudiate with all the force that he
can corfmand. When there is a murder
and when there is a breach of law
and order, the Governmient has to
take necessary action in order to
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restore law and order. I do not know
whether the Army has been sent, but
if the Army has been sent, it is right
that it should have been sent to
restore law and order there.

Another case in Jamshedpur was
also referred to. We read in the
newspaper that there was an assault
and exhibition of violence in which a
foreign expert was also unfortunately
involved. Whatever union was there
in that establishment, that union has
completely failed to keep discipline
amongst its followers, whether it was
a communist union or INTUC wunion.
The fact that violence did take place
goes against that particular wunion.
Unfortunately, it happens that when-
ever such violence takes place—I
am not referring to this particular
Jamshedpir case—whenever such vio-
lence takes place it is the Indian
Trade Union Congress that is ‘mostly
responsible. Unfortunately, that is the

" case.

Shri Nanda: Which Union?

Shri Mohiuddin: The communist
union.

-

Shri Narayanankutty Menon: Both
- are non-existent in India.

Shri Mohiuddin: The Labour Con-
ference has made unanimous recom-
mendations about discipline in indus-
try. We were told and we read in
the newspapers that the representa-
tives of labour of various groups and
the employers wunreservedly sub-
scribed to the recommendations made
-by the Conference. All the recom-
mendations are of importance’ but a
few of them are of very great im-
portance. They are that there should
be no violence, that there should be
no strike without notice and nego-
tiation and that there should be no
go slow policy. It has also been
agreed that the various units will
advertise and. publicise these agree-
ments among their own followers and
also through the Press and also that
1the fulfilment of the:e agreements is
essential for -the success of the Plan.
Now, we have already had a speech
from the Leader of the Opposition
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Group giving us threats of continuous
strikes if a particular demand or set
of demands was not immediately com-
plied with. This is a bad beginning
for the full implementation of the
agreement that has been made nearly
a month ago.

15 hrs.

Shri Narayanankutty Menon: The
hon, Member has read only half of
ths agreement. The other half re-
mains—the duties of the employers.

Mr. Deputy-Speaker: I will give an
opportunity for this side to fead the
second half. ;

Shri Mohiuddin: I am fully in -
agreement, with the hon. Member who
has interripted me. The agreement
has to be complied with by both the.
sides—employer and the employee
and also by the Government. But,
to begin with, to come forward in this
House and to give threats of conti-
nuous strikes if certain demands are
nét immediately complied with—this .
does not create the necessary atmos-
phere for the implementation of the
agreement which has been made—un-
reservedly, as was reported—by all
the parties. Experience has -been that
these agreements are made but as
soon as there is some temporary ad-
vantage to be gained by one indus-
trial .unit or a number of industrial
units, they do not hesitate to break
those agreements and they think that
the advantdges they gain is the sin
qua non for the success of their
movement in the country. The
Planning Commission and the Labour
Minister have emphasised that the
implementation of the agreements is
absolutely necessary and I hope that
some ways and means will be found
so that they may be implemented in
such a way that there is no cause for
any complaint from any party.

st To Fo 7@l (frarg) : sursAW
AR, a8 AR SaT § 9 wARE WK
ahmr ar fea @ A s wogd
F FTH FE ATAT AL T9 HAG B
e =T T W) we dax e
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Shri Nath Pal (Rajapur): Mr.

Speaker, it is a case of a very bad
Ministry led by a very, very good
Minister. It is a case of a man with
very noble intentions ignobly laid
down. I do not want to name any-
body. It would perhaps be fair not
to name anybody since I ghould give
them the benefit of doubt not to sus-
pect of whom I am not qute sure.
But the fact remains that the basic

planned,

[l

1)
it
]
|

3t
i
h
E

I
1
it
¥
5

collection, the collation and the dis-
semunation of news and information
is a very vital function. It cannot be
denied that by and large the journa-
st in this country has served his
nation very faithfully under any
adverse circumstances and very often
against great odds. The history of
journalism in this country is an in-
tegral pirt of the struggle of this
nation for freedom. Then comes
freedom, and these people ask for some
little justice, some fawrplay towards
them But what happens? The ques-
tion of theirs has been hanging fire
for more than ten years. In Nagpur,
in 1844, a conference of the Marathi
journalists which was attended by a
large number of journalists who re-
presented the ownership, came to this
conclusion that if they are to eke out
a normal living they should be given
at least Rs. 125 Subsequently in 1047
and 1948 there was an official enquiry
instituted in UP and Madhya Pradesh
Both the Commissions reached certain
conclusions. What happened? In no
case were those recommendations im-
plemented. .

Then comes the question of Press
Commission. After a long. long wall-
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/ :
ing and sustained demand, that Com-
mission enquired into the conditions
in which we tried to serve you and
discharge a very vital function of de-
mocracy. Why was not the first re-
commendation of those two official
Commissions implemented? Because,
then™ it was said that “the Press
Commission is coming and let us wait
for an all-India policy. in your case”.
Then comes the Press Commission.
What happens? What kind of dilatory
tactics are being resorted to by the
press barens of India! I will use my
words very carefully. One cannot
describe the press barons of India.
They are capitalistic and feudal in
their whole outlook. What does our
Government do to the cause of socia-
lism, if they do not try to see that
at least the agreements and stipula-

tions which were voluntarily and .

honourably entered into are imple-
mented, are adhered to end are carried
out? Nothing whatsoever is done in

Let us take the simple case, to
which already a reference has been
made in thjs House, the question as to
how' many hours these men should
work. It was then understood, it was
assured, it was again and again re-
iterated ‘whenever a representation

was made on their behalf, that not

only for those who work actually
on the promises of the press, but also
those who work for the agencies,
because the agency journalist is no less
a journalist than the one who works
in the press, in the house or on the
premises, it -will be provided that not
more than 144 hours should be put
up for four weeks. Now, very very
stealthily this' concession has been
taken away from them.

I saw, "Sir, during the hectic days
we had. proceeding the 8th August
what hard vigil they had to do.
Round the clock, these men did the
work, and for what? I think they
were trying to serve a national in-
terest. I am not holding a brief for
them, but equity demands, our pro-
fession of socialism demands, that we
should try to do justice to them.
Round the clock they were working

.
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to keep the nation informed and they
were not covered by these rules and

- regulations that not more than 144

hours of work are to be extorted from

them.
wf

There is the question of foreign
agencies.. They are rich enough an:d
well organised. Why not give this
concession to our young men Who
work in those agencies also? Most of
them are young men. No provident
fund and there is no question of
security. There are other provisions
which the wage board made. At that
time there was a demand and it was
provided that the Government should
fix interim wages. Nothing has been
done and the only thing that comes
out of all this long patient waiting
is the case pending before the Supreme
Court. This kind of,thing has got
to be stopped. The journalist has
been the watchdog of the society and
the only deal we have given him is
that he lives the life of an under
dog. We have got to see that we
give him a fair deal. I think that the
Labour Minister will use all his
,energy, his influence and his good
offices to see that what has been
given to him as a result of the long

' labour of the Press Commission and

the wage board is at least not denied
to him and is not taken away from

I him !

Let us now turn our attention to
the question of the railways. Rail-
ways have approximately 800,000
employees.

An Hon. Member: 11,00,000.

Shri Nath Pai: Let us not quarrel
about it now. What happens here?

- There are some of their basic demands.

Cannot something be done? I
know 8hri Jagjivan Ram bapu is a
very sensitive, a very responsive and
very responsible Minister and hé*will
not like any criticism that is unfair.
I shall try to see what I have to
submit is not unfair

In the first prace, are we veéry
serious about free trade unionism in
this country? If we are, we should
not allow our party political label to

' .
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[Shri Nath Pai]

decide our basie attitude towards trade
unionism. I{ does mot matter what
the secretary holds, because nfter all,
we have not prohibited any particu-
larism in the country. On the com-
trary, on the international plane, we
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a place in giving a fair deal for
those pepple for whom he was under-
going this labour, when he had the
Labour portfolio in his hand? I am
sorry that the tale is one of dis-
appointment, of frustration, for many
of the workers and many of those
who expected much from him when
he took over the Labour portfolio.
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fought, for the workers, That should
be the attitude.

I can go on, but I want to know
about the time at my disposal

craftsmanship, by thewr skill It is a
profession in which the lowest people
of India work. What do we do for
them, doubly because they are enga-
ged in a profession which requires
skill and they come from a commu-
nity which has béen {ll-treated and
exploited by the rest of us for ages
together? What are the wages which
they get? In a city like Kanpur they
are offered 7 annas.

An Hon, Member: 8 annas.
Shri Nath Pal: Why not appoint &

wage board for them? I Imow the
patent reply of the Governmant. ©f
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“ddnrse, have got efficiency in
service, 50 far as knowledge goes.
There is such a thing like provident
fund; there is some scheme for hous-
ing, for soclal ingome anfi so on. It is
an integrated whole. What happens
in & soclety which really claims to
be a welfare State? There security
is provided. They say in Britain
security is provided from the cradle
to the grave. Here the only security
to workers is that of the grave. I am
not indulging in poetry or in any kind
of exaggeration, but that is the only
security that the majority of the
workers have. The security which a
Welfare State is bound to assure to
him is-the security of employment,
security of tenure. But here in this
country the only security that is
offered to him is that of the grave.
In a Welfare State, his status as an
architect of the new society is recog-
nised.

In a Welfare Britain, the child born
to Mr. Jones is entitled to the same
bottle of orange juice and cod liver oil
as was delivered at the Buckingham
Palace when the Queen’s heir was
born to the Queen. But what happens
here? Does our child get any milk?
I think the bottle of milk is as remote
as the milky way itself, if not farther.

The housing problem has been re-
ferred to. What kind of housing pro-

The hon. Minister perhaps knows,
what housing can be for the worker.
The London County Council, which
can take pride in what it has achiev-
ed and the Vienna Council have pro-
vided flats which are better than what
the Reserve Bank have provided for
their cherished sons in Bombay, and
some other cities. This has been made
available not at exorbitant prices.
The price that a worker pays in a city
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Indis. What haz it to say in all these
matters? We have here another very
good witness. He is the Minister for

bring it? Did

¥
E
:
i

“As compared with January,
1957, the general index for the
month under review was higher
by 0'9 per cent”

I think the worker has stood by
this country very fairly, very loyally
and has discharged his function very
honourably not only in adding to
production when he went very often
hungry, but in many other ways: the
restraint, the sense of responsibility
and sacrifice which the worker recent-
ly made when we reached that agreed

-settlement over the question of Gov-

ernment employees that come under
the Confederation of Central em-
ployees. That was an example of his
restraint, of his sense of responsihi-
lity and of his patriotic sense. I hope
the Government will try to recipro-
cate 1t by implementing all the pro-
mises which were made both on the
floor of this House and during those
long protracted negotiations. /

I will be taking just a very amall
instance and then concluding by
making my concrete suggestions. In
a sochalistic society, what happens to
dividends and profits? May I read s
very small thing?
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[Shri Nath Pai]

“The index was higher by 9:7
per cent as compared to the level
a year ‘ago and by 29:5 per cent
as compared to the level in early

June 1955, when the wuptrend
started.”

v
That is about prices. It is not

denied that prices have risen. This
is.not wild talk of somebody who has
been spoiled by Owen’s or Marx’s
socialism. These are hard facts given
by trained economists of India.

\

‘What about the consumer price
index for the working classes? Here
is, again, the same Bulletin for July.

“The index was highed by 3-9
per cent as compared to the level
a year ago.”

Now, something about profits, 'a.;
interesting chapter. They have made
an analysis of 101 companies. It is
said:

“A study of the finances of 101
public limited joint stock com-
panies which closed their accounts
during the quarter ended June
1956 has shown that profits and
fixed capital formation were
substantially higher during that
accounting year compared to the
preceding year.”.

Here are the figures '

. “Dividends moved up from °

Rs. 4:8 crores to Rs. 5:4 crores
while retained profits showed a
hightr rate of iscrease from 2:1
crores to Rs. 3'0 crores.”

‘What does it mean? Forty-four per
cent.

I do not want to trouble this House
with more statistics. This shows that
one partner in the building of the
nation, capital, has been receiving
more than its adequate share. And
the friend from the Congress Party
who made a nice speech, apart from
the allegations about which I know
nothing, even he had to agree that the
workers had not been given a due
ghare,
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After having stated that, I want te
make a small reference to lack of
policy. There is this question, though
not directly concerning this Ministry,
it concerns the Home Ministry. The
Labour Minister should be the
guardian of all questions of labour,
conditions of labour, conditions of pay
and wages. There are 600 temporary
staff of the Government. There was a
regulation issued by the Government
on 17th March 1949 in which it was
stipulated that wherever there are
permanent vacancies, a quota will be
reserved for these unfortunate people
these quasi permanent people and
there is not one single instanee in
which the stipulation has been ful-
filled. 'Not one of them has been
made permanent. Some of them have
worked as long as 8 to 13 years. I
have the original regulation in my
hand from the Government circular.
They were promised. But, the
promise has not been carried out.
What can we do?

Even at this late hour, let us try to

. have a comprehensive policy. If we

do that, we may give a new look to
the trade union movement which may
usher in an era of co-operative trade
unionism. But, both sides must be
very honest. I think, by and large,
labour has been very very honest. I
do not want to make allegations when
I want to offer my hand of co-opera-
tion. One thing. Let there be no big
stick talk. You cannot go to labour
and ask him to co-operate with the
big stick in your hand : hullo, give me
your hand—with the big stick dang-
ling—I am your brother. Bills like
the Essential Services Bill vitiate the
atmosphere. They generate suspicion
and unnecessarily create bitberness
which is not likely to achieve any-
thing. There must be Service Conduct
Rules. Let us believe in one another.
Let us believe that we are dedicated
to the task of building. India and
nothing is going to deflect us. Omnce
we have this mutual faith, we do not
have to depend on such a legislation
which is derogatory to the honour of
our Constitution, which deprives the
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worker of his basic rights, which, in
a democratic socialist society, must
be having a pride of place. If that is
true, this kind of legislation must go
immediately and we must have the
necessary atmosphere,

The second condition is, we must
be very fair with regard to the re-
cognition of trade union rights. A
very personal experience I may tell
you. Before I proceeded for higher
studies abroad, I took great interest
in the trade union movement because
that was the policy' of the Congress
and we belonged to that party. Eleven
unions were formed in my little town
of Belgaum. Not one was recognised
in spite of the fact that in all these
unions every single individual had
joined. The report went that I am not

very reliable, even a leftist though

in the“Congress, not very reliable,
has dangerous things in his mind,
reads a lot of books on socialism. This
kind of thing must come to an end.

What we want is, first, we should
not talk with the big stick. Then, no
derogatory laws. Rights of {rade
unionism should be recognised in free
India. Secondly, in our dealings with
trade unions, we should be honest.
Unions like the All India Railway-
men’s Federation have got to be re-
cognised. We have got to be very
honest. We must give up the policy
of favourite unions. I know it will
hurt some. It may not be the general
pattern. Is it not a fact that the
Deputy Labour Minister goes to
Poona where labour is organised in a
particular way and tries to set up a
parallel union? What does it mean?
It creates irritation, it creates sus-
picion and the hands of even those
who want to work for co-operative
unionism are tied down because we
must stand up against this kind of
tactics, whosoever may indulge in it.
Lastly, a comprehensive policy of
wages, prices, profits and dividends.
That means, in short, the policy
towards labour must be integrated in
the general economic policy of the
country. 'As I once said, it is no use
trying to dig a well every time the
house is on fire. When there is trouble
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in some industry, you paich the
hole. That does not help. It is no-
use. The trouble remains. We should.
be bold to have a comprehensive-
policy of wages, prices and profits.

I have no time. It is granted even:
by such a paper as the Times that the
main trouble is soaring prices. Unless-
we do something boldly and imme-
diately, this will be the main malady..
If we do this and convince the worker-
that he is not a wage earner, but has.
got a place of honour in building new"
India, there will be none more readily”
to respond than he and the regponse:
will not come from his lips only, buts
from the innermost recesses of his:
heart.

st anfag mat : WS A TE@E F
TG M aq w TR AT TR AR
FaaET Srfge fn gATS TR wR
@] | FF W T T ARA |
AfeF aga o a9 QET FE it  fawan
W ysk o i W E 1 57
Wamaa’ragaaﬁ?ﬂaad’r '
X Fg G A 37 9 §F HE-

~ frag A RE

qAT AT T 7 Ao
¥ for fols & 12 7 fos fean
AfFT TTHE AR T N fH a-
Afaezg & faq St 31 SIS J9041 74 91
g T feametee 1€ ar sl I8 Ay are
4t ff e ag =R ot i featm Y
fawie X aFar av | A F A=A S
© Qg FAAT AR 9T qFRE T W A
sRAfegE $ qAurad 9 ¥g anwt &
£ feits #t w5 781 g AR IR
gaa famfar a@f &) @ sEsn
3N TIARE G FOAT ATATRE-
=T grir |
- SAfaeEs F a1 9 S 5 o
¥ geafad § SAda 7 g a8 HEar
F qH § AR 9 e qAW A w%
I 4 {5 gn STy i T STEa
g | W wEer agt ot Wi A -
ZR T T § TG qFAI §TEH
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[ sy wrifacwalt ] -
¥ garg wufrd ¥ §f wiwwe feawr
wvaT § | gAT argt O AW o7 AT
&, A a1 I ey AR
¥ W A Ay gAEAT § F g w
@ d AR 7Y O i

i argw § Arh awdT &
gg & fafed Wk gy fafrex
AN ardre i /few wifex 4 @
qT 9T T W wE

i fs g dffe ¥ TW@

T
oI Wy A Ay i SheT @ an
IR Ff T WA T Ow gw 9
& o 7 f 1 99 dgRafre
ratdgufasfend (& Qe
¥ fadt & o A7 978 7g T wPr @
fieIre N a0e § 2w A E 1 IW
AT AN g e B ¢ fe A
wfaet ® qw= A w7 g, | A
STEY g8 TF AW § | T I G g
g P a1 g 0 TR @ §, W R
TR N R W § W Ak | @
# Iy BY qER T FwAT {1 T
O RN T R AR
o Wi 33X o & ¢uT a4qY azaT )

!q'q'hﬂfrq*mﬂ!ﬁ@? | & F9EaAT .

g f o o} 3 for a1 et W
¥ foros fovay gy 39} I I A waAd
wgt ¥ e &7 & ft | A7 I Sl
® W 78 g a1, N s e ¥ Frew
¥ forg s1g & Wi frgiA ag Wy ot o
S oo A §, f6 T I el
F WY T ), W KT I KA
oY, I W W v, wﬁwq«-
T ST I T W § O 3 iy frer-
o %@ oY, Wi Y o el Y | W

T 5y lp‘nm.

T TF ThEw @ W T W W,
w W A S, AT ¥ T A W
it W Jra g ¥ arfew @
urft AT o OF sreraT § A
g8 T ot gT) W o ey
fir qog qur Y W wfgy | e AR
IR G GR T W A w1 radt £
IEH wAgT *1 R firar § 1€ o wig
g W iR Ay ofr aft wer @ ag
9T AR w1 A R wwr § 1 wgh
o7 FfRe 7 aY g8 v K Wi A
& wr § 1 3@ g & ogw g
w AW Tz 1, fe Aar wgw
arft g WK W o agw § WK
wahr oW ¥ Fw TR | 5% wY-
frez wr€ ot § o WO a0 ¥ gy
FoAT FIAT MY § | T G ¥ AT
AT IR T WYT F T Ay
IfaT qEaE §f 9% gw §
arEit | dfer ogr aw SAfeEne
1 are § 2 e § w8 few oo
THAT § | WTT FF T 0,000 THT
& W17 1U—Re FHT HfETE # A
& WX 3% FgA TG g O Ar-
BIEE HCAT & FE a0 &) $9 47 79
TEAT & | T I PR WY 7 @|fe-
arez A fawar war a1 Iaw faw fear
Ty § 1 T wa W e g e oagr
o Afww w2 firar o dfew fier geme
# o a1 39 9T @ Wy w7 wEw
P | T Y Y O I W Y
& i ot firsarrer, @ ST agt OR ST
# v 1q & Wi add A oy fe o
A wwr AT W TR AT R R wegfrer
wré, fafr mi€, o spEEd Eae
Wik, Y wegfree Wk WX wd
¥ vk afirer g ofte 1 a7 firer w2
Yiew & ww w o qe o 7o who
W ET 1T v ag O aw § o
IE® T8 W gwr, ¥ T W wowr
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feart wor @ Wit wEe ofr wiet
¥ whwe T R T g | fearee
imnpﬂnﬂiﬁ&mm
fo woaw & famer fie wirdy & var
e I fior R www F g &
Y mr ol ag fore o ey o Al
Gwafm ¢ W Rimee ¥ @
FOU wauTeT @F € o wR owgw
7 wify g o T & v g oy Forar o
& 1 % I wEEn e § fe ow
«T WY Arer A qurA g § /e
Igwr A qfeee @i & ) o e
¢ OF TiE oY foerer &Y welt § S
g ¥ uw & 9w § § e g R
& & vowr W o e o,
g Wy ot A & 1 o & A ) fore
AT 2w Y v weew ag gw e
w0 0Fo Fo o Hro wgr o Agr
off | Eh 0T A e iR o A o
[ 7 oy a7 7 W9 g A g e d
ore oo gz fowrw § fe
# wrgfaeY & aga T §, & / o
s g g fe & e off g
wepee ATk 9 § A}, wer A ol
arar g o wTr a@vr of a0
R ¥ o T e g Wik T ol
# vt g A o & . ww
g 1 WX R ¥ 1T tEw e
Wt =i oY ot § STy 9y e TR
ady 3 1 w9 R # wRpfel R
W & 9 Tl W, wER wa o
w v fom weiiffoes qrac st oy fry
o W% wHifee w0 faar Wik
e W uit Y W fer o e
TR R W Fag Y
et oY add & qrw W Ay & wey
#r wg 9T R ot dew & W&
W | WY IW AW oW g AW F
aq @ TR T ¥ aar e o fore-
oo ¥ oy Y ww TR Ty gy
x it ST O w7 AT WXw u

gRT 1 R W wft TR e e
O v o T W v Y Wik fw
frrfiw syt effeaw vl ¢ 1 s
firdt o gt & farers § et g wolt
ag ¥ gAwd § | I W A ol
wE a% §v @ § | 3w oA vk §
IR AR AT T
Lo N

it @0 Wo firaw uw : ww femew
qT e )

o srfax @ ;o o o X g
% 8T W & Wy amw vy @ g A
IFwr ft growt g wifge | e
gt ¥ fag &y § &t AR Aol
et Y Few fos oft 7t wor it
ar )

wilt 3 frlt 7 wrfedw o few
far & 1 7g &% § e w.fedfe Frpren
T 9T | FAE R T agr, 9T A waf
DIV R e gres e
i A sgeET arar g F qoet
T WA ¢ e o s b
] T | wm & 3w T @ @
£ I o o1 sfer sfge wifiper
T @ g & e e 5w vl af
#t frewr @ & WX g Tu vy B
g9 & | 9T X ww afee e #
W & T§ TR Ht Forwy ad & forere
sriarg soft o & o Dfagt
o ot @) Wit afagt 9
T8 wRETAT TR ¥ e o weoaf
et W qeEe % gy
w7 ¢

t—

mwuxmhnm-

the people aguinst being led away
by attempts to exploit their senti-

" ments and emotions.



[ wfex )]
Mpaw el d W Wl & e
ot v & ot e o st §
Wt gt aetde & ag vy § —
The 'Gpvernment also advise the
people not to fall victim to the
design of those who seek sectarian
or other benefits by whipping
up agitation.
R &1 v Wy
war § —
The Government of Kerala has
declared as illegal the strike in the
Government-owned rubber factory
at Trivandrum.

wW aeg ¥ wré e am ot el
wfgd | wnt YW wT g 0 e
® wyr & fie o gu o der o vy
it qielt | i Wik 1y G
qiwet wg & o fs Wit o
wf § oitx wgt q¢ gur dEwr Gw WY
o 3T | g R ol e W
aifearite & oy ged gésae F oY
A geft €, oY deR R §, Wn WY
wifig fie & 3 71 & | W Pt
it ff W W aw &
i oY iy TTE dTw A FTEIT W
e ¥ firer ofY § 39w wre @ ot S
XN R e fromar &)

ot g% Wik 3 s € e gew
ot gereforer wore Y BT wifgg 1 iR
g & W I R K far g
A ag wre o ek oft v awdt
fevmd..........

Shri Narayanankutty Menon: That
is a wrong statement. The Govern-
ment has not declared the sirike
illegal. The strike is automatically
illegal because the adjudication was

going on.

ot wrfux waht : & vt QU il Ty
sawmT ..., .
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Skri B. 8. Muxthy: A Danie! chme
judgment.

it erfaw oreft:... fs aw qrdiey
& v ¢ & rew el §) g weloe
? eyt g R R
ot i quarfedmm & frg 3fen g weir
e % e sgmes et g oY g el
7w § 1 ot wrk & w4 e it g
# oY grew et ff gl wfigg
wg *X &Y W § 1 wore e @ fedy
wrATEr e ¥ we §osic q@
T gt W wre & O v § o
& WX § i TaW gwr g el
q¥ft | s § weeiorer g wa §
a0 Iawr whwamar e & v
€ | W ke oF arc wg i  fs
®w e g, gl vk e
T R ATHY, TRE AT 6O W @
ww qETT W< faay o § oY v Ara-
it o vyt arer 47 oy v oY g
wmafes § 1 W ofr owdife § an
Fedt ff ot oY wg Y eww Y g
awft § 91X I W A W e
wifigq fir ag wad w et ¥, o wroel
¥ e o w2 | W W@ e R
gt A wifge wrow 9@ @ o
wiﬂwrumj-ﬁthm
dwd?
16 hrs.

ot agt T gfeew T s wmar
& o 3u% v f W wwodw W A
farw fisar may § 1 aTadE w1 oY qwde
& g W oy oy g 1 6 T amee
2 et Y e g e i v
W wit #7Y aner § 7wt wgfee
wnpft § fis wi’ ¥ fagae ¥ @t ay
we ot §, ol * v gt § i
Tvet worlt i wwer wwdt @ afer
fad waforg fis g svgfne srgerfondlr
» At A @ PR gfver €

to
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gt & gufes wft wed, Sy wrow,
Tt sl # sro oie I vt
#Yy groe, ug ot O o ofr &, ol
oy ww wot wifiedf ¥ ofi? fs og

oft v welt : s am F wert
# wrelt Rw wr o § 1 gl w1
o Gt o TR, . ...

Shri T, B. Vittal Roa: The Minister
is making an allegation that the Com-
munists are beating the workers, their
wives and children and s0 on. Let
him prove it with any document, if he
has got. He is most unfair and an

Minister,

i:rupomlil:‘la
oft srfue el : w2 Wk e Wit
N Q) o R & ww Al '@
wTww W e Wi
@ ¢ fis o7 0T A aTE A
a6 O &, W w3 A s o

-

2

2%
4

¢ gw ¥ W v fet fy v o

w1e o § st 3w g &t oy Rew
u %X oY wy wyt aw Srw gy P ww @Y
g § fe qw Ao {ff Faw dxr e
wT Frgt undt ff & 1 qg oY fset
* et o wrlt vl Rz oW
areft T & A w twar § @ qEw
¥ W T a7 Trw W Fgy o f At
& wire i W R s omer & 1 4y
& 7ff wg ¢ fo EX agt o e
&% 2w g g &, Tofat @ §
ot g W ww w® W deoww
@ ¥ Trd g ¥ Sifow ofr §
wc wmt ofr e @it | i At g
s T X e g gy few
o g7, yu T P wa fed
T fafasdy w1 s sqmEr g
s ¥ aoid o faxre v gr @
% dfer woarw § fs ot i
Y g WY o firelt

AT g F X q & g ol
o wigm g 5 gw oF feudenge
wdY aar ¥ &, fawr g g we fear
§, T g @@ a W wgd ¢ 6
fomdene s & saedww ¥ o
g< Y ® A so iy W I
sae ¥F gw Pl dae o ogd
T o = i fawr o, gk Qi
¥ gC A% < T Y et & e e
@ ¥ g WK A hewr vW &
g g g feuene whéw oY
geg ferar T WX Ayt a¢ hawr
¥ g g faafy ¥38@  wToRTRITN
¢, 9% due) ¥ eforwn fem w1 sk
I AT °T WA & Ay fpe ke
daaT ¥ | oW WY YT WW aed §
fie 7z W % g o, WX e
AT 9T W ¥ ane fex g e
#t 3% v oy, ww ddt v WO
e § 3t s o ¥ F wk wld
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[s#r wfieg wat)

o ¢ o vefeg wfee ¢
i T g W wh § 1

WME T MmN o
% fs wd gu woma £ aa i
e § I AR wew A §
oI agt & oY gw i § 9% fag
gu T grer §, & I e g
fe ag arw T & 1 ¥ AW T
wgm fs g § Y I qww
W oo FHo Ao g W
ﬁ{*ﬂﬁ'{iﬂitl
Shri 8. A. Dange: 1 never said that
there are no hospitals ;n Bombay or
Calcutta. I simply said that a deci-
sion to build a hospital: was taken m
the name of the Mahatma, Gandhi
Memonal Fund, and these hospitals are
not being built, I cannot be so ignor-

ant as to say that there are no hospi-
tals 1n Bombay. I know that,

it wfay ut : =g o TR
| weqe® § 1 A T 1 A" I §
fs o7 weamel & g a9 oY g8
Farzwrar #F ot § st o= & werATe
# Y AT 4G WX Loo Fo o
§ dxw wronea A wea gefed
€ | o T ¥ wd § Qe WA
FLg WY e Y Ao avo d 4@ WY wTEWIRTA
% fowd feq gu @ Wi 3T qwrdw
wd & fag ydwTer feqr o @ g )
g N wEeTTe § IR TR W,
IR I AT DI T § ) HTE-
o @ A F e § Wi Tae
ATHT TF TX F77 G107 §, I IR AT
g W e T § W gt
QersfrorormEs ¥ folEfe
0t owd § o gt o< A g ded g
& ¥ aw ow Wy § gu @ Wi agr Sawr
WH WIRT WY g7 WTHT fwTrg SO
g wofew avr ot §

Bhrl §. A. Dange: That is-borne ont

by your report itself. You resd that

insurance report.

NufeaN nfedzgr * T
oW g wgn § fis Sz o vy
# wrfe &re go wto wr foldfex
£ armeREmw §1 Gum AN
& ot It ow o Fotadfer & 1w
# «ff wawer fe o Iy femae
#t W oy § )

cHiEgw daed gt ey #
gt 7 Fars FTTaT | g FTHT i
W SE §, SR e e W
o g7 A I amr v @ Wfew
# | sfedr i forew e amt F
WA AT 97 I wrko o Te
Hro ¥ forEfesy wtyg 9 1

Shri S. A. Dange: In that agreement
there 15 no representative. The
agreement was signed by Mr. Jatin
Mitra and Shr1 K. P. Trpathi, and
we were not mn that agreement. It is
there on your record Ask your Secre-
tary.

off anfex Wt : 57 IFH SR
w1 fax vt e s fordaw
T4 o7 Sfer @ I 1T ATy AT
g g f5 e avmw ¥ foraefoa
e o FHA TFAX 7 | TA* A
e #t $1§ wr% @ 74y g€ & wafag
aat & #¢ wfafafe qo Nt qew
g 3w | WA IE R ¥ a-
Y &1 A gEr duar wray § O SEw
o F ofr TR o s A
naE T & wife g FvRY 6§
wWA | W IW FRE § W wf-
fafir e ar 1 ag a--tane &
e af o |

s Aty deamsadr WA F
ﬁmMQo ure e Qo e
» foiz v € 1
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., Ve & ¥ s { o o
o i, . wft wwdy o |few
€ R QR WY agarw W fe e

AN consisted of offcials
and educationists only.

Iq arx Ay Afware gom W IEF
ST Qo WTEo Fo Je dro¥ wy =
siwreery Y feame ot gfex @)
IaF g A wE @ 39K ourdo
"#te To o wr sfafaf A ar, wrés
o e go o w1 Sfafefe =f
w WX AR Ear ar W shifafe
aff a1 | TEd aw W S W
§ ¥ qu¥aT WA, 38R go wTe
&o Fo o ¥ wfafafa THo dto
mmimm“%mfr
A g § Wi Fored 39w w7 foial-
FaA 91 370 Qo wrfo o To o &
Fov 2fe &Y g o T g, og
T SR ¥ Ty feeTT WA g o

e woT & A & & wow @
firerad ¥t & fiF 00 FRT VT F
g1 amm ﬁ!!aawglaﬁ
W ¥ srie ge € WR fosedy
1% s wes s WY § adfew
tot U ¥ 1omA =g f6 add WAy
@ g aw dur A8 faman § 1w
Warh v W A dgfe
Aw @ v aga wrAd g
0 wiferw g § e qw ¥ v f &
WRET AT 5 ¥ [T W w0 e
a1 wfge | Foft A oF ST o a T
wmr & L W W T wd o
qwET A v § W TgE AR
wefy & 1 ST s el e F & W
o A gk @ O Sewr Pgfer AR ur
aw

w el Fw A ¥ F [ oy
N I7 T g sfew 7f § Wi
Wy W wifd fs T gT g s
L
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ww&m{ﬁﬂ
formelen 7@ waft | wwe ReC
fafrelt wr ot gfve ¥ Fosrmmw
sTht § 7 fosnirae oY gemr i
oty & fw g & gt fag
I wuw 3 Y W prew i €
S8hri B. 8. Murthy: Is there no res-
ponsibility on the part of the Labour
Ministry 1o see that right unions are
being given recongnition, whatever
may be the Ministry or others?

ot sfuw wa : dar ot W R
§ a1 wox w3 w7 Y § Fowd Fovw-
o v awd & | v Fosnrie
frrerar & o ot gt 3y anfgar feverae
ad
Shri Narayanankuity Menon: But
the Wage Board is not constituted by
the iemployers, and not the I. L. O.
Delegation also.

Wafrraft AT s @
gf ¥ fosrriem da & | qi®
AT { T e G F A
wiwie v ¥ fog womn g0 @
wifTie w1 g & 9w ag W @)
% 3wy sl g e IR xw am W
s famr | g witede a A £ 1
IuH g i A arfirer ST &

ot 9w gew * fos fear
QU ARz Ty ¥ WX K e
&% T A § | T e argw Y Qe
firelt <frr w7 T § oY & JEk A A
W T A W R g
w6 BT N 7Y Q W FR |

T TREeRY § s o
W ot § o AR F pnh g%
wifierer § fir ogh ow Y ¥ COTH ¥
¥157 §FT wifigy Wi st ¥ A T
& feray o wifge 1 4% ok s gt
o wot ey § ofte Wewsw & Qo #
wer & s g ag g ¥ e v §
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[ sfag reft]
HRT FL ALY G ghar | o o ey
Y 7 ATA &Y i Foww gar & v S
Y AT T, T1feT | Wy =T Rl
a7 fag #3799 €, 0w e
A &, g S TX HTLATE T4 | gART
T A qEs T & 1 7 fa 7 R
T 5 X § F=T AT TG

T T® ¥ & oo FET A1gar 9
fr fah QoS F ¥ Fr A8 @ |
ST & ¥ fomar so faewa #ar
AR § qg AT TEL FT Tt | oY fae-
AT B o qOST § o0 ¥ femwa @
AT § | T g A Awa< Aifga
faar FT TR w< @1 g saTeT wed
fawa o 2 wwa § 1 :

RELEASE OF A MEMBER '
’

Mr. Deputy-Speaker: I have to
inform the House that I have receiv-
ed the following letter dated 21st
August 1957, from the Deputy Super-
intendent of Police, Jaipur City:—

“Shri Harish Chandra Sharma,
Member, Lok Sabha, who was
arrested on the 16th August 1957,
under section 309 IP.C, for
having resorted to hunger strike
unto -death, as a protest against
the increase in tuition fees in
Rajasthan and lodged in Central
Jail, Jaipur; from the 16th to the °
20th August 1957, has been releas-
ed on the 20th August 1957, at
5 amM. under the orders of the
Government for dropping the
proceedings against him”.

Shri Naushir Bharucha (East
‘Khandesh): Why was there so much
delay in informing the House? Hg
was arrested on the 16th. The
. Magistrate should have sent a tele-
gram.

Mr. Deputy-Speaker: He has
weleased on the 20th,

been

!
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Shri Naushir Bharucha: He was
arrested on the 16th.

Mr. Deputy-Speaker: It is not
obligatory to send the information at
all. Therefore, if he has sent it, that
is over-caution. In fact, it was not

required to bel sent.

Shri Braj Raj Singh (Firozabad):
There is a mention made in the rules.
The relase must be intimated to the

House. .

Mr. Deputy-Speaker: No. The hon.
Member should not be so confident.

DEMANDS FOR GRANTS-—contd.

MmNISTRY OF LAROUR AND
EmpLOYMENT—COntd,

Shri Kuttikrishnan Nair (Kozhi-
kode): Mr. Deputy-Speaker, Sir, 1
rise to support the Demands under
discussion.

As far as fhe policy of the Govern-
ment is concerned, nobody can ques-
tion the correctness of their approach.
The Government have accepted the
principle of the right of workers to
participate in the management of
the Industry. The further step which
Government has to take is to see that
they have ownership also, and that
will be the only remedy to have
complete industrial peace. But today
our labour, as you know, is not very
well organised. About 60 per cent. of
labour in the rural areas is all un-
organised. Good Ilabour laws have
been passed, but workers except those
working the big factories or in indus-
trial centres have not been able to get
the full fruits of the laws that have
been passed.

Another aspect which I wish to,
place before Government is that too
much emphasis is given to the wage
and bonus question. Equal importance
has to be given to the amenities that
have to be allowed to the workers.
Like the Harijan welfare department,
unless a separate department is start-
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ed with Government aid to give
.amenities to the workers for a fixed
period of, say, ten or fifteen years, it
won't be possible to raise the econo-
mic standard of the workers. You
know that some ten years ago both
Harijan welfare and labour welfars
were combined in one department in
the State Governments. That was a
correct policy. We have to view the
difficulties of labourers on a par with
the social and economic difficulties of
the Harijans and other classes of
people amongst us.

You know that plantation and other
fabour are still labouring under very
many difficulties. Problems of hous-
ing and water supply are still exist.
ing in the plantation areas. The hon.
Deputy Minister has seen some of the
plantations in Kerala. I am sure he
has been convinced about the difficul-
ties in living conditions; water supply
and other amenities are practically
denied to the workers there.

There is an industrial housing
scheme. But many of the manage-
ments do not take advantage of the
scheme. On examination, you will
find that most of this money is spent
in the big cities while in the rural
areas no industrial management comes
forward to utilise any amenities
under this scheme. There must be a
machinery to compel them to utilise
this source for giving fuller amenities
to the labourers.

For the solution of disputes between

Reinstatement with back wages, even
i sllewed, will not be beneficial to
4he worker, because he will have
moﬁ.ln‘totnllbnckmdurlngthe

interim pericd. There must be
‘machinery in the case of retrench-
ment and suspension to give them
as in the case of wor-
'homrmmchoﬂthmh

provision for the payment of half
wages, The question as to retrench-
ment or dismissal has to be speedily
decided and till then they must be
given wages at least to live on.

I have also to submit that the idea
of bonus shares has also to be worked
out so that the workers may be
enabled to own shares in all these
concerns. Out of the bonus amounts
paid to them and out of the contri-
bution paid by the management, it
must be possible for them to own at
least within a period of 15 or 20 years
about one-third of the shares of these
concerns.

Coming to the affairs in Kerala I
have to state that in Kerala there is
no big industry. There are always
trade disputes there because the
industrial concerns there are of a
minor nature. Take, tiles, for instance.
In Kerala for about 7 months in the
year there is rain. Because some of
the industrialists have not put up
modern equipment for drying the
tiles, the workers are out of job for 2
or 3 months, even though it does not
come under seasonal industry. Gov-
ernment must find out a method by
which these industrialists are allow-
ed to utilise the financial aids for
having modern equipment in order to
prevent this interim discharge of
workers.

It is my duty now to appeal to this
Government to interfere in the affairs
of Kerala labour disputes. The
Kerala Government has neutralised
the police; they have also neutralised
the industrial machinery by which
the claims of the workers are to be
adjudicated upon. It is a fact that in
Kerala the majority of labour is
under l.NTUé and I have the
honour to belong to that. Whenever
a question arises where the IN.T.U.C,
has got the leadership or where the
INTUC. workers are more in num.
ber, they neutralise both the police
and the labour machinery so much so
a stalemate is created and the wor-
kers are demoralised and are compel-
led to withdraw their direct action
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[Shr1 Kuttikrishnan Nair]

and are made wvictims of punishment
by the management It mught be due
to the fact that the Kerala Govern-
ment want to curry the favour of the
mdustriahists They have changed
their pohcy with reference to the
wdustriahists 1n Kerala

People with good impulses—I refer
here to Shn A K Gopalan—belong-
Ing to the communist party stated
that some of these plantations have to
be acqured by Government But
somehow the party was afraid of
alienating the sympathies of the
richer classes in Kerala So that
policy was criticised and some of the
leaders even went to the extent of
saying that that was a wrong
announcement and that the people
outside the Cabinet had no business
to make such announcements What-
ever that 1s, wherever the INTUC
has a lead 1n the unions, the police 1s
neutralised and the government
machinery 1s neutralised and the wor-
kers do not get what they want They
are demorahsed and that is creating
a lot of heart-burning amongst the
labourers I would request the hon
Minister of Labour to visit that area
and ask the State Government to
abstain from such policy hereafter It
19 true they are tryming to strengthen
their party We¢ have no quarrels
with that But that should not in any
way prejudice the rnights of the
workers It 1s true that in some
places our workers are assaulted We
do not mind 1t, we can resist that as
we are larger in number and we are
not afraid of it But to sacrifice the
claxms of a worker merely because he
belongs to another political party 1s
wrong, and I have to appeal to this
Government to interfere in that mat-
ter

I would also appeal to the opposi-
tion leader and the Members of the
communist party here not to be mis-
guided by the affillation of the wor-
kers They have to understand that
the worker 13 more concerned with
his econoruc uplift rather than the
political denlogies, except persons
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I need not stress much on any othe
pont because many of the speaken
have spoken about other aspects o
the question I thank you for havin
given me thus opportumty

wY e (qeRmg-daa—

wgfen wifear)  SuTeme WS
# §a ¥ 9gW WO TGETE AT AEar
g fr wa A8 §imF F7 w=9 W
fer &

#F qreg W F R A Sean
T wrEar £ I aw Afa & @ o
I ATt & ) g T fw
[ T e I e wE R s
gs & g9 A afqm g€ & 7 aeE
gt & Wi 9T for fom far e qur
WA 97+ AT a7 ft 719 T g
wfe 37 @ I & g ge W el
@t AfT I § o9g - wE qie
& 2 | g7 9% 7A A Y FE TTE0AT,
FART ATTEFAT  AGI IR AW
FINAF 2 1

W 38 a1 AT g fr ooy
ferT 7% 7w &) ageat 2 1 99w q9Hadiy
g F1 %7 A & fAg ewa
q F WA G Y "I oW
Wt gw Y AW T WEAT FT H9T
T @ ¥ AR RuRE ¥ A w7
TIFAT I FT 9T FC W & |
aft ¥ e § w1
wwfr 7@ gf & afew o0 g
g1 & f 2 @l Wi g Ay W
HEANT TAI U AW ATT ATATR |

1% 3% ¢ v 30 & o woeTEr
*HATA § TAH AT WL BT FWT
g ¥ forl, % a7 AENT
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w3 ¥ fod 7w | oz oF ¥ sfraw
fer mn @1 1 3w "W @ feaf
9 WX urr A feafer & sww A
ATE WA AT 4T § 1 AW 9O ge]
% sfram it frgfier & & 1 @& @
A & w=T 7w o§ g ¥
W wr¢ aga wfes 7§ s &
afer 70 o s & @ W
P GEeq A Wi FIC@ a7 § Frar
¢ Wi ¥ g5 @ &1 qrar g 5 T
%o fead & W I T &1 o\
g e & I 5@ & 37%
q{ER A @ § AR T & I
@ freelt & foamr 59 WY frdt
afed 1 Aemarg e wE
ST A AT FTH FIH I g
& WY TR § AR wivgar
W@ S FAR § 9 7 7w AY
T Aifas wawn faeem wifeg
SR & wme wen g i gz @ @
ag AT &7 § fF Ao A A i
wivaT frga fear @ s fawr-
fat go? gaq  wreit W@ 39 9
faare g wHA g e g
fEas 1 «x agft vafafazs ofra
& W=7 W FRUGAT R ST M
mfmgirear gefi, 399 " w1 qA4
Sol F TARA W FHE TR dad
T 37 & Ffgew 3 fawiT Rk A
o far s 1 4 Ffwem w@
frafear 39 o7 3 & g

gz 9v aw A2 71 fam fe man
§ WA THE R 44 1%
*1 g1 9 FETE FI@TE AT g §
fe o a@ ¥ % €A TG @ AR
G F AR AR A TS IWW G
g1 9 A% & @Y wOW g, |-
fradedw wife, 97 8 aw q1g @AW
fed o Wfgd 1 W wEmw R
AU W« AR & sgfaAge ag

» awIET AR X gwww § 6
37 o ¥ 7 wred Peedfedr @, ¥
g FORTE a1 SeEiRNy
g MR agm i fs W a@ W
afgew a6i ¥ FE ot oF dw
W% g wifg@ o w7 ¥ o A
feedlvdr w1 3@ W37 & AW
uifas waeqT ) @ X A EQ
grawE @ guE W 39
0 7T A AW FAF

s AT WgRd A N weed
eI AFOGFRE .

“gad @ gufg &1 fror v d
T oA o REafan A E
frerag 0 wqfe #t o @@ § WX
aeg i afafw Nxmar wEg #
WA # @w w7 g fE o
aw wAE &y e = faed
w2 w1 frees ow AmT-
ad) gt &Y WR fRE ar R E
uq g N Afa & 9 Fweam
# wrar fafga @ AT gw = fau
F1 0 AWET ETWWE |

g mE § e dmw
FTATA FT OF AT AT WX ArETn
ar &q mr § Wi faar wEr Wl
gram 1 Wt g T g
Wi TR &1 gEA, @
Tt sEfvan @ gvarE AT FE
o nE Ho ¥ FAAfE N ggam,
Feggaa samarg S W
g oW i gwafin g &
wmal B T F@ & o oqer gan
§ o aw W gw A IEN
wfa & angr qgey §, IAEA W
& o § W TS A f e
gy e & fewwa wiwoaw-
ot g €Nl & W T e A awe
gt ofcfafr o afegears a &
a1 @ dW & fer & Fm Afew &
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[#r i)

g f g sw AR wgRT WK
WA IO @ & FAC T
¥ frax w2 s wifex g s =N
A G Eorg 1 @
awar g fr geame & agA I AR g
sfawrd aqr sifawr gra sHRfEr
¥ sfr S aff onar & 0 Ry A%
wfaae wagd a1 Ao § &7 e
2 fis, fag®™ 3, ¥ awl & % sorverd @Y
I W foraar s T fed i,
ag 78 fear | w0 W@ @@ AW
AT G g1, Ve a8 Sq7 g
feegz @1 o @ ag fafrm 39w
RN EIRFTFTHT R
gy aF =f1 Ao AR T g
¢ T 97 wARTTHR Ag grr WY
| AXITT F LY AT Wq77 47 A0iRq
f& 3% wraew 7 o} @ A & A
A I |

ny # 41E ¥ ge7 quA AW Fad
W IEA FEA AE WA AL
2 § dTBq FTTw AW nTEw T
g & oY ag ahna w1 fagg ¢
fe ga farar wra ot &1 = g
AT @fgT woge ¥ A g
w7 mar § oY & gy Ardy g wawar
§ 5 ¥ foq g™ § W g™t
o7l ¥ ¥ fg & g wia art
¥ AT H oF ot & gat A as gad
AR w7 IRE | AT LY X GOHIT
T A 39 8 W o @ W I
AT wfewa & ar? § I qEAre ¥
& Bfer sl Aty q geETc anT IR
514 & fd wrf afwr wo Wl aw
af ferar mv & 1 wifar sfegw &
TiwawTe Adm I kR F W
fore fest #Y § ag & wraw @A
g g
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“The Mimmum Wages Act, 1048
should be enforced in the first
mnstance n those areas where the
level of rural wages 1s found to be
relatively low Minimum  wages
should also be prescribed for wor-
kers engaged on farms above a
certain size

In the settlement of all newly
reclaimed lands after allowing
such areas as may be requred for
State farms preference should be
given to co-operatives consisting
of landless workers

A progressive social welfare
policy fo improve the {iving condi-
tions and social status of the agn-
cultural labour should be follow-
ed, 1n matters such as allotment of
residential sites 1n wvillages, supply
of drinking water, elc Beneficial
legislation such as that relating to
debt concihiation which at present
applies only to persons holdng
land should also be made appli-
cable under suitable conditions to
agricultural wodkels Restrictions
which still fetter the agricultural
labour 1n many parts of the
country should be removed,
wherever necessary, by legisla-
tion Vocational education and
training should also be encourag-
ed among the agricultural labour-
m "

# WY HATAT FT WA FIT A TE
fewifrat ) v g7 feamm
g ®IT 0w w71 wwar g fy A
wHifam T § wfus 28 1 Y 917 )
doy dav A sfeqw &Y g aw
sER NamarE R, & IgwT @
#ar g 3feT 30 frdem @ feag o &1
w797 v aedy wATeT fsar avAr wifed
WY AT THATE KT AT AHT § W Wy
g T faar 36 fsd o 3 WO
Yo Ay =t o wadfm wmfues
axeqr &7 gEred & fad wfer e
FErar WA Wigg | aoere myfafeow
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sl aqr Sefrge 7o ¥ e
gurh ¥t W fady s ¥

W § g WS wig qogd
Wt X e wgn g feelt,
o€, wower o ww a¥ ogd 7
SO T § w3 § g sHwrd s
& R % ag war g fe
Iq WX A g A w1 s
T W o & gu weRiy w1 srer
F&T WTgd € W e Tenfae e
W gftr w7 wigd & W S S
oY wiwfEt & woor deA =g
g & e o wd e Al %o
e f§ 37 ¥ sy € uef
Faeg § o fowed @ wic § Wy
T AWl W@ § W o A
qERY F ¥ 4o § iR Sy
WAEqT GHTT T W A g 59 ey
%Y g AT Wfgg | ® S FeEry
gt g fie g Ak et & Wiy
W WX Agadt €t e §, wd
wiord aref o o F W) wwy et A
a® a¥ wrehiaY Wi O weEd &
i vm st RE W oE W gfe
fafem o fafeed wwat agodr &
it wft & N qme few
TE IR 7T a3 FHAR ¥ Gw
¥ wiferer w7 § 1 g A 7 ga T
& fF uig wiarfal & & W
Wit & At ] sy swedr § WK
I ATER A w0 wQ § e o
20§ du; ¥ FT[AT ey @
o ATEEEA W oA f § fr o
T AR A g w6 A &
frg sfem s sqaeqr & o o

orgl aF foeem wmaw a1 g
fomm @=A Tt w1 areqE & o
T § AW qWAg 2T St R}
wad gE § U% aw o, i Arer
®T W T FT I QAT WWIT 5T 7@

< oy gafeer woiwr fear @t
X} Zo oft & 37 TRl A YT o
=W HAT AERT 7 AT e g o
& wwgar § fF ITHY w9 q@IW wOA
w awrd gfen fi® | o Wl
futE & 3 3= qx FommaraY & fns
fem § fe wad® ¥ IR aEeE
fed amdd o\X @ avg & T TRl
o ¥y g & s o) 99 wRey
# WIYWT gy R Tained ¥ aede
ot o W & 1 7 e g fe e
fomr et a1 gg & Fovar Wi
Tt W foeey feafir age e
¢ s Wk I g ¥ fod we
TG | EE WHEAT g §W 9T W
wHar § faw v g fe o
W FIETE, FRTET WX ST
T GWT S, §T aat & ST v @
¢ ow o% Wt A & o T 83
W FET WA AW g ¥ @i, 7
wgi aw sfea g ? )

weqarE! & o ATt Wil W
v @ & I W g ago wrwei
¢ W AR of 38 afiee gw foelf &
Taw &, Tard ¥ wEAOw W 99
¢, & 9 agf 9T = Wl A v
fis g weaTEl & W A W g
Trew A8 {1 WP SUTRT 6 W FAT
i e af &)
gl oy o ag T §

wogdl % AT ¥ TR W RE )
WY ST fewral #r Wi = & anfie
37 @i W pg agfoaa fae e
W A & aga ¥ o § ® I aff
ST WTRAT | 7 9 Y A, Wi g
ot 9.0 GHo o o dro It Feard
g A fis 2 A & anfr W) W
# faeare Toreft § 1 ¥ ag W g
wr ¥t Forrrmee wff fiear omaT | g
a3 e W A ) & wref sl



9449 Demands for Grants 22 AUGUST 1957 Demands for Grants 9430

[# uieFw]
off w1 v W fear W
fr a7% fag W g9 wifw w2

# it oft W o= & wmER
e § w0fE A Afy ag o @
ag o & O ¢ 1| ¥few & wg B
Ty Y oY Wy fowed § I W
% fagy =7 & = )

ft o Wo WAAT : IITEAH FEIEA,
W 9 S AOGEY W =T qgT 9 A
RiNfrmmNfurFe s
g1
& wft urd feht e fafaes
gRAN TR N aE R IGT Q@
a1 WX s TR g ot fE aw e
o Y aaT g W 1 9% gAa}
qR WEA gET | W g @ W
e W ¢ e gw T G R R
fir formar somer s wiferey 1 foar
T AogA I @R w1 o =g
WYX 9T FTEH g R 1 "G
X Aifa® a1 Aagd WK AR OF
3JTF D T AT A E )V WA A
AT A XTI EFT A W@
'3 W A gE 1% FO% S S afee
THGE TF GgAT I |
7 sy ¥ fafrex awe
ware ¥ g e ot el we i o

tudt PA wFEeE gt Iww g afw

el § F9X AR fFar

A FWGIT F TSR T FAT
wTaT & A wer o @ o5 oaw AW
Fr wfaw ofifeafa w=ir =8 &, ewme
MR AW W & @9 §oaAe
qHAYTy G ®Y wHETE & 8 |
£F A7 § qog] FAAEr & & 7T ag
aReTg 7w A weay 1 Ofew oW
arer & wren g fr o g o S U
e AT TR T, T

e ® i F 8 ar et Wi
MAP, o7 oy T N TE
wow JorC wTdt § fir @ fafreeT o
qifereft Y qERY ¥ T § | F Iy
i fad e A

oz avy wY & v gam e duadin
g & 1 Twadfg @ @
e IT AT F g (& o AT
sfFra d§ 71 & rofoar 7 #4
Al g X anfn o 7 fgea W
T W & | wgd & R
wr o 7 wegE w3 § 5 g o A€
THTT g9 F9TT ATEY § T Tt
gt fT ar gt S fafeeT @7 A
st gfram #Y € o Wi qoe ad
NN a8 AIFE BN | T SHTTH A
T & o Ao & wgma s 3 fad
A FeT AT 8, IERA q@T & fa@
@ T AT 8, HfEw o Sww o
F 99 AT & oY ¥gn € o oam
I OF TN L, v A Ay gEi &
IAAT ¢, 9HEGTT GAT FY ST
AT | AR @ &
TH & AT AN A9 @ 1 2% oF Tt
et ¢ f& gwadiz Qiear FTEE
a7 | ¥few T e & @t T
FoaT Fad, fed-m WY A
O, G GHA TEE ¥ GRS
Frw ¢ 3AAT i o qTae &,
AR NG F a9 9T A wgE @ TWH
et M am o g qafer & fe
T § AU F g w8 ofe
I AT A gTOE, A fiF AqC H A
FaR UF AW F T F@ § TET )
0 2 & o AT i AR AT R
T W1 &Y A KR T w0 T O
aft @Y wy war ¥ w3 fe wfe #
iy, wfeorg & oy, TEETY & oY AT
fret & o 2
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IR WEYEW : qgt wrwe W A m Hindi. Sfe7 Wy wIopEM g
ag wraw & faem CL U

it Wo wo wdi : B § 1 BT “sz_dﬁmmf;.uum:lmmtmmu

# Wy qg wgN W § fF sy

Mr. D - : , order.
miméﬁ %‘miﬁli eputy-Speaker: Order

Both can claim sofficient efficiency in

T st off T e 5w Wi v
F AR E R ST wwEd A A
% o A qogd et &1 ST
ST T 7y iy} o I et
ard ® s ¥ feee Rfees
T & 1 & g0 & AW F WY g
foear ¥ &1 Wk I @
e Y ST I § WA Qo AR
et @ @ w9 o W T
ot ® q%9 ¢ f& I afar gat
A, W1 &7 WY N ST %9 §
& & 30 ® = F 9T FT 9B |
TN AAFL I F AT HEAT ARl
2 1 g wiF fog da 2 ) Sfew I
LEr T AFrU, IFH AT AT /WA
IHE T F q@IU, AF TSI A
W T §FUQ AR AT I |
¥ WY FEA e g 1% W T8 My
f& gz 1 1 R IR §E T
T ITR AT g aART i T aw
fer g AT FUT F QA W E a7
AMIAT FEAY &, g A A &
it o9 gaTe €9 Q9T T 91
WTAT § AY 7oA % g0 2T & AT
A E | WA WA w@ary A 3|y
g fir Y2for fofte & art & a7 e
T 1 SEF A R qg Fer v
2

“The Commission may consider
demands for rchief of an interim

character and send reports there-
on”

Shri B. 8. Murthi: “May" has the

force of “shall” there
Shri 8. M. Baperjee: Thank you

very much. I know English grammar
to some extent, though I am speaking

Enghsh, 1 suppose.

o g0 o WAl : ¥@ Rfoy foelrs
¥ faq gar mer & qwT &1 7 fas
& € Fgar wwgan g e sa fafaee
Wt za® fax sifer &€ fis a7 fohs
fas | & wgar § fF qogd o oy @
ATERTE W, TOQ wEWTE
ITEATZ W6, W AY WRAT T F Ar
7{faw W & 71w FT Q@ § I
TR 4@ | WK W A
FIAAT F THA J@AT A & AT o
¥ T AAZA BT YT FTH F & (90
9T T aF A 6T §G wgra av fad
w wefm feirs ¥ faar s ar
ST f57 FEH F FG6 |

1A% g sfafageaa dfaad e
HATT AT 2 | § A A oY e
a frag fafrel & a6 foamr
e g | we fedn fafrelt &1
wrAr fafreex a7 & o9 @ O
A FfeE ar sfafaday sisac
TR ST # &Y 4% ag 2 & Fr g fedg
fafaedy #1 wrwem @ 1 w19 F Qo
Ffrgar 4 ol d 7 2o 5 =g anwd
sfsramgmiafmraged i fe
ag Frem fafredt o1 qvem & Wi O
72 Atz 7 fafeeamestaT & awar &
AT WX N § a9 9 1@ w7
& a4 % & www faar o 0
e F w3 & =
o frra & & 1 U R ded ¥
W atz W At wafwat w fee
fecarr a1 g Fafiree< argw ¥ e
¥ @Y ag v & fr = fear org o
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[ wo wo wieff]
o fedw fafreht wr wrr §, w9 framr
# gemiT ) v Ews § I ARy
gfrag &1 g § 1 A oft s
wfafedem wifsex & qm a1 o
¥ S & T omar § WK WK
ag Fedir fawa & wsew T R Y
R oY oF soadt & ot § ) fedw
fafredt ¥t B Tiferet o § Wk
I Mg @) awas N
. fafredt o mifendt & Sawr o
oy gfrprrelt g Ty e omde
™ w7 fafemgew @ @)
v gfaw Teew & fad o W@ §
wirewR Tz A wrfere s gaifar
Gidfmuormr o 7 W
grer farrer g favar omar § - aft
W I ¥ foed o § T 9w
w ¥ fafreedt & oo omr &,
oY Yl wmewd ¥ ¥\ & aw §, 9%
e o ara & 1 «fE wmgwr aw
€t ¥t fafreet ¢ W o & weRw
@ g fr ww ggt g qager & figa

LELR SR C Ll ol of £
g & ara € o g o fagY
e & 3 g e T ST | O ey
T €Y T T WTOr T T § | ey
gfreed] ¥ TR A fewra ¥ @aw
o 71 fora ol o 3 faer o wy
arar % qrdr dwre § 7f Wi ot o
o v @ifvw @ T § ) A
fafredy & wrer W e W W -
fafrefer w2w & wx WH v
w07 R, @ & wrent faene feemer §
fis & sy aga § ooy W WX AR
&7

IO F AR A gr o
T ATET F | VIR AAET X QW
firama vt forer & wgr mar § fir oy
o} g are W 3 § ofe awre
¥ X forr wr o e e
¢ 1 e off sfcfores dwre § oot
e A & Wiy § wfie ag vl aft
oy @t § 1 oY 39 o g dfew W
T WY ar T ot § o / wofr o
w W g W WY, fgwde o Wit
fewTeT STRAT § 1 1 TR tens w e
R qT wEaQ § W S gl ot
oY ®\T qg *gr ™ &1 6 =0 wre
Awlar gok OF @ 87 @ T & ge
|l wY fadf ) g & W W
gt Mg el s AR
TR 9w w6 s o e
WY g wax ¥ femr mam g,
A forer Tl i W g oy
@ &t dar wif@d @ R fea
w=T oF 7% 9av & gk ek
UITA e frel ¥ e aW W
afer o F Wy g, ag F wroer
AT T AETE LN forw gene @
fa %000 graT WHWITET B Frerer
iy & arge w3 fem | 9 Wl

34713
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o o e 0t o i guTd o
fafreft ¥ ag et & 2w ot ot o
aw & qugdd 7 wyr fe wifet o w0
© T 7 Tt 9T A =0 W Aw WY
w qumT ]W N Ay o ar o §
fier gt e wmge w T fagr T
¢ 1w oo § e o e ey g e
! o g ¥ Jwrr G | geR A

BT XX T | g e ffy

w Awfar e’ e @ W
w62 | & oY wge § e g
wzw fear ar wfed W W gar
fira o dga< g 1 oo & wgr
wr § fr oR B grreTgRe  owe-
fora &efr arrefy oY ag Fg1 o @
f& sm af el § oo
o &1 T X § & 2 T A R
€\ A & & wgar wear g fs o
dwfar & & &

16-54 hrs.

[Sarz C. R. PATTABHAI RaMax in the

Chair]
3 472 1Y T A UEATE | AG WA
DAt & 1 o et o womT AT ey
v dar § oW € w e e
¥ F7ed el § g oF A ¥ A S
wqAT W€ foq warT e § 1 A
wid wEEY WE § | OF ¥ ¥ TR

Demands for Grants 9456

W 59 % TR e o qeer @
i oyl WY Qo Qo gt ¢ iR oY
waegeAr A q@s

AT AT W g Wl 6
gaEgT A O FTR & A A9 wied
frg i & Tt wAR ¥ @ F W
frfreet aTEW & TCATRY ST WigeT
g fr og & fo ot fafirdy vl
g ¥ wFOT st § or Ad 1w
fafadt 1% Fwx § e Sivifeden
T8 & | TEwEe Ry w1 our
afiraey A SR BY wigw F wremaer
¥ g Wifgd ofe dwre &Y Y Wi
e BT Wt o oy, X A W,
Forr o & | GaT 1 ¥ & 7 fy v
fis s@aAERe 70 o & avw f
wreehr ¥fe z T vz ag W
gy @ WE | W S
oY g 7 TY €% I 1@ TN 0w
& FieflT o7 Fwar § )

o d 99 AW foeq ST o9
o &7 ARAT K | F 1w feemes A
g 1| ST ¥ T Sfor v vy wgEr
g1 ag A Tar g e @@ aw e ufes
1w w51 (EfeT wod s dar vl
# wite 5o wftw Saamew gar &, wivs
SreymA 9T § | @feT gt dw § oo
guToraT® T AT &Y e forar ot wr
ey ETOrATE STAEqT A § | R It
FaeTT e g 6 T g oY [
m{ﬂmwwﬂ'lﬂ'wm
w1 wre FET AE Trgan | Afe F g
Emmmmﬁﬁmnw
A gmam as e e frg, =
wTE MAECATAER | WY ST ZTER ¢
g €28 Y SqaedT F@ | T ®WI
ATy FHT WY W e &7 & 1 o
T Ze ¢ wEA w2l w ) feew §
7z ceiwe aff gr, 9w aw afer
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[q"]' Ho Ho awalf)

wes wog) T8 G, I T TrART-
ey w=3 T8 T aw T T § g
T fawew smrmEs T § e §
& & & & B o oF o € Frer
¥ fie 3wt s dar e\ § s
e A7 & woR Wy € el
®Y & & §, W qgw W g WA
# it awg aw ¥ i & e
&1 9T § 1 % o freew & faeget farems
o e e o
w i @t fed A @ w F T
wrg falas 3frm & T ofr
=g

WIS A qE @ § W FEd
ST & forg o1 A A7 ao T #r e
& o8 9§ 93 war g 1 & fafex
WEIET & W4AT &7 g & § wgar
Fv% WTewd & fan, 2redE a9 & A
qGT gUL A€ & ATEET & (AT qqw
T q@ {T A & fAU % qEw &
frmior 3

ag & feania &Y avy ot Y 7§
# | v T gE & A v feres
g &7 far & 1 AT fe @Yo #
T & A F T g & TR fm
R N S AR AT G E
& YTHY AT ATPAT § FF AT wog
fo dto & faers § | 9T F7 v
& forrt ot ey § 3 A ganar
T & Fr e w0 A R S A
sqT=qT T 76§ | AFhA 77 AR
& §1q Tt v § o frt & s
ST A T 4 el § e S
@A T aa g T Y,
oy 7Y & STl &) T AT 9 g g
fir 31 fr T W W @ qiewa
% §TY WAL AT HAT GEAT § | G
YOAT FART &1 A g § e gawt
TR A w2 v § WK & G F g
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oA A T w N g e
TR 3w & A Ffgrer a8t Ho o ¥
waferen & Wi wEy W B A
wgret §, EATRR §, SR W @ W
T ¢ X W At o & o fiford o

o Fagy & fag S e
wremfie & fag & e sraea fasrar
& | Swe ag wfirer o foar mar § 7%
g, fore #ft oft #r wR CvaTEw & wwar
&t & wEar § & IR Awgd A o
TATs AT E WiRw AT A waEw
oA &) oY A7 gu A oY o P g
Fa e w1, I9% g7 Afwd g i ver
HIEQ FT G & & )

WA § qA9 & A" 9 WA g )
TE AT W ¥ ATET A A9 ZHT ATEq
FFm e s e s e
f& arm & amwe F1 99T 7R T
fafaray @ aws W1 G §, FAfey
arcrfan 7t feafez 397 @c gt o <
geaisdfrawsiaGa? s
) TOF FITTAHE F AT T4
|1eAT 5 F1gY a3 7 1AW & garA
F1 TET AT T § I9T 7 41T @7
aw Frfoer &Y 1 Fatesr fear wefem
& S A WG T 9% TETAT 441 § FA4
FITS! 74T q91 AH1 W4T fq3a
A1 & | Gl F 79T W1 o A
feat & 1 o oY g FaT wmA wwr d
A g fFamm e @ g
q7T BT UF WAGL A @9 A &y
A T 7 § ST § WK 9 &g ¢
I : T F A AL A § A
A oww & F@E f I @+
ATHET T AT | | TR0 TNE A
a7 dfeq & qem wmgar g fF oW
A It wrerafemeft A & fear aran
& ST I gea 7 3 w9y gy fear amn
& e weolt & g Y g g
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Y AN FY gEEr a9 ® oy o
fear wmam §, w0 I AIAH FA ®
forg o foar T & 1 @ AT A
e g 6 1w 7 wmver s aaeems
* F g QT WY

W R F ¥aAr § wgar wgan g fw
ot g & 7 faw § 37 o wft W@y
o § A= w7 Wi ST e § @
FT WA ®L | WAL WA q@y oy 6
wmawr wegd & sfr Afy e @ @
AAGA F FMIGHA SR sarey frem
X 3 3w % fawior & ggras g | w10
saFdr gE tT § WX g gewr gf
Y £Z &, TAT ¥ FT K /I AAY
AT HATE |

sant st mf  (fawremanz)
wafa ®HERT , § WIT T HEEIL
ar wgdt g fr WA e T @
waav g faar

# amdArg AT {1 oA A
meaifET #Y T weyETE #WT wTEel
g swm am i far 1 g7 A faan
g1
11 hrs.

q A FG AT A€ 77 HAT F AW
7 w€r o€ & w7 faq 51 are arv
7T WTE A I T FT AT
sraf g & mwA g R e
Fa7 fafaezs grEa ofr 34t 97 sovaT
T T §  WET 97 ST g gt
§ wgr A sAN Grem gemd WX
o T WY AT A% TRA§, A I WIT
gHTIT IEAT WA AN IR0 E 1 ST
AW &1 HWIT AT F7 ARG FEF &,
AT WA AT FT AT AR AATE |
SIS W WY RPA T Id § WX
W #F i Afgamy a7 §x
WY T OO A FTATE | qGT 9T
N F q T TR s AR E )

A Y X & fot awlk g X R
¥ AT ¥ w9 TgE W wQ 9qQ
& ST TR O GreT TV Ty § )
o dT feg w) wgy §, Faw T
FgTE I AL W FWE, T
Fhmar qaT Y g | g W A
Hav faearan § Afew gw ey § froam
qawT St f§ =0, 8o wHET § W AT
oI unT 3 I § W 99 ¥ 9
AETR & AT § AW wgd A
qGT AT Lo ~—0Y¥ WAL TAF FT
wiv gt oary fFarorarg ) aAwat
g o wre aos fea F 39 st so
T Lo T qaF ¥ fag  guadt
¢ aftm o wwm & am
a7 91 #EA) qeAT § fE g gz Ay
A g Aifer v fam gr 3 w1
grr aifgd aw A& @A 1 ooy
QArfT FHET F4E 1T F ArT FoAT
§ olvm 7 M g ¥ AR A §
M7 T AT FTHIATE | qE
It AW W7 AT A A g
wart & T § Afva F qgm
Tt 7 &7 so WX Lo Fwd e
afaer 7wy Wt fF A & qr
w7 fam &t f7ogreT o o g
Fag arer WA FTE? @@ A
FT7 A7 ATF a N § g€ fow F A
AT g FEAm Lo—{¥ FEET Ay
FT &M@ § &7 AT & =0 AT Lo
St Anft & AT w1y FeRT WiEgd
o g ¥ Ifsr W IMH R Aam
g 7fea, 7o AR &€ oATH A WT
FE T UTOR TIEIH F Tww [ AT
g1 WTAAEEIANT A T ATA
fs @t F 9 1 w4 faawr ==
fear arr fgg 91 Ia S Ay
fear TATE WYX W I FT AT A€
ayfr WY WA § 1 ¥g AR
@ wifet weT f5r & s o
& ¥ W ¥ WY R A gy
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[, et &)

fedfer §1 oy wa ¥
wear wigh § e & faorere g ww fag
7 e AT AT FA NI AR
AT wg § 6w wT Aw xw ww
§1 o wwEe weAr w1 faer far
£ AT ¥ Foa Rt F F
W § W g Tm e
0 wredt w1 @ W O war
O W ET Ay W A Wi e
T ®E @ S AT qY ag vt
q W we frEr ) 3w At Tar
TR W § )

wft gt ©F ArE N WX o
T f6y A & e Al
fandt § dfe & 37 & Wi v «
xmarT aER e v A W ¢ w0y

g WfE smIFAY ar @ i,
o7 fF a7 81 A g WT SrAT wnfyg
9T | ST AT § AT FT IS B FT
CACTE A

WA YR § wife §
W W gy faear @ s R W
wag o W Y v ¢ o) A e
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& Y v fs wn A O " o
g, Ao w1 A A qrw agE ww g
¥ §OFTC & o WX Wt AgeT o
o 999 WA W i & awf
AT T FIET AT AT WY Y WS
feerr ST § i g g T W
arr wifgd fs waf s st ok g
ST FT ET AT A WeWTET W
wgaer faar qr o s I wORY W
g Al wTw § W gORT WY
T wTiaw waewy IWa & & fad
afa wxw FeET Wifgd | % AR
e w1 Sna N W s gfe-
o T g il | v ag v
q¢ faaw g e wre €F) wiel & 7@ tw
@ & W urlt ow e T fed ga
& | T T @ W Wy <Y e
e FCRF |

sit faevar widk & w19 F dxw a4
# oft g Wit 49 wg gl gt
T TEAT g WY 3wr & 1 F ey
T ®Y Jwwc efr ot Wi oy ofr
¥ wgdht o f o of Afed w1 ) T
§ 3% wT oW @ A e of wedr
& fis ¥ e & wit W g Wfg@,
it 81X ¥ Wfgd Wik afz g faw-
fadT 7 w1 oY faomw @A AR #
qg ¥ WH ¥ A1q | q@ Aty F
qard T | GTEE @9 & § gw A
o aeEr 220 W g g | e ®
g W Aqrat T A g fw
e faver fisd ag war < smTewaT ¥
s ¥ WX feafa st amgmaan)

TR dfee Ry W W
¥ & TEW FOW & I w1 foaT §
ant fe fomr ooy & @ & 1 Al
e, 75 WX 97 & A/ AR e
gt 7 fawan, W@ Wy I
afy forwedt WX war wrelt Y e
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Sar ar SEwT farm @ ST § Hi)
farmr @Y A1 A I JAFE FAT WL
IYT FF AT FeaT & 1 910 &
Tt T AT FH ) ATALCE A E |
FASE AHT AR 3T | 0¥ § et
+ foF fewmr f6T ar o € X o
wEEd wWT a0 & qifew § | g
FI gEU & WG AT GILT AT g HY
iE W FET A W q@ R
T A FER JANT 9 T F TG
f& 7 s w F far e arfs 3
AT I AT T o4 BT WO
GO FT T | I AT AET § G
TEA AT WY oTaREE AT ATH
FT FAT AT | AT HATAT FT TSI
AT J AR AT ATET F g9 A g
YT ITHT Y g T A &, 9T &
g fecdt fafree oft aga =g e #
[T A9 7 Iga fam=edy § AR ITW
A & fod ot frar g Al F
=gt fF 3 e foerd 9@ #i @m
gfagey A9gd A gEa@ H Aga%

ool

w9q faega @F O fear g
g few & wrodr  aaamET =edr g
FRIATATA AN N @15, 5
T F vy R 59w § 1) 9w
T O @ I @ §, T H IR
9T FI dr N § a7 A FE T
g |

T §a8 oAt fF A uw A
7 form fear gaw aifed o & ST
g4 FT @R FW § AR A7 q6
TR FY a7 § | AfHT AIHT Fg @
=1fgd fF o o7 uaEw G ° g
Y AT FT Q@ G, Sed HF OIS 7
&I TET 7G) g, I8 T 9 THE H7
TFe B | TOEr S o
ety @ Sfaa sgEear s
Arfed A% Gar 7 e =ifed f @7
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ofeae g1aT & a9 & H1T STH EiEAT-
Fareg 7 G & €, T T A ST
FT AT FTIHRT TGS AT AT =LA |

A FAE & e ¥ sEr
st safe 3fm gifeer F<ar & Set
Y O EEeE d@< § w0 ST
aifsw & 78 @ S 9g dar arfe
FC 98T &, A0 TT 7 39 ag A7
qrereat ErF & |

# et g o gAr SEY oed
g Ty & WX 3 A9gl &7 fgg aea
g ok s gufa & fod e W
TR IS § HR AT ST iy
F FAEET AR AWGU FT I g
FT WY Sga< § AR gH T X W@ §
AT ¥ 7T TR g TET FEAT AEA
& g Fax o <far fagre fax e
fary et fed W ag R 9 if-
fermr de<fae =& g =nfgw, Tw-
Afqs @Td ded @ W # aer
T e AR A g W AW
TS WX AT AT F FTaHain
& au g9 =1fed | fow o ¥ wA
ik afadwr ¥ fod g awmar a1
I T & AT 5@ fad Wy Fr aav
afsx & a8 Neifera & T T
HEX &1 9% | 9T &7 SRy

" gafex areEt @ S | AT g9

grm @Y wifa WX Fars § F19 g
QWK A § fFoaw ar i mmer
& e A ey el Qe
A 1 T e & 9= 0 7 g\
GRIT QY T AT} BT WY aga W v
HT AT ITHT AT FTL DT | AW
& faar & o famy F Y faamg &Y st
ag A ®Y § FgAT A0fed | F gHHAA
g for s A gaT AW F A A
WA A HGHT AT FT FH qGD
g ¥ ¥ T & A |
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M To do wmam (eisT) ¢
guafa off, srsr feq W 7o @wE
qT 51 g€ 8 | o THo & o Fo Yo
HIX Qo HTo o Fo HYo AT &l
F Y T =TT e & 9T @ |

ot Ay mif : ferg wogR AWETEL
T 7w e @

! To o = g, fgm Ao
T AT A o AR e @ ) fe
TG Gl 7 GATY WTEd GCHIL $1 5|
Mfq F FworaeT gak wogd # TG
T g § | F% SWwe g g%
& WX A9EY e AW aer § | S
[T FAATHI B g AT § 1 e
qeq A Wt wmar w3, afew i
e R S S Afq 4Y 98 B gS WK
G+ HUAl § dgd X W F H0
" o Gdo o uo dYo 7 vux fawg
AT HEAT T | A ETRerA

AT ST FATR HAT 5§47 §
9 A9 & A g4 Aar & 1 ey o
Aif F w@e @ F w7 A€ET ;]
SR o a8 e & g, o Sfaw
fear & 1 afew s71 T wDE AR
& AT A TS gETA AT AR I
HE@TL & 99 Aifq oFeqT Tgf & ary
T | 59 FTIO HOGA FT qOEATT SAAT
g3 8 9T g M § agd W W §
TR R W F FO7 I997 FfmTe-
ST graT § | wifewl & w@ § Aegad

¥ afa afy 2 ofcrds g &,

WX & Y we" & agar Jngan g o adr
I T IANT F AT 1 S I
Fr ifq Saafa s € 9 sra
nfFd woA § 1 & AT ommw
fraifca &1 & SO%  #ER AoigR &7
T @t faemr =nfg@ Saem @nr
e frer w1 €

gEsEr AT & o w o
39 9IS I AR S9N w9 fawr-
il ot &1 | oo 3w F Y AT AT A
g3 T g@T HIX FET qER &
faameel F s R T R E ) S

FATES(E T AT QUT 9F FT /I(AF TG

2 foe 5w a1 FY fawrfal & sow
i @i B @1 | At wEw & T
FgAT Aear § 6w g ifa |
TS & AEY GO A wifET & FY
&R 0L ‘

@A duEdly AeET gwE 9
FEN & | 39 AT R AT A9EL
HEEAT ¥ U FW I OART W §
afea woigR ¥ fod SogEa Aww @l
&9 91 @I &, &1 & Sy mer g
wifa & ag watfraa 72 &1 a1 W & |

H oA q AT § | e
# o FT @ g AL AT FY Gl
WY 1 3T g AT "egg e
21 IEH! 3| FET § | A WS & 7
Fgm argar g fraemd dfwd
fears wfed a1 5 sreag Hifa & Fraw
gl & o g 7 fafm a9
Qaz # AEE Sifad w5 fEET €
gl O A YR A AL E |

B Qome J|y Ffeeax #wT
IR FASTHT F 97 | AT S AT AT
faar mar & S oA F1 HET I
T@T & W WY 3@ [ ored F30
IR ARYL Fgl |
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wf wifiw 3% § oY T Wi @R
aw wugd W etk gf ol A ¥
¢, A W awr o ;i daw gfz
T @ T | ST T TR il e
gt W Fwrw A

& & Ftely sy ol oY § wmw
¥ @iy frdz wTT wvgar g 5 oo
o @ g A e A #
At wrad Svom ¥ § Aogd A I
@ g, A W gE g @ Wi
59 gwa & W€ quic AgY gwr ar ¥
oY oY gEd ey Ao § SEE @
R CECE L E

WIF A FATT FER AAZL [T
Qﬂ%‘ q»lﬂ‘foﬂ‘o{o{ﬂuglﬂ'fgﬂ
AIFL AT §, ITHT I, ¥ WA &
w19 ¥ Aga g, g e §
I wefas fea fafe & s -
Hifaw feg & AT & § 7O A
I, AT T @ & W AT -
fag W & wgr, £ HwFgQ ® WL FT
W & | ITH T ArE wre Afy F FTO0T
WA qgA § WO AW EA § | W
urfe UFo T Fo HYo ¥4 FTHEY T2
HIZX AN & | forawy wrfe vHo Wl
% o wrear freft g€ & 1 o9 AR
W qw gm? S owwrdr @ wfeE
g Aw g g fyerar 1| A wfa-
fafac 7€ faemr | g fadeft g +
q"“ﬂftiﬂl‘fotﬂnﬁ'q{o;ﬂ'oﬁi’f{
® AT WA Ay vgT 3 fs ag
g o SR A g | FIE A A
ot s wrfo ue Yo go 7 o ¥ famw
& T %A1 Wrear g 6 & wraw s
¥ ¥ N WHE qER FT E W
aE B AT o I gfee § o
RO FIW & | IA% G & aw e )
o gw Qar ady s & 1 aw fgar aT
T o & 1 7 awg & fe g foww
wrri
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% a% uTw ¥ My 3g AFA AEA
gfrdur fis et o ¥ of ama ad
e § wy & fis gard Ffi sy
#Y ot ww A & sed oftwTor war
arfed Wi wmar ww A w1 e
WS TN N wOeT fgg 1afx
qaT gwT aY g faaet off wwem gt
aTHA 33 w4 QAT &, ITHT ATHAT F
W W ST A% § 19 g §T
& |

# g wRw @ swar fw
BT St Ay Aifr @ § S 8 avy
& WY UFI FY AT ¥ 9T G g, IAN
femm &1 T9R R AF § a9 anet
) AT g W §% § | afeT
S wfqar § IAHY A gL FET SR
wien §, WA @ & A AT |

Mr Chairman. 1 believe the hon.
Minister 1v speaking tomorrow

Shri Nanda: I can start now

Sardar A. S. Saigal (Janjgir) At
530 we have to disperse The hon.
Minister may speak tomorrow

Shri T. B. Vittal Rao: One more
speaker may be accommodated

Mr. Chairman: We have goi nearly
40 minutes more 1 feel bound by the
announcement of the Speakel this
morning that we will go on till 6
O’clock, and 1 believe Mimister want-

ed an hour

Shri Harish Chandra Mathur (Pal1):
Let us disperse at 5 30

Mr, Chairman: In any event Shii-
mat1 Sahodrabai will speak now

e agmrr ar€ (AT
wygfea wfaar ) - sl @R,
wrr 7z ¥ fav &% arw #y A R
fir wTo AR A §T ST T fa
2 1 v s forg & oowy e 2§
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[sitaf: sghea ari]

forelt wie dfgeht e &
@ Ty aagd % fag W sfew
gfrert ¥ sqean fieg o o et
s gl fafewe feg o oY g
arr A A g Hfe gt g
# ot & aT #1r wTT AT wEgT &,
Y FEwery & qv e ww A
|fagc g &, 37w Ifew dew fag
AR Y 7 e & A A ) TR AR
# it & gu w0 Ty W R, ww A A
wrelt | Sfe et ot wfigdt @ S
F AT F WM FErd T oY B
IweY 4t g Ferar omen & S gw s
® THTC WY O At gr § ) o9 Ay
¥ g & 78 T @ B wiY #
w1 FE IS Ty ¥ g dar s
2T A fs T S AEd A
& SuwY 3t ¢ Fafesa £ o @ 1w
£ S0 Y S { worgd Ay et 0
o I &7 Fogd et & o IR
TEQ A S ST S § fa a1 advon
3z T & fr & O Fradr o
WX I 9 FTH F & g worg @
frert & 1w oY fegrr &ir & & wga
QA 8 ¥ § WY 9w 3 R 9%
orr £ @) g ¥ T fawraa wAT &
X 27 & fiF 27w R g g
g ara smag dar g
g ¥ a7 TN wgRg ¥ A 0y
s & e et SE amar ang B
& #7 F1H FA IS F, FHIFG ¥
19 S TAGT B FI{ &, Iy Ifer
gl & o g R I wagd A
¢ Fafierey e & ol snfige 1 ot e
ot O Fgh g ® e 8 o
gy g # A fawr awelt § 1 WY
FTERETC W IR gl w9
¥ &% i g, veh wg oy § f5 T
wodY e T Ot § fe & &y T
Qurtar A oA S wagd R
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% | & ol wfos mgr @ e )
W aet | srder st g e )b F
firart & arg w17 FC T TG §
ferg & Trar W wfigarel & ford o
&ar T wagd A ax ey Wt
& w1 fored fis wTereTY W7 A W
¥ g& W7 F S A W e wEd §
T ¥ qang F ¥y

17 25 hrs.
[{Mr SrEAKIR in the Chair]

@R & w7 w0 06 o farear &0
g XN wreEawrd w1 w07 § g T AR
AN TN | AT WEE SO R
T § ) caet Ao g frv g e
AL AT IR G QT | 5 AR
N 7 Oz B 9T F7 AATINE
@ o I fgy | faE T § WA
& W) qgd F T A1 @ § I
T T AN A W F AT AT RO
& WY Ay g Ay wY ore fear &
T § | 9 T G IRV GE-HE
gET W7 A & KA F fors Wi fq
7 7wy g | ofz 70 QY w1 AW
7 AR G BE RI AN
AT FTAS @A & fag SRATE
Y e ggd ® acs A QEW 10
gt 8 wgA w1 wry Aft frew §
At & wEd w5 aE Wr wrT § 1 A
g (67T T & 1% § AT g WA
&7 & Wi wgt & s ag $a1 TOIFAH
& fis morge ot g A fwrd 0@
arer & gy AN W ATE qAT W
§ s dgt & vanr d wwdg T
e W WYeT sTA AT WEY
@AY § W STERET &N SO
v § i ST wEA R I
FO O o1 T AW W A 1
I qugQ & frg & wgat § e oo
iyt ey P e R, forwd e &
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w@ﬂmﬂaﬂmmi‘rlﬂt
7 A

g A7 g AT aram w1
X & @ o O wfws ady sy
wigdt g
Myr. Speaker: Is the Minister wil-
ling to start now
Shri Nanda: If you so desire

Shri T. B. Vittal Rao: He can
begin afresh tomorrow

Mr. Speaker: We are gomng on
extending the time I do not know
whether we shall have to sit even
after the 13th September The Min-
1ster may speak tomorrow

Shri Nanda: As you please

Mr. Speaker: I shall call the Min
1ster, and he may rise in his seat, lest
any other persons should offer them-
selves to speak tomorrow The hon
Minster

Shrl Nanda: The discussion in the
House on the Labour Mimstry’s
Demands for Grants has covered a
wide range of topics, some of them of
somewhat general interest, and some
other matters of detail or ques
tions of a sectional or local character
Owmng to the obvious himitations of
time, I shall have to confine myself,
in the course of my reply, to matters
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of a general character So far as the
other questions are concerned, I am
sure there will be other means and
other occasions for me to furnish the
answers and to give satisfaction to
the hon Members I may add also
that a number of those things have
already been dealt with m the course
of the speech made by my colleague
the Depyty Mmister of Labour

Shri T. B. Vittal Rao: What did he
deal with? He only talked about
1942

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shm L N Mishra):
He has talked about other things
alsp  But the hon Member remem-
bers only 1842

Shry Nanda  There were other
important things also which were
dealt with by him

My hon friend Shn S A. Dange
expressed very great concern about
our labour policy

Mr. Speaker The Minister may
reply to hum tomorrow
17 28 hrs

The Lok Sabha then adjourned tll
Eleven of the Clock on Friday, the
23rd August 1957
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